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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 21, 1962|
Kartika 30, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Pakistanj Infiltration

+
[ Shrimat] Savitri Nigam:
290 J Shri P. C. Borooah:
') Shri Bhagwat Jha Azad:
| Shri Bhakt Darshan:

Will the Minister of Home Affaire
be pleased to to state:

(a) whether General Secretary of
the Council of Action of the Hill
Leaders Conference has stated recent-
ly in one of his statements that about
one thousand Pakistani Nationals are
entering Indian Territory daily with-
out valid travel permits through the
Shello border and near Khasi Hills;
and

(b) if so, what action has bkeen
taken to stop this illegal entry?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). There have been some
press reports to this effect, However,

according to the information avail-
able with Government, only 972
Pakistani nationals were detected

entering illegally across the Assam-
East Pakistan border during the
period from January to September
1962, Adequate measures have al-

2171(Ai)LSD—1.

2610

ready been taken by the State Gov-
ernments to check illegal inflltration
of Pakistani nationals,

Shrimati Savitri Nigam: May I
know whether these people have
been cross-examined; if so, may I
know what was the motive behind
their comin? intp India without re-
gular passports?

Shri Datar: This question was ans-
wered by the Chief Minister of
Assam, and he pointed out that they
came mostly for the purpose of earn-
ing their livelihood.

Shrimati Savitri Nigam: May !
know if any of them has been found
guilty of indulging in any anti-na-
tional activity?

Shrl Datar: I am not sure whether
out of these 972 persons there were
some, but most of them, I may point
out, were prosecuteq and almost ot
all of them have been turned out 't
India.

st wo T ;- A1, § g8 SEET
age g & g d § 99 & mrEww &
sty feafs dar gf &, 71 9v%F a2
qiffea™ & WA arAT # HEar F
agverdy g€ & ar w1 7
Shri Datar: That question I have
already answered a number of timeu.
We found thut there was a large in.

crease of Muslim population in Assam
larger than........

Mr. Speaker: He wants to know
whether with the recent develop

Shri Datar: After the emergency’
Mr, Speaker: Yes. '
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Shri Datar: No, Sir.

Shrl Bhagwat Jha Azad: May 1
know whether according to the latest

report the infiltration, as the hon

Minister said just now in reply in

Shri Bhakt Darshan, has been on the
decrease or on the increase?

Shri Datar: It is very difficult to
say whether there is a decrease or
increase, but the Government are

vigilant.

qifeenfadl &1 W@ waw

+
(&t swm A e

=it wram fog fagie :
&t Jo Wo T :
nﬂaogom:
=t @wo Ho WA :
Ele Jo AEA &
fiwet anfat fame
st 1o Wo Tt :
=it ware fag
=t FieaT % ¢
*382.4 ig‘;fgi
s} To To THGAT :
=Y ATTER AT ST
=t e T
=Y s WA ¢
q’i’ﬂomoﬂﬂiﬂ:
it fareen &
&Y Wo wo AW :
ot @ fag :
lﬁ'ﬂ'o lﬂo!’lﬁ:
|u"rfgwai’um:
L!‘vﬁ’imﬁiﬂ:

T OTEET AT ag WA AT
T w4 f

(%) waa, faqm, afaw Fa=
¥ W aifeearr AT wET €Y ¥
wam w97 &, 9 grra 7 o ¥ wa
oF o Far sfa g€ @
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(@) srag e ¢ fa @
gt TegedAl & FTor faga
F wwaenr ¥ fogEY SwmAr &
oc. v afara afg gf &

() af &, a1 @ qeawg ¥ Fa
§% T FoT AT FIH H A= Y ¢

TE-TT ST | W Rt (s
@) ;- (F) zAT At g v
¢ 9% {faw AF arfseard, o A<
AT AdF ¥ W@ F W@ AT A A
e ¥ for arfeeama arow =@ A,
OUAT WIHAT ¥ AT gET F WA,
T HEAT T WFT & —

UL g,%00 (foavax
)

fagr  @mam fo,000

qf=w & wot (FIT AT)

(&) aFFmorT & Hiwst & AT
far &7 feut & 2es aw g At
Afem mrawr § wm ge. 8 wfa-
o g gE |

() w=Er dFEEe # oF fadiv
feafa dar & wdY g 1 AfFT fer
STRIG CHT FTAFaTTAre FEATEr
FUY | AT R E&EWIET: A
g ¥ 9 graeg o fAse s
FATE @

& SHTT T WE 4T F A
gFam g fF swigaw # 7 F swremw
¥ o1 7Y frafa oo g€ €, SO wae
# @y gu g A 9 qrfEEE
amfwt Y, st fF 787 o1 T @9
¢ freT & ¥ ®1 39 A 7
far g ar seH AT AL !

Shri Datar: As the hon. Member
hags rightly pointed out, the emergency
has also to be taken into considera-
tion. All the same so far as the
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question of illegal enirants is con-
cerned, Government are pursuing the
policy.
st sty ofre et ¢ o arfeedrEy
amfa waw, faga o afzwdr am=
¥ oar o # S wro faim o ww ¥
oaq 1 aratew feaf s @ &
s & i ag foret wom o g F fag
WG FT FW I qFdGl § | WA I
ol g 5 #a1 a7 Y g9 0 off
qarg 9vd gU @ fF 9 9% ug fdwe
e frafa @, a9 a% w3w 1 e
¥ F I g # F F47 Tfgw 7 afg
T, @Y T FT 5 AT H 4 fqme g ¢

Shri Datar: It would not be proper
to answer questions in the manner
that he wants,

Mr. Speaker: He wanis to know
whether any suggestions have come

Shri Datar: Yes it is a suggestion
which will not be acceptable,

= sy fag fegrat - w9 faga
¥ &t ofFeEm & wET w ¥ 39
gfsert 99 &, §1 99§99 W
TOHTT ¥ %! arg? fasrer &7 fa=me
wFe faar a1 | 59 qv wifeear fada
7= 7 g1 a1 fE o Oy fFar
dY g9 @9 T@ WA 1 geE afg
¥ & i | |/ gg WA 9vgar g fE
F]T AT FLHIC A 39 L § £1€ wafa
¥\ &, a7 7 AT AT |

Shri Datar: This question has been
answered by the Prime Minister

once on the floor of this House. The
question is already being pursued.

Shri S, M. Banerjee: In the state-
- ment it is stated:

“The present emergency has
created a special situalion ang yet
the State Governmen! will do the
needful, Government of India
will naturally keep in close touch
with the State Government."”

KARTIKA 30, 1884 (SAKA)
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What positive steps have been taken
by the State Government to avoid
further infiltration into Assam?

Shrj Datar: May I point out-that
Government are anxious to avoid
further infiltration? The question is
as to what should be done about
those who are already three. I have
alrcady answered in this House that
Government are taking steps in that
respect.

Shri Koya: Will Government un-
dertake some steps to see that genuine
citizens are not harassed?

Shri Datar: Yes, that is the point
that Government have to take into
account.

st o fag - @1 oAg diw 2
fF ot arfeear fafewea mF o3 9ER
F Wz 9%7 "I 9, 9% 0F 0% HE
& QYT TF UF "I aF F@00 a0 § 7
afz g, a1 gAY faAt A & 7

Shri Datar: No, Sir. Sometimes
they do come on a passport for a
limited period. Then  they exceed
that period, when Government take
action for prosecuting them.

Shri Hem Barua: On a previous
occasion we were told that the Prime
Minister has instructed slowing down
of the process of expatriation of
Pakistanis who have been proved to
be illegal entrants into this country?
May 1 know whether that order still
stands or it is linked up with the
threat of the Foreign Minister of
Pakistan to the effect that if they are
repatriated serious reprisal would
follow?

Shri Datar: So far as the talk of
the Prime Minister of India with the
President of Pakistan js concerned,
thel question was answered here
when the Prime Minister stated that
there was only a casual reference to
it during the course of a five-minute
chat with him in London. So far as
the general question is concerned, »
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Government have to take into ac-
count the question ags to how these
illegal infiltrants should be sent as
#0on as possible, consistent with the
desire not tp cause any harassment
to the local population.

Shri Bhakt Darshan: In reply to
a supplemcntary question the hon.
Minister has stateq that Government
is pursuing the matter. What exactly
docs he mean by that? What special
steps are being taken?

Mr. Speaker;: What detail does he
want?

Shri Bhakt Darshan: Have any
#pecial steps been taken in the mat-
ter? And what does he propose to
do for the future?

Shri Datar: 1 have answered this
question already. What I have point-
ed out was that instead of having a
masg exodus, there will be a phas-
ed programme of exodus.

Shri Bhagwat Jha Azad: Does
what is mentioned in the statement
mean that restrictions wil] be placed
on the movement of such people?

Shri Datar: Government are tak-
ing all necessary steps in this regard.

Shri D. C. Sharma: In Tripura
there has been an increase of about
68 per cent in the Muslim population,
when the normal increase should
have been only 10 or 12 per cent, but
only 10,000 people have been served
with quit India notices. May I know
what phased programme the Govern-
ment of India ang the Assam Gov-
ernment have drawn out so that all
these illegal entrants go back as
early as possible?

Shri Datar: As I stated, Govern-
ment are anxious to send away these
illegal infiltrants as early as possible.
At the same time, Government are
enxious to see that no harassment is
caused to the local population. So,
the mass exodus has to be managed
on a phased basis.
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Mr. Speaker: The hon. Minister has
referred to the phaseq programme.
What does it mean?

Shri Datar: It means that they will
not be sent in one batch immediately,
but it will be done extending over a
period of time.

Shri S, N. Chaturvedi: What is the
actual number that has been repat-
riated to Pakistan during the period
of three months?

Shri Datar: From which State?

Shri S. N. Chaturvedi:
the three States.

From all

Shri Datar: So far as Assam is
concerned, about 8,600 have already
left after quit notices have been serv-
ed. About 10,000 have already left
Tripura. A small number has left
West Bengal.

Y wH® TR FW . AEET
fafree & #g1 & f& 9 dwr arfeee
¥ o & oY I 0w & fag oy
qEHIA & T §, 7T 7 IgH! 0HA-
2T F g, a1 37 Ft gfqedz & Jy
&\ § ag JAT TEan g 9T &1 A
qfrardiz & st @ = afFmw aar
fafamm afradz sar & 7

Shri Datar: The minimum punish-
ment is fine, The maximum punish-
ment iz imprisonment. After the pe-
rioq is over, they are sent out

Wt gesiEE WA & A
agar § 5 971 w7 feqar @ A
AT FTy QS 7

WeqW WEET | TEET TATd I
it faam &

st forg Arerw ¢ F srAAT SRR
irmamdzAfraa & ?

Shri Datar: The number there i
very small.
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Gujarat Refinery

[ Shri Yas-l'!l-pal Singh:

J Shri P. C. Borooah:
*293. . Shri Morarka:

| Shri Bishanchander Seth:

| Shri Warior:

Will the Minister of Mines amnd
Fuel be pleased to refer to the reply
given to Unstarred Question No. 1398
on the 21st August, 1962 and state:

{a) whether a detailed project re-
port for setting up of the Gujarat
Reflnery has been prepared; and

(b) the further steps that have so
tar been taken towards the imple-
mentation of the scheme?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) No, Sir, This is
under preparation by Messrs. Tiaz-
promexport, Moscow.

(b) A statement is laid on the
Table of the House. [See Appendix
1, annexure No. 70].

ot gerre ey - wrer A sEefam
%! 3WT §U T FIE FI RIS
@ F 90 9 § |1 A I

8

oft faemen ; fde T A @
TR AT gRAT @ | IEE G F AR
T ZN |

&t gaar fag R T A 2w
fomr & fr fevm iz ow = 3,
faefiedt arsz wre o ¥ ag T w7F
oft mfaw T g, sy frowEw
F wriaw gar 3 7

o WX fuw ween | ot
(st goreftw) - 3@ @ TR
o T3 F qrg § | Fgi % A F
T A R
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Cracker Explosidns in Delhi

+
( Shri Bibhuti Mishra:
Shri Bhakt Darshan:
‘293.«! Shri Bhagwat Jha Azad:
| Shri Bishanchander Scth:
| Shri D, N. Tiwary:

Will the Minister of Home Affairs
be pleaseq to state:

{a) whether Government have
succeeded in tracing the persons
who were behind the cracker blasts
in Delhi for the past few years; and

(b) if so, the details thereof?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
(a) and (b), 27 cases have been
worked out so far of which 20 have
ended in conviction, 2 in acquittal
and 5 are under trial. Efforts are
being made to work out the other
caseg also.

ot fafa fwr @ el awn g
oAl S 7 Famar o1 fE AT TR
art # adr @ § | F o WA @
fF o ¥ 7 ¥ TAF7 QA9 g
&, =% Fav ooy 7w fear @ 7
Shri Datar: The Government have
appointed a special squad for this
purpose. But all these questions
procced on the assumption that be-
hind all these cases there is a com-
mon agency. That common agency
is not found. Sccondly, a large num-
ber of cases are of a minor character.

@ fifa e wege wElRg,
Y AT G 77 91 SHET 947 Y faar
T g ¥ g JEAT 9m@ar 2 fa o
wifertdt & F1 ¢ W) fer & afed ¥
faesiz @7 §, ST FT AT A AT
AT & W T ST € ar &y an
AR

werw wgg - I e @ fE
¥ T F1E oF ey 78 & faay ;e
i g g A
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T E A A O At A fret
g faay wifertdt F at ¥fag
fFT &1

=it farsgfar oo - 1€ 7 Y5 a1 St
St ogaw faat & e s W
ST AT FE A =9 47 3G wW q@
SART WIEHY g | FT g X qar
smar § fF sar #1559 a1 w1 e

§?

wegs AREw 0 IR Far & fE

SCUE
Shrimati Savitri Nigam: Recently a
very big haul of explosives was or-
ganised and it had been seized, May
I know whether any clue has been
found from that haul as to from
where these explosions have been or-

ganised?

Shri Datar: The clue has been
about anti-social elements in gene-
ra] and not about g common element
pursuing all of them.

it wed T A A S
St & Fr & o gEw At ¥ oF faEw
wie frama fm mar & 1 & SemT
arg g & ey ad faam ame gu
&, 37 A7 § F47 9AH 18 4T gi g !
ofs 78 ¢ 71 saeT Ao Fm & 7

Shri Datar: After the appointment
of the squad serious incidents are
very few.

Shri Bhagwat Jha Azad: While ap-
preciating the large number of con-
victions could we know as to what the
hon. Minister means by ‘common
agency’ and whether some agency is
behind all these cases?

Shri Datar: That is what I made
clear. Most of the hon. Members who
have been asking questions were per-
haps of the view that there was &
common agency at the back of all
these explosions. No clue to that
+effect has been found,

NOVEMBER 21, 1962
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Shri D. N. Tiwarys May I know
whether any of thesp agencies have
been found linked up with any for-
eign country or foreign power?

Shri Datar: It is very difficult to
answer this question.
=i STeT HIC WA | AT AT
ft 3 st T & s g T Ay W
t 5 39 fazt adl @ o gw §
W omag & fF 9T aw &N d
fea sr 72 gF 1 e i o fam
F W w At e oaggr A
aredt 7 forger wfudwT & g9 a9 &Y
e e ar f& L

qeqw RERW . FFaT AP0 9w
T FT | AT FATH AIHT TFAT &1 TF |

st T & SreNt | gAY
Ffgggagmmmams & ... ..

ST wRTE 0 A9 FATE S,
foraet w7 Farsd |

=it sEre A mwEw o d SEer
|eat g ff o7 weFre a3 o
ST A7 AT FeAr et & fadan
aeai #1 g ft g wFar @, e
&A1 &7 g9 T g1 aFdr a1 9% 47 4§
ool TEEearsl & fgae ¥ faa
FIAT & waEr Avve wdY aT fFEr
e 9T g A v g 7

Shri Datar: What was pointed out
was, a number of alternative sugges-
tions were made to the Home Minis-
ter.

Mr, Speaker: He wants to know, in
view of the observation of the Minis-
ter that it iz not possible to say that
there was any foreign agency, whe-
ther the Government has not beem
able to trace that agency or whe-
ther there was none.

Shri Datar: No, Sir. There is no
question of our fallure to pursue
matter because a foreign agency was
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there. That was one of the clues
that was being followed.

Shri Maheshwar Naik: On a pre-
vious occasion we were told op the
floor of the House that a flying car
was suspected to have perpetrated
the crime of throwing crackers. May
1 know whether the source has been
traceq through this channel?

Shri Datar: I have already pointed
out that that was one of the clues
that was followed.
srdtfes faven Wl gaw wegmr weast

-
+
s e e

¥
e | S WTTER WY R

Far fmem w7 38 =R, feRR
F gardfsa w54 dear 1830 & IAY
¥F gv ¥ qg qaT A FIT F4A ¥

(%) #or ardfes  fmm a=9-
AT 7 ga® wearr w1 fafsww st
¥ wweam & fAg gAm W F fag
frger afafs & o @i gy =7 Q@
srfaar g ;

(@) afz ai, @ ¥a7 39 afafq
fotrE maar 3a% gy &1 w8 fawifo
F1 dfa fggeor T TEA T oTam

FRT

(7) afg wft a5 97 afafq s
FIH Q7 FET GAT §, A I F T} FTIO0
®;

(7) =fafs vt foore #a Teqq
HT A 7
The Parliamentary Secretary te
the Minister of Education (Shri M. R.
Krishma): (a), No, Sir.
(b) Does not arise.

(c) Due to the illness of the Chair-
man.
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(d) It is difficult to set any target
date for the completion of the work
of this Committee,

St W T AT, T EAET 78
w4 T A fr S faww ofdefa
dar &1 &, TR €W FEE W oW

faega Twma ) mar @, sl T
§eT ¥ oo eqfirg #= fagr smon ?

Bhri M. R, Krishna: This Commit-
tee had several sittings. They also
visiteq various States and institutions.
In a recent meeting of the com-
mittee, they have entrusted the res-
ponsibility of preparing the report to
one of the members. Now, it 13 await-
ing the arrival of the Chairman. The
moment the Chairman is well, the
committee may finalise the repors,

ot v o A T wRE ¥
daie, 9t oF oy st §, 97%
Y gu oft 7 & g qg wwA § R ww
ag T faAl & frme @ ay a9 A
g aafe #1 g wea fagaa &7
T oo ST 7 S g 7

sTeq wERa o wJifE ww g
ag IV A= g1 A |

Shri Bhagwat Jha Azad: May I
know whether in the light of the pre-
sent circumstances, the Government
propose to refer to this committes
questions like rifle training and civil
defence for an integrategq report to
be submitted to the Government
and if so, when?

The Minister of Education (Dr,
K. L. Shrimali): Though the com-
mittee has not submitted its report,
the Government propose {0 take
severa]l measures to strengthen phy-
sical education and the National
Discipline Scheme. In fact, we are ad
present considering a proposal to in-
troduce physical education and the
Nationa] Discipline Scheme on a com-
pulsory basis in all the educational
institutions throughout the country.

.
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Shri Maheshwar Nalk: Without
waiting for the submission of the
report of the committee, may I know
whether the Government is propos-
ing to go ahead with whatever pro-
gramme is necesary for the defence
of the country at the moment?

Dr. K, L. Shrimali: I have answered
that question.

A W T S AR
aAT oY 9y Fe A7 gar &
T FHAI & W mems &, ag smEooiy
wff g gu it 5w dme g/ 3o
A % et wafeal F weaer § 7

Dr. K. L, Shrimall: I have no idea
about this matter. As I said, our
work has not been affected in any
way because of the delay in submis-
sion of this report, As I just pointed
out, the Government are taking
necessary steps to strengthen the
National Discipline scheme and the
physical education programme. Ag I
said, we have at present a proposal to
introduce physical education and the
National Discipline scheme on a com-
pulsory basis throughout the coun-
try.

Limited LAS.

+
[ Shri Bhakt Darshan:
*295.{ Shri Surendra Pal Singh:
| Shri Bhagwat Jha Azad:

Will the Minister of Heme Affalrs
be pleased to state:

(a) whether Government have
since taken final decision regarding
the limited LA.S. competitive exa-
mination; and

Examination

(b) if so, what are the details there-
of and by what time Government
propose to hold the said examina-
tion?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The scheme is still un-
der consideration.
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=t AW THA W1 gg qqrar W
T fF A [T ar ggant &
& gt S ?

Shri Datar: It will take a few
months. We shall have to consult the
State Governments also.

st W TR @ g T Rw
FuT &1 AT f5 fFE w97 @
fasie et #1 s & @ ar S
3a% fadraard gifr ? st st amaror
fomedz gt &, gafae qfias =faw
FA F gRT, A W gEF qv
s g ?

Shri Datar: I may invite the hon.
Memeber’s attention to the Central
Pay Commissionr Report. They sug-
gested that there ought to be, in ad-
dition to the annual competitive ex-
amination, a limited competitive ex-
amination open to the State and Cen-
tra] Government servants of classes
II ang III so that we cap have ex-
perienced peopla at a higher level

Shri Bhagwat Jha Azad: May I
know whether the State Govern-
ments, when they were referred to,
have expressed their opinion on this
scheme?

Shri Datar: We have yet to receive
the opinions of all the State Govern-
ments. Some State Governments are
in favour.

=t (IS W A qg AT
argaT € fF ot s @ mweE
wfag # &, 378 & Y & fod I §
ITH W FT FET @ A AT
t?

Shri Datar: As at present, we have
already increased the number of
direct recruits as the hon. Member
will be aware, Secondly we also take
about 25 per cent from the State ser-
vices, It was considered that a third
avenue should also be pursued with
a view to get people of a higher age
with greater experience,



2625 Oral Answers

Shri Vishram Prasad: Since it was
declared some time back that the
Medical and Economic Services will
alsp be constituteq as all-India ser-
vices, may I know whether Gov-
ernment are proposing to conduct ex-
aminations for these Services?

Shri Datar: This question relates
to the IAS not to the Medical and
Economic Services,

Shrimati Lakshmikanthamma: Is
it a fact that the age relaxation differs
as between the different departments
and the people irom the Central
Ministries and Department have a
different age rule?

Shri Datar: There is no question of
any difference.

Shri Abdul Ghani Goni: In view of
the fact that seats have been reserv-
ed for the variuos States, may I know
whether the Central Government
have issued any direction to the
Public Scrvice Commission to fix
the number of candidates to be se-
lectegd from wvarious States?

Shri Datar: We are fixing the num-
ber so far ag the cadres in the various
States are concerned after ascertain-
ing their requirements.

Gauhati Refinery

g
E
:
£

Will the Minister of
Fuel be pleased to state:

Mines and

(b) whether it is proposed to with-
+ draw Rumanian experts working at
the Gauhati refinery;

(b) whether personnel to work in
their place have been sufficiently
trained;
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(¢) whether a proposal to expand
the refinery is under consideration;
and

(d) it so, the details thereof?

The Parliamentary Secretary to
the Minister of Mines and Fuel (Shrl
Thimmaiah): (a) Yes, Sir. They will
leave by the middle of 1963 pro-
gressively.

(b) and (c). Yes, Sir.

(d) Expansion of the refinery is un-
der discussion with the Oil India
Limited, who are investigating the
question of availability of crude oil
in the light of the latest development
in the oil flelds,

Shri D. C. Sharma: How many
Rumanian technicians are there in
this refinery, and how many of them
are going away, and are some of them
still going to stay here fdr some
time?

Shri Thimmaiah: There were 48
Rumanian technicians. Now, there
are only 14 technicians who will also
be progressively sent back, and all
of them will be sent bmck by the
middle of 1963.

The Deputy Minister in the Minls-
try of Mines and Fuel (Shri Hajar-
mavis): I may add that that was our
intention some time back, I cannot
vouchsafe that that is the position
now or the progremme npow. More
than that I cannot say,

Shri D. C. Sharma: May 1 know
whether any arrangements for the
training of the different cadres of
refinery experts exist at this refilnery
and elsewhere, and if so, what they
are?

Shri Thimmaiah: The training is
continuously given to our officers.
Now, there are about 53 officers who
have been trained, and they are
working side by side with the Ruma-
nian technicians
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Whitley Councils

Shri Rameshwar Tantia:
Shri Ram Ratan Gupta:
Shri Basumatari:

‘297.1 Shri S. M, Banerjee:
Shri Daji:
Shrimati Savitri Nigam:
Shri Shree Narayan Das‘

| Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to refer to the reply
given to Starred Question No. 138 on
the 8th August, 1962 and state:

(a) whether a fina] decision has
‘been taken to establish Whitley
Councils for Central G wernment em-
ployees; and

(b) if not, the reasons therefor?

+
[‘ Shri Bhagwat Jha Azad:
|
|
|

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) The issves involved are of a
complicated nature and require very
careful consideration before a final
decision is taken.

Shri S. M. Banerjee: During the
emergency, industrial harmony iz the
necd of the hour. May I know when
a fina] decisiun is likely to be taken
in this matter?

Shri Datar: It is likely to be taken
early, That is al] that I can say to-
day.

Shri §. M. Banerjee: The hon. Minis-
ter had stated previously that before
taking a final decision or before ap-
proving the constitution of the coun-
cils, if neeessary, the Ceniral Govern-
ment employees’ unions will be con-
sulted. May I know  whether he
still stands by that promise?

Shri Datar: 1t was considered ad-
vizable that the Minister of Labour
and Employment might have a fur-
ther consultation with the service as-
sociations. Such informal consulta-

. tions have been completed, and the
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matter is now nearing final consi-
deration,

Shri Priya Gupta: May I know the
direct or indirect impact of establish-
ing these Whitley Councils on the re-
cogniseq unions in respect of resolv-
ing the disputes by a body like the
permanent negotiating machinery in
the railways, and any other Central
Government establishments and terms
of reference of employees' unions or
organised labour unions?

Shri Datar: I would only like to
answer this question in a general way
that Government are trying to bring
about the largest measure of co-ordi-
nation to bear upon the solution of
this question. That is the reason why
the matter is being pursued.

Shrimati Savitrli Nigam: When did
the Pay Commission recommend the
formation of these Whitley Councils
and why so much delay has taken
place?

Shri Datar: That is what I have
pointed out.  Government thought
that a further consultation with ser-
vice associations would be desirable
with g view to evolve a common
agreement.

Shrimati Savitri Nigam: When did
they recommend this?

M:. Speaker: Order, order.

) wHR T R’ ARAE AT
ot og ozammT W A fafa ¥ § f
az # faw feafy g gu of @ WA
ot T & ARy aq famn sEr w9
& Faa amrs s ?

Shri Datar: I give that assurance
in a general way,

Shri Bhagwat Jha Azad: After
going inte this matter after the Pay
Commission’s recommendation and
on the basis of our experience in’
different departments in regard to
the npegotiating machinery what
other methods are Government going
to consider? What are those great
difficulties in the way?
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Shri Datar: The hon. Member will
kindly wait for a few months.

Shri D. C. Sharma: In view of the
fact that the Whitley Councils have
not yet come into being has the Gov-
ernment of India any machinery at
present to settle any differences be-
tween Governmemt and its staff?

Shri Datar: So far as the present
machinery is concerned, we have got
Staff Councils—Junior Staff Councils
and Senior Staff Councils—where
questions of common interest are al-
wayg discussed.

Shri S. M. Banerjee: If I heard the
hon. Minister right, he said in reply
to a supplementary that the hon.
Member should wait for a few
months. Since the emergency and the
passage of the Bill, the Unions will
not go on strike, thus keeping in-
dustrial harmony. I therefore want
to know why & few months are re-
quired to finalise this since we have
already taken two years on this?

Shri Datar: Government are try-
ing their best to come to a final con-
clusion in the light of the consulta-
tiong that they had recently,

Motels in Delhi

[ Shri Snb-rd.h Hansda:
| Shri §. C. Samanta:
| Shri N. R, Laskar:
| Shri M. L. Dwivedi:
*298.. Shri P. C. Borooah:
Shri Yashpal Singh:
Shri D. N, Tiwary:
l Shri Indrajit Gupta:
| Shri Mate:
Will the Minister of ™iuss and
Fuel be pleased to state:

(a) whether it is a fact. thai the
Indian Qil Company- propose to set
up a few motels in Delhi;

(b) it so, whether the proposal has
been finalised;

(c) whether the Delhi Administra-
tion has approveq this scheme; and
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(d) if not, what steps are being
taken to expedite the matter?

The Parliamentary Secretary to the
Ministry of Mines and Fuel (Shri
Thimmaiah): (a) At the present
moment there is no proposal for set-
ting up motels in Delhi

(b) to (d). Do not arise,
Sports Inquiry Commitiee Report

{ Shri Bha-{k-t Darshan:
'299) Shri P. K Deo:
‘7 Shri Bhagwat Jha Axad:
| Dr. L. M. Singhvi:

Will the Minister of Education be
pleased to state:

(a) whether the Committee to re-
port on the improvement of sports
has submitted its report;

(b) it so0, its main recommenda-
tions; ang

() whether reasons for the failure
of Indian Hockey team jn the Asian
gameg at Jakarta have been enguir-
ed into and, if so, the finding there-
on?

The Parliamentary Secretary to the
Minister of Educatiom (Shrt M. R.
Krishna (a), No, Sir.

(b) Doesg not arise.

(¢} No, Sir.

Y WU TIA : qF 9 O a6 &
AR FE AT AT GHT § 1 AT T ATA-
#rg 7=l S 39 97 TP THFET A A
g o fF mfar gq 379 &1 TT7m
g ? ooy womA fag off m AR
TF & IegiA ofY mmarEe fqar an fe
Tear § 4T g8 g7 foRar Sndem

Shri M. R. Krishna: The Commit-
tee was constitubed by the All India
Sporis Council and not by the Gov-
ernment of India. It has been given
® lot of time to prepare its report.
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It has visited various States and pro-
mised to submit its report Unfortu-
nately, so far the report has not been
submitted.

s W T ;4T TaTHT g9
T A wTAT FET g AW A WY
T e g€ @t W oS oA
STl # Y g gre F1 Hqg FEAT qu,
A WA g TIAmad d g A
3, Ot ga & 9= TaE saAEr A0 Y
o W@ g A1 F9 foE gt o) 5=
. 99 9% o9 gy sd ?

Shri M. R. Krishna: The All India
Hockey Federation has taken all pos-
sible steps to strengthen the hockey
team. I do not think it would have
made wvery substantial difference if
the report were to be submitted.

Shri Bhagwat Jha Aszad: Apart
from the All India Sports Council,
have Government on their own ini-
tiative enquireq as to what were the
reasons for the dismal failure of our
team in the Asian Games?

Mr, Speaker: It is g different ques-
tion.

Shri S. M. Banerjee: Since the
submission of the report is taking a
long time, will the Committee be
asked to submit an interim report,
specially about our reverses in
hockey?

Mr. Speaker: He has answered it.

Shri S. M. Banerjee: I wag asking
about an interim report,

Shrimatf Savitri Nigam: Is the hon.
Minister aware that becauses of the
delay in submission of the Report, a
dispute is going on in the Hockey
Association of India as well as other
associations and the hockey game is
suffering g lot?

Mr. Speaker: She is giving infor-
mation.

8hri Vidya Charan Shuokla: What
king of improvements, and in which
sphere, are contemplated by Govern-
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ment, recommendations regarding
which are expected from this Com-
mittee?

Shri M. R. Krishma: The All-India
Hockey Federation is an independent
organisation, and it has taken stock
of our performance in the Rome
Olympics. On that they have made
various imnrovements, They had in-
tensive training, and also picked up
very young players. Unfortunately
in Jakarta, one of our players was
injured, therefore we could not do
better.

Shri Fatehsinhrao Gaekwad: Is it
a fact that some important members
refused to appear as witnesses before
this committee, and it so, why?

Shri M. R. Krishna: I will not be
able to give that answer, because the
committee’s report is not yet before
the Government.

Shri Hari Vishou EKamath: Is the
scheme knowp as the  Rajkumari
Coaching Scheme still actively fune-
tioning, and if so, what steps has
that scheme taken in thig direction
so far?

Mr. Speaker: That has nothing to
do with it,

Shri Hari Vishnu Kamath: It is a
matter of sports,

Mr. Speaker: It is not a matter of
sports, it is one particular com-
mittee,

Strike by Students of Delhi School
of Planning and Architectura

+
Shri Bhagwat Jha Aszad:
{Shr Bhakt Darshan:
) Shrimatl Savitri Nigam:
3 shri Yashpal Singh:
| Maharajkumar Vijaya
L Ananda:

*300.

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether a strike was resorted
to by the students of the Delhi School
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of Planning and Architecture in

August last;

(b) when the strike was called off;
and

(¢) whether any investigations
have been made into the complaints
of the students and their grievances
redressed?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) On the 28th September, 1962.

{¢y The students did not make any
complaint before they went on strike,
but later circulated an unsigned
memorandum of alleged grievances.
The Board of Governors of the
School has appointed a four-man
Committee to examine them as well
as the working of the School with
particular reference tp the Archi-
tecture Department and to suggest
measures for its smooth and efficient
working. :

Shri Bhagwat Jha Azad: May I
know whether to madintain good re-
lations between the teachers and the
taught, this four-man committee has
made any recommendations and, if so,
have they been implemented?

Shri Humayun Kabir: The com-
mittee has not yet submitted its re-
port. It is still making investigations.

st e @ |, @
OHl sgaear £ mfy g fF afaw #
THY w7 g a7

sft g wfaT AT F Fqenan,
TEHY 9 F F1% goem Agr &
oY | =3 & qg 72 amenar fF gaE

T OMAE & AT 7Y REE §IE
I T Y | Ig AN FF oG aig wH
X @ & afe wmE B]EF T8
o o T g A7) 2

Shrimati Savitrj Nigam: What were

the main points in the unsigned
memorandum given by the students?

Shri Humayun Kabir: There were
three points. One was that the
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school should be administered direct-
ly by the Delhi University and not
by its governing body. The second
point was that they thought that the
Principal was not very sympathetic,
The third point was that they thought
the teachers were not very sympa-
thetic.

=t T ww gTaw AW A QY
1 fawrad it 7= wEiey & qardy,
I S HF aF AT gE § ;oI
qar T g fF A gy A 7

ot gura wfae  gad 9 gt
AW @ g w9 A R feeeh -
fadt @ ufrfauee &, ot S gat
wifaeii § Tl ardY @6l & & &
T ft ¢ foud giedEEr & s
forsiefea & 1 w9 1§ = a1 Ffew
TEEE gAEdEEr & ower B O,
ug WA ¥ZILH AL , qg ATA
@ st AR giafady & ¢
a0 S QY o d=9 A fafawe
F fouigfes 7 g &Y § ga& are &
N uadg aFe | AT =T F 8
faga @ €

st zoemes fag c Fm oA A £
it Wt fanfasi & goww 2 A1

IR FFgET ¥ Wt oF (s aw faar
a ?
st gaR wfaT ST §A

qg @7 & T W § A6 FATEl §
FHFT T E | UF T AHS FT IFATRY
a9 | F gE aIE FW HT @ £ O
I aee faar mav § fF wdea ¥ el
wrer ¥ 'vE g gl i @Y ey
et | F Jw & A e ¥ s @ A
Fy 91 a5 =+ fav gEs
¥ SOmET qAq w5 A qE @ oawdy
wifs zaf I § TEEW gEr @
foeft g FT THAT AL XAV | T
€9 419 & urT foar & w9 59w 0w
IHATLY |
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Coal in Singrauli Colliery

+
"0, J Shri Bishwanath Roy:
| Shrimati Maimoona Sultan:

Will the Minister of Mineg and
Fuel be pleased to state:

(a) whether work regarding ex-
ploration for coal in Singrauli area is
going on satisfactorily; and

(b) if so, whether any new coal
seam of importance has been recent-
ly discovereq there?

The Parliamentary Secretary to the
M.nister of Mines and Fuel (Shn
Thimmaiah): (a) Yes, Sir.

(b) A new coal seam; about 74
metres thick has recently been prov-
ed by exploratory drilling by the
Geological Survey of India.

Shri Bishwanath Roy: May I know
whether some arrangements have
been made for exploitation of the coal
deposits there?

Shri Thimmaiah: At present two
drilling machines have been em-
ployed by the Geological Survey ot
India, ang a total of four drilling
machines will eventually be used in
this field in future.

Shri Bishwanath Roy: May I know
whether any time has been fixed for
starting exploitation of the coal
deposits?

Shri Thimmaiah: No, Sir.

Shri Vidya Charan Shukla: Is it
not a fact that Andhra Pradesh Gov-
ernment asked for greater allotment
of funds to take up this colliery ex-
ploration work so that the coal posi-
tion not only improves bLut there s
no unnecessary movement of coal
from the North?

Shri Thimmaiah: It does not arise
out of this question.

Shri Hari Vishou Kamath: Will you
decide it, Sir; or the Minister?

Mr. Speaker: It is not decided by
the Minister he puts it to me and he
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gives hig opinion, If 1 agree I pass
on to the next question.

Shri Hari Vishnu Kamath: There
should be more courtesy to the Chair.

Mr. Speaker: The question was
whether Andhra Pradesh has de-
manded funds: the relevant answer
may not be ready, Next question.

Shri Harish Chandra Mathur: Sir,
I want to rise on a point of order.
This report by Shri VTK wag placed
on the Table by the Planning Minis-
ter. 1 gave notice that it should be
discussed. That motion has been ad-
mitteq and that will also be replied
to by the Planning Minister.
But this question is replied to by
the Home Minister and we do not
know where we stand, What is the
distribution? How is it done? Should
the question be put to the Home
Minister or the Planning Minister?

Mr. Speaker: I cannot answer it
straightaway unless I see the distri-
bution list but I will look into it
just now.

V. T. Krishnamachari’s Report on
Administrative Services

+

( Shri Daji:
Shri S. M. Banerjee:
Shri Bhakt Darshan:

*303.<{ Shri Bhagwat Jha Azad:

Shri Bibhuti Mishra:
Shri Sonavane:

 Shri E. Madhusudan Rao:

Will the Minister of Home Affairs
be pleased to state whether Govern-
ment have taken any decision to im-
plement the recommendations of Shri
V. T. Krishnamachari’s report on ad-
ministrative services?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Ministry of Home Affairs is con-
cerned with Part I of the Report. A
statement showing the action taken
on the various recommendations
containeq therein is placed on the
Table of the House. [Placed in the
Library. See No. LT-572/62.]
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Mr. Speaker: Can he answer the
objection taken up by Shri Mathur?
If he can, he may just say that.

Shri Datar: We received this
question and we found that Part I
concerned the Home Ministry and
therefore, we have answered it. 1
have no objection if it goes to the
Planning Commission.

Shri Daji: It is better to send it to
the Planning Commission as we will
get a good reply. Only one part has
been given.

Mr. Speaker: 1 will see what we
have done with the second part.

Shri Daji: I would like to know
whether these three points have all
been implemented. aWhat about the
frst point? Why is it still under
vonsideration?

Shri Datar: One point with which
we are directly concerned is the rais-
ing of the age of retirement of the All
India Service Officers, The other was
about having an advisory council for
the National Academy of Administra-
tion. With regard to the latter,
Government have accepted the posi-
tion that there ought to be such an
advisory council. Government are
also considering sympathetically the
question of having refresher courses.
So far as the age of retirement is con-
cerned, it is a larger question and
Government have to consider the
matter first so far as the Central em-
bPloyees are concerned. Then this
question will have to be taken into
ronsideration in consultation with the
State Governments because these are
All-India Service Officers.

Shri Daji Sir, I crave your protec-
tion. My question is a simple and
straight question. Only two points
have been accepted and the remain-
dng are under consideration. My
question was whether those points
which have been accepted have been
implemented.

Shri Datar: In respect of the other
question, it is the State Governments
which come into the picture.
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Mr. Speaker: He asks about the
points that have been accepted. Have
thev been implemented?

Shri Datar: That is what I stated.
Government have been taking steps
to implement the points which have
been accepted.

Shri Daji:
fication, Sir.
guestion.

Mr. Speaker: 1 will allow him an-
other opportunity.

I want to have a clari-
I want to put only one

Shri S. M. Benerjee:
Minister stated that one of the recom-
mendations was to raise the age-limit
of retirement for all-India service
officers from 55 to 58 or whatever it
is. I want to know whether the Gov-
ernment of India has accepted this in
respect of the Central services or
whether they are still awaiting a
decision of the State Governments.

Shri Datar: This question was
already answered. The Home Minis-
ter, the other day, answered in this
House and the other House that this
question was under the active consi-
deration of the Government, namely,
whether the age of retirement ghould
be raised from 55 to 58. He pointed
out certain considerations in favour
thereof. The Government have not
come to a final decision and the ques-
tion of the age of retirement of all-
India service officers will be consider-
ed after the Government have come
to a decision and in the latter case
the State Governments also will have
to be consulted.

Shri 5. M. Banerjee:
your protection, Sir?

Mr, Speaker:
danger to him.

May I seek

I do not see any

Shri S. M. Banerjee: The
Minister stated in this House what
the Government are proposing to do.
In this House there were certain
Members who expressed the view that
because of this emergency some good
people may retire. So, I want to know,
when a decision is likely to be taken

2638

The hon.

hon. -

.



2639 Oral Answers

and whether it will have retrospec-
tive effect.

Mr, Speaker: How can he say that
if the decisiog has not yet becn taken?
Before a decision is taken on this
-question, how' can he say what they
are going to do in the future?

St W T A, W S

T ¢ F ¥ g § saafat
¥ feme gm, mlt s g
YET FA FY O T A F A 9
frare frar s o< @, Sfew 39 &
a1 7ger s T WY St ag e
§ 9F & 5 waww dgw G )
g F AW F AR H FT F09
frg & ¥ & W F gE W
=TEaT g 5 v 5w 7 3@ A a0
Ay 5 77 favrg 1 T F wteay
e FIT AT 3, I qgeHt a% fame
sTfmar g ?

Shri Datar: The Home Minister
made the whole position clear and
elso pointed out certain conziderations
which were in favour of it, and he
slated that a final decision is yet to be
taken.

Mr. Speaker: Members are only

arguing the same case and are not
asking for any fresh information.

Shri Bhagwat Jha Azad: Since the
raising of the age-limit for retirement
of the Central Government officers
will have its effect upon the State
Governments also, may I know whe-
ther in coming to a conclusion the
Central Government will take a
decision suo motu or will consult the
State Governments and then decide
the question?

Shri Datar: T have alrcady answered
it.
Mr. Speaker: It has been already

answered. He said that the State Gov-
ernments would be consulted.

Shri’ Bhagwat Jha Azad: The hon.
Minister says that for the Central
‘Government servants, the age of
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retirement will be raised and then the
State Governments will be consulted
in regard to their own sphere.
Because this will have an effect on the
State sphere also, I want to know
whether the Central Government will
consult the State Governments or not

Shri Datar: So far as the Central
Government servants are concerned,
it is true that the Central
Government can take a decision on
its own initiative. So far as the all-
India service iz concerned, the Gov-
ernment have to consult the State
Governments. But generally, in  all
these  respects, even though not
technically or formally, the Govern-
ment takes into account the views of
the State Governments.

ot ferfr oo - s wR o
JHI qUE K F@rAT g

“Rural development may be
included as a subject of study in
the foundational course.

Visits to one or two rural
development centres and study in
the Planning Commission for two
or three days may be included in
the programme of Bharat
Darshan.”
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Shri Datar: The Government are
anxious to consider this question as
sympathetically as possible. They are
anxious that there ought to be such
courses.

Shri Tyagi: In view of the past
experience where extensions had been
sanctioned to Government servants
liberally and Government servants
lost their initiative because they had
to cater to the will of the Ministers
or somebody else, will the Govern-
ment see to it that this time extension
is made absolute and not discretion-
ary, based on efficiency etc.?
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Mr. Speaker: It is a suggestion for
action.

Shri Daji: May I know whether
those points which have becn sent to
the State Governments are for imple-
mentation or whether the Stateg are
free to consider them and reject or
accept them?

Shri Datar: Some of them concern
the State Governments directly, and
there, they have their initiative.

Shri Tyagi: My quesition was per-
haps not understood. 1 want to know
whether it will be an absolute exten-
sion or whether it will be left to the
discretion of the Government,

Mr. Speaker: When the hon. Mem-
ber put it earlier, that was clearly a
suggestion for action. I said it was a
suggestion for action. He has now
improved upon it and put it in a
different form, whether it would be
absolute, and so on.

Shri Tyagi: Will it be still discre-
tionary or absolute?

Shri Datar: These are details with
regard to the finalisation about the
age of retirement, I would request
the hon. Member to wait for sometime.

Dr. L. M., Singhvi: May I know what
is the extent of shortage in the IAS
cadre and to what extent it would be
met by raising the age of retirement?

Shri Datar: There was some short-
age, and therefore the number has
been increased. The hon. Member
will find that already we have taken
action so far as this question is con-
cerned. The number has been in-
creased. In 1959 we took 73 in the
IAS cadre and in 1881 another 99
have been taken. Still there is a
#eneral shortfall.

Dr. L. M, Singhvi: Sir, I seek your
protection. 1 want an answer to the
second part of my question. I want
to know to what extent it would be
met by the increase in the age of re-
tirement. After all, that position must
be before us.

2171 (Ai) LSD—2.
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Shri Datar: That is a hypothetical
question regarding the increase in the
age of relirement.

Mr. Speaker: He wants to know
whether Government have considered
that aspect or not.

Shri Datar: The Government will
consider that aspect al a proper {ime,
not now.

Mr. Speaker: That means the Gov-
ernment have not still considered it.

Shri A P. Jain: The question relateg
% ralging the age of retirement. In
reply to a supplementary the hon.
Minister did not give an unequivocal
answer whether it would be optional
or it would be compulsory. How
does that question arise? When the
age of retirement is being raised it
must be compulsory.

Shri Datar: The question has got
certain implications as to whether the
age of retirement has to be increased
as a matter of course in the case of
government personnel or whether cer-
tain conditions have to be laid down
before it is allowed to be raised.

Shri Tyagi: This is a policy which
will upset the whole administration,
it it is left discretionary. Therefore,
may I know if the Government will
take the House into confidence when
they take a final decision?

Mr. Speaker: Order
Harish Chandra Mathur.

Shri Harish Chandra Mathur: The
hon. Minister just now stated that
they would consult the State Govern-
ments so far as the All-India Services
are concerned. May I know whether
they have already consulted and, if so,
what is the reaction of the various
State Governments regarding the
raising of the superannuation age and.
more particularly, in the context of
the reaction which it is to have in
their own States?

Shri Datar: I have made it clear that
the State Governments would be con-
sulted in respect of the All India
Services after the Union Government

order—Shri
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have taken a dcision about the Cen-
tral Government employees.

Mr. Speaker: Shri Venkatasubbaiah:

Shri Harish Chandra Mathur: They
have not yet been consulted?

Mr, Speaker: Order, order. If any
discussion is wanted that could be
had, but how can we go on indefi-
nitely? The hon. Minister has given
whatever answer he has. If hon.
Members are not satisfied they know
how to get a discussion over the
whole matter.

Shri Tyagi: Sir, my question has not
been answered. May 1 know whe-
ther in coming to a final decision in
the matter of making it absolute or
discretionary the hon. Minister will
take the House into confidence?

Mr. Speaker: As the hon. Minister
did not answer that part the hon.
Member is complaining. He wants to
kiow whether the House would be
taken into confidence.

Shri Datar: Is it a general question
or regarding the age of retirement,

Mr. Speaker: Age of retirement.

Shri Datar: The question with
which we are concerned is the report
of Shri Krishnamachari. That is a
general question. So far as the age
of retirement is concerned, the Gov-
ernment will take a decision in due
course.

Shri Tyagi: What about the House?

Mr. Speaker: He wants to know
whether Parliament would be taken
into confidence?

Shri Datar: I do not think it might
be possible.

Shri Tyagi rose—

Mr. Speaker: Order, order. I can-
not allow any further discussion on
that.

Shri P, Venkatasubbaiah: From the
+statement laid on the Table I find that
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as per recommendation No, 12 the
State Governments have been request-
ed to appoint IAS officers in charge of
districts only after seven years.

Mr. Speaker: What is his question?

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that many
State Governments are not acting up
to the recommendation contained in
No. 12, with the result that there is
inefficiency in the administraton at
the district level?

Shri Datar: We received the report
only a few months ago and we have
consulted the State Governments. It
is stili for the State Governmenis to
send their replies.

Education of the Handicapped

-+
{ Shri D. C. Sharma:
*304.{ Shrimati Maimoona Sultan:
( Shri Sham Lal Saraf:
Will the Minister of Education be
pleased to state:

(a) whether the All India Federa-
tion of the Deaf at a meeting held in
September, 1962, in Delhi stressed the
inadequacy of Educational facilities for
the handicapped;

fb) il so, what main demands were
voiced at the meeting in regard to
improvement of the educational faci-
lities for the handicapped; and

(¢) whether Government have in-
cluded a comprehensive scheme for
the purpose in the Third Plan; if so,
the details thereof?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). The
Federation convened a meeting on the
23rd September, 1962 to observe the
Fifth International Day of the Deaf.
The resolutions adopted at this meet-
ing have not yet been formally com-
municated to the Government of India.

(e) A statement showing the
schemes included in the central gec-
tor of the Third Plan for the educa-

tion of the handicapped is laid on the
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Table of the House. [See Appendix
I, annexure No. 71].

Shri D. C, Sharma: What is the
amount of money set apart in the
Third Plan for the deaf and the
handicapped? Will 1t be distributed
to all the States?

Shrimati Soundaram Ramachandran:
Yes, Sir, It is a little less than Rs. 1
crore, part of which has already been
distributed.  All the needs of the
States will be taken into considera-
tion.

Shri D. C. Sharma: May 1 know
whether any break-up can be given
of the assistance given to the different
States in this respect, either for this
year or for the whole Third Plan?

Shrimati Soundaram Ramachandranm:
No, Sir, there is no separate break-up,
but the Plan has been worked out for
the blind, deaf and orthopaedically
handicapped. It is meant for the
development of Model School for
Blind Children, Dchra Dun, expansion
of training centres for women, adult
deaf training centres, voluntary orga-
nisations, workshop for blind, library
and general scholarships for all the
categories. We give assistance
wherever there is a reasonable
demand. Of course, we have not set
apart amounts for each category.

Shrimati Savitri Nigam: Is the
Education Ministry aware of the
actual number of handicapped in the
country? What is the percentage of
the handicapped which is getting any
education, technical or wvocational,
from the money set apart by the Edu-
cation Ministry?

Shrimati Soundaram Ramachandran:
The correct statistics of each category
separately is certainly not available.
.Ours is only a rough estimate. Out
of that I am very sorry to say, we
have done very little for each category
of handicapped persons, either for
eduration or for rehabilitation. The
flrst serious attempt was mads only
in the Third Plan. States have also
to co-operate in sending their plans
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for training personnel as well as for
implementing the Plan,

Shri A. P. Jain: What is the agency
for the distribution of this money, the
Social Welfare Board or the State
Government? Op what basis is the
money distributed?

Shrimati Soundaram Ramachandran:
Certain items relating to the welfare
part of the handicapped have been
transferred to the Social Welfare
Board, but actual education, rehabili-
tation, running of workshops etc. are
done by the State Governments. Then,
certain voluntary institutions work-
ing for the education and rehabilita-
tion of the handicapped, as recom-
mended by the State Governments,
are given building grants, scholarships
ete.

Shrimati Savitri Nigam: May I know
whether the recommendations made
in the wvarious seminars and confer-
ences organised by the Education
Ministry in the year 1956 and later on
have been implemented or not?

Shrimati Soundaram Ramachandran:
Yes, Sir. One of the recommenda-
tions is to constitute the National
Board for the Handicapped. It has
been implemented and a board has
been constituted. Even the first
meeting was due to be held on 1he
23rd but, unfortunately because of
the emergency condition, we have
just now cancelled it. We are call-
ing a few experts to chalk out a full
plan for the rehabilitation, which is
much more important than other
things.

Shrimati Sarojni Mahishi: In view
of the fact that no active measures
are being taken to rehabilitate the
handicapped people even after the
completion of their training, mav I
know whether any active measures
are now being contemplated in this
direction?

Shrimati Soundaram Ramachandran:

Yes, that is one of the items
on the agenda for our new
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Board, that is, approach varieties of
employment agencies to take them in
theirr respective departments. Even
now we have created employment ex-
changes in various States, including
Delhi and other States, to find em-
ployment for these handicapped
people. They are doing it—not as
much as we want, but certainly they
are taking into consideration for find-
ing jous for them,

0il in Punmjab

+
[ Shri Rameshwar Tantia:
305 J Shri Bhagwat Jha Azad:
‘7 Shri Basumatari:
| Shri Ham Raj:

Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 269 on the
8th August, 1962 and state:

(a) the progress of drilling opera-
tions in Janauri (Punjab).

(b) whether the Qil and Natural
Gas Commission has given anv con-
sideration to re-start the drilling
operations at Jawalamukhi; and

(c) if so, what is the
arrived at?

decision

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a)} Drilling of Janauri
well No. 1 was completed in October,
1961 and the well has been under test
since then. ‘Testing of the well is
nearing completion. There are no
indications of oil or gas so far.

(b) and (c). There has been no
change in the position since 8th
August, 1962 when' this question was
answered. The matter is being re-
viewed and a decision will be taken
in due course.

Shri Rameshwar Tantia: What are
the reasons for which the .Jawala-
mukhi operation have becn abandon-
ed and are we still considering whe-
ther it should be starled again when
there is so much more demand for oil?

+« The Deputy Minlster in the Minis-
try of Mines and Fuel (Shri Hajar-
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navis): The programme has not been
finally abandoned. We have not gone
deep but there are possibilities that if
we go deeper still we may get oil.
Whether we should go deeper or not
is something which we are still con-
sidering. So, the programme is not
finally abanoned....(Interruption).

Mr. Speaker: There is a demand
that hon. Members should speak more
loudly during the emergency?

Shri Hajarnavis: 1 said that the
programme has not been finally aban-
doned. So far we have not struck
any oil there but still there is reason
to suppose that if we go deeper we
may strike oil.

Shri Bhagwat Jha Arzad: With ref-
erence to parts (b) and (c¢) of the
question could we know the reasons
why the question still stands where
it was at the time of the last reply
in this Houvse? Was no action
taken, or if action was taken did no
result come out of it?

Shri Hajarnavis: We have gone upto
the depth of about 4500 metres. In
the mean time there was the - rainy
season during which drilling could
not be continued. But in about
a month's time after a review of the
facts that we have gathered together
we shall decide whether we should
go deeper or not.

8hri D. C. Sharma: Some drilling
was being done in =a place near
Dasuya. What has been the result
of the drilling there?

An Hon, Member: Sand was found
there.

Shri Hajarnavis: I am not familiar
with the topography of that place,
This question is about Janauri Well
No. 1.

Students Homes for Day Scholars

*306. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
University Grants Commission has
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decided to set up a committee to study
the possibility of starting “students
homes"” for day scholars in all the
Universities; and

(b) if so, the details of the scheme?

The Minister of Education (Dr. K.
L. Shrimali): (a) The University
Grants Commission has already set up
a Committee.

(b) The details of the scheme have
not been worked out yet.
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Lubricating Plant

+
[ Shri Bishamchander Seth:
*308.{ Dr. Ramen Sen:
| Shri Dinen Bhattacharyya:

Will the Minister of Mines and Fuel
be pleased to state;

(a) whether the establishment of a
lubricating oil plant has been con-
sidered by Government;

(b) whether it is also a fact that an
adequate guantity of lubricating oil
has been found in the Kalol oil field;

(c) if so, the details thereof; and

(d) what are the basic materials
that are proposed to be manufactured
at the subsidiary industries?

The Deputy Minister in the Minis-
try of Mimes and Fuel (Shri Hajar-
mavis): (a) Yes, Sir. One lubricating
oil plant is being set up along with
the Barauni refinery in the Public
Sector.

(b) Lubricating oils are not found
in natural state in oil fields but the
crude oil found in Kalol fleld appears
to be promising for the production of
lubricating oils,

(¢) As regard possibilities of pro-
ducing lubricating oils from Kalol
crude oil, the question is still In a
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preliminary stage of consideration
and it would take some time to work
out the details.

(d) It is proposed to manufacture a
range of finished lubricating oils of
different grades, both automotive and
industrial.
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Dr. Ranen Sen: 1Is it a fact that
our Government is entering into an a

greement with the Government of the
Soviet Union for establishing a plant

for the production of lubricating oil?

Shri Hajarnavis: The oil refinery
which is being established with the
help of the Soviet Government will
produce lubricating oil also.

Mr. Speaker: The Question hours
is over.

WRITTEN ANSWERS TO
QUESTIONS

Nationalisation of Text Books

*301, Shri Umanath: Will the Minis-
ter of Education be pleased to state:

(a) whether any advice has been
given to the States on Nationalisation
of text books and uniform syllabus
for the primary schools so as to foster
emotional integration and National
Unity; and

u .
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(b) it so, what are the details of
the advice?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). The Emo-
tional Integration Committee appoint-
ed by the Government of India has
submitted its report which contains
several recommendations on syllabii
and textbooks. It is now under the
consideration of Government.

Archival Legislation Committee
Report

*307. Shri J. B, 8, Bist: Will the
Minister of Education be pleased to
stato:

(a) whether legislation to imple-
ment the recommendations of the
Archival Legislation Committee is
being brought forward;

(b) if so, when; and

(c) what are the reasons which
have delayed Government’s decision
on the subjects?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The
matters is under consideration.

{c) Views of State Governments,
Central Ministries and interested ins-
titutions, are being obtained.

Coal Production

J Shri P. Kunhan:

*308. 1 Shri P. C. Borooah:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether certain measures, in-
cluding adoption of a 7-day working
week, have been taken by the roal
producers in the country to boost up
production;

(b) if so, details of the measures
adopted; and

(¢) how far the yield has increased
on account of these measures?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.

{b) In order to boost up coal pro-
duction, the coal industry has decid-
ed to work on a 7-day basis round the
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clock, the labour strength being in-
creased and over-time payments be-
ing made where necsseary. The
relevant provisions of the Mines Act
have been relaxed by Government to
facilititate this, Other measures in-
clude adequate supply of power, ex-
plosives, and stores, such as cement
and steel. These requirements are
being watched carefully and the
necessary priority is being given to
the coal industry to facilitate these
supplies.

(c) There are indications that there
is an upward trend in production. A
correct estimate will be possible only
after a couple of months when these
measures will have had their impact.
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LO.C, Peirol Service Statioms im Delhi

( Shri Surendra Pal Singh:
| Shri Subodh Hansda:
| Shri 8, C. Samanta:
*312. { Shri N. R. Laskar:
1 Shii M. L. Dwivedi:
| Shri D. N. Tiwary:
| Shri E. Madhusudan Rao:

Will the Minister ot Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
Indian 0Oil Company has put forward
a scheme of sponsoring co-operative
Petrol pumps and service stations in
Delhi,

(b) if so, what is the response of
the car owners and taxi owners of
Delhj to this scheme; and

(c) whether any such cooperative
societies have already been formed?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) No. Sir, The Indian Oil
Company chooses its dealers of petrol
after considering all relevant factors,
and gives preference to Cooperatives
over individuals, if the former fulfil
the required conditions and qualifica-
tions.

(b) and (c¢). Do not arise.

Memorial for Pant

Shrimati Savitri Nigam:
Shri Lakhmu Bhawani:
"7 Shri J. B. §. Bist:
| Shri Bhakt Darshan:

*313

Will the Minister of Home Affairs be
pleaseq to state whether a committee
having the Prime Minister as its
Chairman has been formed to raise a
befitting memorial to the veteran
national leader, Shri Govind Ballabh
Pant?

The Minister of State in the Mimis-
try of Home Affairs (Shri Datar):
There is no proposal on behalf of the
Government to constitute such &

Committee.

0il Refineries

*314. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
to refer to the reply given to Un-
starred Question No 940 on the 17th
August, 1962 and state:

(a) whether agreements have since
been concluded with the major pri-
vate sector Oil Refineries in India for
the conversion of the distributing
companies into rupee companies; and

(b) if so, on what terms?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) These
matters are still under examination.

(b) Does not arise,
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High Price of Coal

( Shrimati Maimoona Sultan:
] Shri Bhagwat Jha Azad:
315 J Shri Bhakt Darshan:
‘7 Shri S. N. Chaturvedi:
| Shri Y. D. Singh:
| Shri P. Venkatasubbaiah:

‘Wil] the Minister of Mines and Fuel
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item in the Times of India of 24th
September, 1962 captioned “Consumers
forced to pay high price for poor
quality coal”;

(b) if so, what is Government’s view
about the situation as mentioned
therein; and

(c) what action has been taken by
Government to improve the situation?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) to (¢). The
prices of coal and coke are controlled
and supplies of domestic coke for
Delhi being adequate, there is no
question of consumers being forced to
pay a higher price. The complaint in
question presumably refers to the
quality of coal and coke. The pro-
curement of coal and coke is done
by the quota holders and it is upto
them to secure the proper quality of
coal. The Coa] Controller’s Organi-
sation conducts inspections, to the
extent possible, to check cases of
despatches of inferior qualities of
coal.

Wagons for Coal

»316, J Shri Bhagwat Jha Azad:
"\ Shri Bhakt Darshan:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the demand of wagons
in the Bihar-Bengal coal-field area is
. now being fully met;
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(b) whether some collieries in this
area were unable to load all the
wagons allotted to them; and

(¢) whether the shortage of wagons
is no problem in this coal-field area
now?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Supply of wagons in the Bengal|
Bihar fields has improved consider-
ably and on the average, the demands
are more or less fully met. There are
occasions when for various reasons
collieries are not able to load all the
wagons allotted but this is a normal
feature during the slack season of the
collieries which lasts from July to
October.

(c¢) During the period July to Octo-
ber there has been no wagon shortage
in the Bengal|Bihar fields.

British Empire and Commonwealth
Games

*317. Shri Bishanchander Seth: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 385 on the 17th August,
1962 and state: -

(a) whether a final decision has
been taken on the proposal of the
Indian Olympic Association to hold
the 1966 British Empire and Common-
wealth Games in Delhi;

(b) what terms and conditions have
been made by the British Empire and
Commonwealth Games Federation;

(¢) how far they have been accepted
by the Central Government; and

(d) whether the conditions of the
Central Government were accepted by
the Indian Olympic Association?

The Minister of Education (Dr.
K. L. Shrimali): (a) India has with-
drawn the offer in view of the present
emergency.

(b) to (d). Do not arise,



2657 Written Answers KARTIKA 30, 1884 (SAKA) Written Answers 2658-

UNESCO aid for Development of
Science Education

( Shri Surendra Pal Singh:

| Shri Bhagwat Jha Azad:

| Shri Bhakt Darshan:
'318J Shri P. R. Chakraverti:

3 Shrimati Maimoona Sultan:

| Shri Daji:

| Shri Indrajit Gupta:

|_Shri S. M. Banerjee:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that an
Advisory Mission of the UNESCO
visited India recently to advice the
Indian Government regarding the
scheme of developing science educa-
tion at the secondary level and about
the establishment of research centres
in selected universities; and

(b) if so, what were the main
recommendations of that mission?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The report of the Advisory Mis-
sion has not yet been received from
UNESCO,

Explosion near Jama Masjid

642. Shri D. C. Sharma: Will the
Minister of Home Affairs bc pleased
to state:

(a) the uptodate position with
regard to the investigations in the
explosion  behind Harey  Bharey
Mazar, Opposite Jama Masjid Delhi
on the 12th February, 1962; and

(b) if finalised, the result thereof?

The Minister of State im the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The case is still under in-
vestigation.

Merit Scholarships to Poor Studenmts
for University Education

643. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount of assistance given
to the Punjab State Government for

the grant of merit scholarships te
poor students to conduct their uni-
versity education during 1961-62 under
the National Scholarships Scheme;

(b) the amount spent out of this
by the State Government; and

(c) whether it has come to the
notice of the Central Government that
most of the students who were sanc-
tioned scholarships have not received
the money even though the educa-
tional year is coming to a close?

The Minister of Education (Dr.
K. L. Shrimali): (a) Rs. 92,100,

(b) Rs. 63,990.

(c). No, Sir.

Gandhian Philesophy

644. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) the steps his Ministry has taken
to interpret in a common man’s
language, the Gandhian Philosophy;
and

(b) what steps have been taken to
publicise and popularise the same
among the masses?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
Ministry of Education has brought out
two publications—one containing
Gandhiji's views on education, and
the other dealing with his thougnts
and experiments in education. A
publication, ‘All Men are Brothers’
containing selections from Gandhiji's
speeches has been distributed free
of cost to all secondary schools in the
country to popularise Gandhiji's
thoughts and a set of selected
Gandhian literature has been distri-
buted free of cost to all Indian Uni-
versities and selected women's col-
leges. Lectures for secondary school
students have been arranged on.
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Gandhiji's teachings and way of life
in several States and Union Terri-
tories. Lectures on Gandhian philoso-
phy are also being arranged by differ-
ent Indian  Universities through
financial assistance from Government
of India. A grant of Rs. 1 lakh has
been paid to the Gandhian Institute of
Studies, Varanasi, for the development
of its activities.

Auditoria in Schools and Colleges in
Andhra Pradesh

645. Shri E, Madhusudan Kao: Wil
the Minister of Education be pleased
to state:

{a) the amounts sanclivned for thc
construction of auditotia in warious
colleges and schools in Andhra Pra-
desh during 1962-63; and

(b) the break-up thercof?

The Minister of Education (Dr.
K. L. Shrimali): (a) Rs. 58,255.

() Name of the
institution

Yearin  Amount
which the sanction-
project ed during
was 1962-63
approved so far

1, Lutheran Multi- 1958-59 * Rs. 19,255/-

purpose School, (2nd  and
Guntur. final  ins-
talment)

2, Sri Vivekananda 1959-60 Rs.17,000
H.S. School (2nd  ins-
Giddalur. talment)

3. Andhra Jatheeya 1960-61 Rs.10,000
Kalasala, Masu- (2nd ins-
lipatham, talment)

4. Akkineni Neges- 1960-61 Rs.12,000/-
wara Rao College (2nd  ins-
Gudivada. talment).

Practical Training

646. Shri Sham Lal Saraf: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what sort of stipends are being
«offered to deserving :tundents for
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undergoing practical training outside
the country; and

(b) what procedure is being adopted
for selecting suitable candidates for
such stipends?

The Minister of Scientific Reseach
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Attention of
the Hon'ble Member is invited to the
brochure, “Scholarships .for Study
Abroad and at Home" (Third
Edition, 1961), published by this
Ministry, a copy of which is available
in the Parliament Libirary.

Botanical Gardens

647, Shri Sham Lal Saraf: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) how many properly organised
Botanical Gardens are being main-
tained in the country, Government
owned and privately owned separate-
ly; and

{b) what assistance or encourage-
ment by way of incentives is being
offered to private parties for setting
up such well-organised Botanical
Gardens?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) The
following Botanical Gardens, Parks,
and Agri-horti Gardens, are being
maintained by the Sate Governments,

Universities and Autonomous
Bodies:—

(i) Gardens 19

(ii) Parks 6

(iii) Agri-Horti Gardens 7

No Botanic Garden is being main-
trained directly by the Central Gov-
ernment.

Information regarding privately
maintained Gardens is not available.

(b) The Botanical Survey of India
and the Council of Scientific and
Industrial Research through the
National Botanic Garden Lucknow,
provide advisory services and supply
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materials and literature in connection
with setting up of Gardens lay out,

type of plants to be propagated,
gardening, research  activities in
Botany, horticulture, plant chemistry
and allied subjects etc., whenever

asked for by parties.

National Botanic Garden, Lucknow
supplies plants and plant material to
private parties at nominal price and
also imparts training in advanced
Horticulture and Botany in order to
produce trained personnel to set up
and man Botanical Gardens in the
country.

Employment Exchange for
Handicapped Persons

648. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to state:

(a) whether the newly opened em-

ployment exchange in Delhi for the

employment of handicapped and crip-
pled people has proved successful;
and

(b) the number of placements
which have been made during the last
six months?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) 84.

Class IV School Employees Union in
Delhi

649. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Class IV School
Employees’ Union of Delhi has
demanded a rise in the salaries of the
Class IV employees in Government
Schools in Delhi; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Dr.
K. L, Shrimali): (a) Representations
were received from the Delhi State IV
Division Government Employees Asso-
ciation and the Laboratory Assistants
Union for the revision of the scales
of pay of Laboratory Assistants.,
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(b) Government do not see any
justification for the revision of pay
scale of the Laboratory  Assistants,
which has recently been revised on
the basis of the Second Pay Commis-
sion’s recommendations.

Oil and Natural Gas Commission

650. Dr, L. M. Singhvi: Will the
Minister of Mines and Fuel be pleased
to state:

(a) how many posts carrying a
salary of Rs. 500 p.m. and more have
been filled up by the Oil and Natural

Gas Commission during the last 3
years-break up figures year-wise
separately for technical and non-

technical posts;

(b) whether it is a fact that in many
of the above cases the vacancies were
not duly notiefid through advertise-
ments in the press or otherwise; and

(c) what ig the critria and machi-
nery for selection of officers for depu-
tation to Oil and Natural Gas Com-
mission?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The in-
formation regarding the number of
technical and non-technical posts,
carrying a scale of pay whose maxi-
mum is Rs. 500 per month or more,
filled up by the Oil and Natural Gas
Commission during the last three
years is as under:

Year Technieal Non-Techni- Total
Posts cal posts

1959 40 4 44

1960 119 41 160

1961 14€ 39 185

Total 305 84 389

(b) No, Sir. All posts were filled

up from the open market through
advertisements in the press except
where posts were filled by officers on
deputation from Government or where
these were filled up through Depart-
mental Promotions,
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(c) In cases where suitable officers
are not likely to be found from open
market, State Governments or the
appropriate departments of the Central
Government are  approached for
sparing the services of their experi-
enced officers on deputation to the
Commission. The particulars of
officers sponsored by State Govern-
ments etc. are carefully looked into
and selections made on the basis of
their suitability in the light of their
qualifications and experience.

Probation of Offenders

651. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many States are working
on the principle and system of Pro-
bation to reform the offenders under
Probation of Offenders Act;

(b) whether this system has proved
advantageous; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Eight BStates,
piz. Assam, Bihar, Kerala, Madhya
2radesh, Mpysore, Punjab, Rajasthan
and West Bengal,

(b) and (c). The State Govern-
ments have been addressed to furnish
their assessment of the working of the
Act and after information is collected,
a statement will be laid on the table
of the House in due-course.

Institutes for Training Hindi Teachers

652. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Céntral Governmeni are pursuing a
scheme of establishing institutes to
train Hindi teachers in the non-Hindi
speaking areas; and

(b) if so, in how many states such
institutes have already been estab-
lished, and with what success?
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The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Sir.

(b) Training Colleges for Hindl
Teachers have so far been set up in
four States and according to the sanc-
tioned programme 380 Hindi teachers
are to be trained in these Colleges
every year.

Special Police Establishment

653. Shri D. C, Sharma: Wil] the
Minister of Home Affairs be pleased
to state:

(a) the number of enquiries
instituted against Government em-
ployees during July, August, and
September, 1962 by the Special Police
Establishment;

(b) the number of gazetted officers
involved;

(¢) the number of cases in which
enquiries have been completed and the
punishment awarded;

(d) the number of cases pending
and the steps taken to expedite the
same; and

(e) the steps taken or proposed to
be taken to check the number of such
cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
259.

(b) 58.

(c) 13. (In two cases investigations
were not pursued). Further steps on
the basis of the investigation report
are being taken and the stage of
imposing punishment has not yet been
reached.

(d) 244, Every effort is being made
to complete the investigation in the
pending enquiries as early as possible.

(e) These have been reported in
the Annual Report of the Administra-
tive Vigilance Division for the year
1961,
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Supression of Immoral Traffic Act

654. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be pleas-
ed to state the nuber of persons con-
victed under the Suppression of
of Immoral Traffic Act in 1961-62
62 in Delhi?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): 42 persons.

Spitz Planetarium in Madras
Museum

55 J Shri A. K. Gopalan:
635 3 Shri P. Kunhan:

Will the Minister of Scientific Re-
search and Cultural Affairs be
pleased to state:

(a) whether Government have
received any proposal from the
Madras Government for starting a
spitz  planetarium in the Madras
Museum; and

(b) if so what decision has been
taken in this respect?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No Sir,

(b) Does not arise,

Industrial Design Training Centres

656. Shri Surendra Pal Singh: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether it is a fact that an
Industrial Design Expert has been
invited from the UK. to advise Gov-
ernment on the establishment of
industrial design training centres in
this country; and

(b) if so what ate his main recom-
mendations?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
m‘r): (a) Yes Sir. The services of
Sir Gordon Russell, an eminent British

Industrial Design Expert, were secured
under Colombo Plan in this respect.

(b) His main recommenadtions are
that training centres should be started
only after teachers have been trained
for the purpose. They should be
phased in a proper way so that not
more than one centre is established in
a year. To avoid duplication of efforts
each should specialise in certain
industries relating to local needs. The
Head of a centre should be sent
abroad for at least six monthg to
acquaint himself with the latest
development,

A national organisation on the
pattern of Council of Industrial Design
in UK. may be set up to act as Co-
ordinating Body.

Art Purchase Committee

657 f Shri Bhagwat Jha Azad:
'\ Shri Bhakt Darshan:
1

Will the Minister of Scientific Re-
gsearch and Cultural Affairs be pleased
to state:

(a) whether Government have
constituted any “Art Purchase Com-
mittee”; and

(b) if so, what are the functions of
this Committee?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) There are two Art Pur-
chase Committees, one for the
National Museum, and the other for
the National Gallery of Modern Art.

(b) To make recommendations to
Government for the purchase of art
objects for these institutions.

Economic and Statistical Service

658. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 75 on the 23rd
April, 1962 and state:

(a) whether the Selection for
Economic and Statistical services has
gince been made; .

»
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(b) if not the reasons for delay; and

(¢) whether rules governing
seniority etc. have been framed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) The particulars of the depart-
mental candidates eligible for appoint-
ment to the Indian Statistical Service
and the Indian Economic Service at
the initial constitution have been
furnished to the Union Public Service
Commission recently and the Commis-
sion will take some time to make
selections.

(¢) The rules governing seniority
of officers to be appointed to the two
Services will be framed after they are
appointed to the services. The ques-
tion of evolving rules for the fixation
of pay of officers to be appointed to
these Services at the initial constitu-
tion is under consideration. Other
rules have already been issued in the
Gazette of India, Extraordinary,
dated the 1st November, 1961.

Committee on University
Examinations

J Shri Umanath:
6599 Shri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether Government have
received the views of State Govern-
ments and University Vice-Chancel-
lors on the recommendations of the
Commitice on University Examina-
tions;

(b) if so, which are the States and

Universities that have sent the views
and what are the views; and

(c) which of the Universities have
implemented and which recommenda-
tions?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). The Report
of the Committee on Examination
Reform has been circulated for com-
ments by the University Grants Com-
miission to Universities only. Com-

-
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ments have so far been received from
eight Universities viz.:

(1) M. S, University of Baroda.
(2) Patna University,

(3) Calcutta University,

(4) Delhi University,

(5) Allahabad University,

(6) Kerala University,

(7) Roorkee University,

(8) S. V. Vidyapeeth.

They are in general agreement with
the recommendations made by the
committee.

(c) The Vice-Chancellors at a con-
ference held in New Delhi from 11th
to 13th October, 1962 have generally
accepted the recommendations made
by the Committee, except those relat-
ing to (i) the introduction of two
additional papers at the school leaving
examination, (ii) changing the present
system of awarding marks and (iii)
delay in announcing examination
results. The implementation of the
recommendations will take time.

Police Patrol System in Delhi

660. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a new
beat system has been introduced in
Delhi on the pattern of the London
system where-under the police patrol
parties would visit every part of the
capital after every one hour;

(b) if so, what are the salient fea-
tures of the system; and
(c) what are the reasons that

prompted Government to introduce
the new system in the Capital?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) and (c). Do not arise.

Stipends to Tribal Students of
Subroom (Tripura)

661. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that monthly
stipends awarded to Tribal students of
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Subroom Tribal Boarding House have
not been regularly remitted to them;

(b) if so, the reasons therefor; and

{e) what steps Government propose
to take to ensure the payment
regularly every month?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes Sir, but occa-
sionally.

(b) Due to occasional delay in
receipt of the bills and some delay in
processing them.

(c) Steps have been taken by the
Administration to process the bills
well ahead of the month in which the
stipend is due,

Redefining of Boundaries of Manjas

662. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) if the regrouping or redefining
of the boundaries of the Manjas has
been held in Tripura recently;

(b} if so, whether the Tribal
Reserve Areas of Tripura are formed
in the same units or bifurcated and
included in the maygas which embrace
the non-reserved areas also: and

(c) if so, what steps Government
propose to take to preserve the com-
pactness of tribal reserve areas in
Tripura?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes,

(b) Villages in the Tribal Reserve
Areas will also be demarcated in
accordance with principles applicable
to the demarcation of villages boun-
daries elsewhere.

(c) fixation of the geographical
!)oundaries of a village has no bear-
Ing on the Tribal Reserve Areas
which continue to be intact.

Transfer of Lands from Tribals to
Non-Tribals

663. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) if by way of transfers of land
from tribals to non-tribals or allot-
ment by Government or otherwise,
any infiltration of non-tribals in the
tribal reserved land in Tripura has
taken place since the inception of the
“Tribal Reserve" declared by His
Highness the Maharaj of Tripura; and

(b) if so, what steps are being
taken in respect of those lands?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the Table,

Hostel for Tribal Girl Students at
Khowai

664. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether any steps have been
taken to provide hostel to the Tribal
girl students of Khowai; and

{b) if so, when the hostel facilities
are likely to be provided to them?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) A hostel for girl students has
already been constructed in the pre-
mises of the present Boys School in
Khowai. This hostel will be avail-
able for accommodation as soon as
the Boys School is shifted to another

place.

National Council for Rural Higher
Education

665. Shri P. R. Chakraverti: Will
the Minister of Education be pleased
to state:

(a) whether Government propose
to dissolve the National Council for
Rural Higher Education;
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(b) if so, what alternative arrange-
ment is going to be made for looking
after the future development of rural
institutes for Higher Education;

(c) whether Government have con-
sulted the University Grants Commis-
.sion in the matter; and

(d) it so, what is their reaction?

The Minister of Education (Dr, K. L.
‘Shrimali): (a) and (b). The proposal
to set up an autonomous organisation
to replace the National Council for
Rural Higher Education has been
deferred. It has, however, been
‘decided to constitute an Autonomous
Board of Examinations. Necessary
.action in this regard is being taken.

(c) and (d). Does not arise.
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Admission to Delhi University

668. Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) whether the Delhi University
had appointed in August, 1962 am
expert committee to study the pro-
blem of expansion of the University
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and to suggest ways to cope with the
heavy rush of students’ admission to
different courses;

(b) whether the Committee has
s'nee submitted its report; and

{¢) if so, what are the main recom-
mendations of the Committee?

The Minister of Education (Dr. K. L.
‘Shrimali): (a) A committee was set
up for the purpose by the University
of Delhi as per their Academic Coun-
cil Resolution No, 158 dated October
3, 1961.

{b) No, Sir.

ic) Does not arise.

Pragati Vidayalaya, Agartala

669. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
Atate:

(a) the tolal amount so far given
to  Pragati Vidayalaya, Agartala
{Tripura) as grant-in-aid out of
Tribal Welfare Fund for construction
of hostels or for other purposes;

(b) the total number of tribal
students residing in the said hostel at
present; and

(c) the amenities and privileges
that are being received by tribal
studenis in the hostel?

The Minister of Education (Dr. K. L.
Shrimali): (a) Rs. 15,000,

(b) 6.

(¢) Besides the wusual amenities
available in a hostel stipends and book
grants  are enjoyed by deserving
candidates,

Wastage of Bitumen in Port Blair

[ Shri Bhagwat Jha Azad:

§10. | Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a large number of
drums containing Bitumen are lying
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open in rain and sun for a consider-
able time on Aberdeen-Haddo road in
front of match factory manager's
bungalow at Port Blair;

(b} whether most of them have
been eaten away by rust and are
leaking;

(c) whether the freight
alone would amount to
thousand rupees; and

charge
several

(d) if so, who are responsible for
such wastage?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
About 2702 drums containing bitumen
are stockpiled on the site in question
for construction of roads etc, in the
Island,

(b} No.

(¢) The f{freight works out to
Hs. 39,750 approximately.

(e) Only about 80 drums arc leak-
ing to varying extent. The bitumen
that leaks out is recollected and used.
The net wastage of bitumen has been
negligible and so the question of
fixing responsibility does not arise.

Stones in Ken River (Banda)

671. Shrimati Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether stoncs of good quality
used in the manufacture of gold and
silver ornaments abound in the Ken
River (Banda); and

(b) whether Government propose
to take necessary steps to explore the
potentiality of these stones for com-
mercial purposes?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) and (b). Agates which are
locally called “Banda stones” occur as
pebbles in the Ken river bed in the
Banda district.  These stoncs are
derived from the disintegration of
Deccan trap rocks occupying the
upper rcaches of that river. As these
are only semi-precious stones of
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limited economic use no detailed
prospecting is considered necessary.

Survey of India Employees

672. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether some of the pay scales
recommended by Pay Commission for
Survey of India employees are to be
modified by Government;

(b) if so, whether this revision will
be upward;

(c) if so, in what categories; and

(d) when final orders are likely to
be issued?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M, M. Das): (a) to (d).
No pay scales were recommended by
the Pay Commission specifically for
the Survey of India employees. How~
ever, a proposal for improving the
pay scales in respect of various cate-
gories of employees of the Depart-
ment is under consideration of the
Government and a decision thereon
is likely to take some time.

M.B.B. College, Tripura

673. Shri Biren Dutta: Will the
Minister of Education be pleased to
state:

(a) whether any representation has
been received by Government for
opening LL.B. and M.A. classes in
M.B.B. College at Tripura; and

(b) if so, what decision has been
taken on this representation?

The Minister of Education (Dr. K, L.
Shrimali): (a) Yes, Sir.

(b) The matter is under considera-
tion in consultation with the Calcutta
University.

Boarding House Stipends for S.C. and
S.T. Students in Tripura

674. Shri Biren Dutta: Will the
Minister of Education be pleased to
state:

(a) whether Government have
received any representation from the
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privately-managed Higher Secondary
Schools of Tripura to provide them
with funds for boarding house sti-
pends for the Scheduled Caste and
Scheduled Tribe students;

(b) whether it is a fact that Gov-
ernment managed schools cannot
accommodate a large part of Sche-
duled Tribe and Scheduled Caste
students; and

(c) if so, whether Government
contemplate to provide funds to those
privately managed schools for the said
purpose?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

Soviet Collaboration for Oil and
Coal Development

675. Shri Yallamanda Reddy: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether there is any proposal
for increased Indo-Soviet collabora-
tion in regard to oil and coal deve-
lopment; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
In regard to coal, there are, no new
specific projects to be established
with Soviet assistance during the
Third Plan period, except those al-
ready agreed upon, namely. the two
opncast mines, one underground
mine, and one workshop at Korba,
and a washery at Kathara.

In regard to oil development pro-
gramme also there is no proposal, at
present, for its enhancement.

Children’s Book

f Shri Warior: .
676'1 Shri Bishanchander Seth:

Will the Minister of Education be
pleased to state:

(a) whether Government have
taken any steps to print and distri-
bute those “Children’s Books” which
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the Children's Literature Committee
selected for award of prizes; and

(b) it so with what results?

The Minister of Education (Dr, K,
L. Shrimali): (a) and (b). The Gov-
ernment of India do not undertake
the printing of the prize-winning
manuscripts under the Scheme of
National Prize Competition of Child-
ren’s Literature. It, however pur-
chases not more than 2000 copies
each, of the prize winning printed
books (and also manuscripts when
published) for distribution to the
aschools, children’s libraries etc.
through the State Governments con-
cerned.

Foreign Language Scholarships
Scheme

677. Shri Warior: Will the Minister
of Education be pleased to place on
the Table a State-wise break-up of
the candidates selected under Foreign
Languages Scholarships Scheme for
each year from 1959-60 onwards?

The Minister of Education (Dr.
K. L. Shrimali):

MName of the State  Number of candidates

selected
1959-60 1960-61 *
1. Jammu & Kashmir 1
2, Kerala . . 1
3. Madras . 1 1
4. Maharashtra 3 .
5. Punjab . 1 4
6. Uttar Pradesh 4 1
7. West Bengal . 2
8. Delh . . 2 2
ToTAL . 13 10
Scholarships were not awarded

during 1861-62, nor yet during 1862-
3.

Leakage in Qil Pipeline in Rudra-
sagar Well

618 Shri P. K. Ghosh:
*7 Shri Kapur Singh:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that leak-
age through casing pipe was found
sometime back in Rudrasagar Well
No. 4;

(b) it so, the reason therefor;

(¢) whether production test work
was hindered on this account; and

(d) how much more money and
time had to be spent on account of
this leakage?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
No, Sir. There was no leakage
through the casing pipes, However,
due to defective cementation, there
was some leakage through the
cement behind the casing pipes.

(¢) Production testing was hind-
ered for a period of about three
months;

(d) Extra expenditure on this ac-
count has not been worked out.

Billiards Team for World
Championship

679. Shri P. K, Deo; Will the Minis-
ter of Education be pleased to state:

(a) whether the Billiards Associa-
tion Control Council sought Govern-
ment's permission to send an Indian
team to Australia to participate in
World Championship;

(b) the amount of foreign ex-

change involved;
(c) the composition of the team;
and
(d) the result of the

Indian participation in the
tournament?

The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Sir.

tour and
World
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(b) An  amount equivalent to
Rs. 1,040 was released by the Gov-
ernment,

{c) Wilson Jones and S. N.
Banerjee

(d) S. N. Banerjee defeated Tom
Cleary, a former World Champion
and also Newzeland and Pakistan,
Wilson Jones reached the finals but
was defeated by Bob Marshall of
Australia.

Training of Indian Cricketeers

680. Shrji P. K. Deo: Will the
Minister of Educalion be pleased to
state

(a, whether Government have been
approached to give permission to the
Beard of Control for Cricket in
India to invite West Indies pace
bowlers to give Training to Indian
EBatsmen;

by on what vondition the West
Indies pace bowlers are being invited;
and

tey who have accepted the invita-
tion to come {o India?

The Minister pf Eduocation (Dr.
K. L. Shrimali): (a) Yes, Sir. The
permission was granted.

(b) The Board of Control for
Cricket in India have agreed 1o meet
the following expeases on each
player:—

(1) £100 per month for five
months from 15-10-1962

(2) Boarding and lodging ex-
penses during five  months'
stay in India, and

(3) Return air passage by eco-
nomy class.

(c) Messrs Roy Gilchrist, S. C.
Stavers, C. Watson and L. King.

UPS.C

G81. Shri Krishnapal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) the strength of the
Public Service Commission;

Union
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{b) how the appoinimenis of its
Chairman and members are made;

(c) what is the salary of each; and

(d) how many members belong to
rural areas?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) As against the sanctioned
strength of nine members including
the Chairman, the actual strevfth of
the Union Public Service Commissjon
is at present eight.

(b) The appointments of the
Chairman and members are made by
the President in accordance with ine
provisions of Article 316 of the Con-
stitution.

(¢) The Chairman receives a salary
of Rs. 4,000 prm. One of the mem-
bers receives a salary of Rs. 3,500
p.m. as he was an ICS officer at the
time of his appointment to the Com-
mission. Tl=ee others receive a
salary of Rs. 3,000 pm. ecach, while
the remaining members  receive a
salary of Rs. 3,000 pm. less the
amount of pension which each one
of them gets.

(d) None.

Teaching in Bengali in Andamans

682. Shrimati Renu Chakravartiy:
Will the Minister of Home Affairs be
Qleascd to state:

(a) whether it is a fact that in
Andamans where almost- all the
Children's mother tongue is Bengali
they are not permitted to learn in
that language in the high Schools;

(b) if so, the reasons therefor; and

(c) the efforts made to teach in
Bengali in high Schools?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
ta) to (c). Out of a total of 255
students in secondary classes, 27 only
have Bengali as mother tongue; and,
in no class do Bengali speaking
pupils number 15 or more which is
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the minimum requirement under the
Statement issued by the Chief Minis-
ters’ Conference held in August 1961.

Employees in Tribal Blocks and
Areas

683. Shrimati Renuka Ray: Will
the Minister of Home Affairs be
pleased to state what steps have
been taken to formulate a separate
training and service conditions for
those who are employed in  Tribal
Blocks and other Tribal areas?

The Minister of State in the Minis-
try of Homs Affairs (Shri Datar):
The executive responsibility for ad-
wministration and f{or execution of
welfare programmes under the Third
Five Year Plan for Scheduled Tribes
including the Scheme of Tribal Deve-
lopment Blocks is that of the respec-
tive State Governments. The Minis-
try of Home Affairs give financial
assistance to the Siates for execution
of Welfare programmes for the bene-
fit of Scheduled Tribes. The various
functionaries in the tribal areas are
the employees of the respective State
Government and are accordingly gov-
erned by the conditions of service
prescribed by them. The Govern-
ment of India do not therefore, pro-
pose tgp prescribe any conditions in
this regard.

A Tribal Orientation und  Study
Centre is functioning al Ranchi to
give tribal orientation training to
Block Development Officers, Agricul-
turai Extension Officers. Social Edu-
cation Organisers and Mukhia Sevi-
kas working in Tribal Decvelopment
Blocks. The questiop of opening an-
other tiraining centre is under consi-
deration.  Arrangemenis have also
been made for the special training of
Gram Sevaks and Gram-Svvikas for
work in Triba] Development Blocks
at suitable training centres located in
or near the tribal areas in cach Statel
Waion Territory.

Bazars Gutted in Tripura

684, Shri Dasaratha Deb: Will ihe
Minister of Home Affairs be pleased
to state:

(a) the number of bazars in Tripura
gutted by accidenta] fire fresn 1960
to 1962 yearwise;

(b) total loss involved in such fire
accidents; and

(c) whether fire brigades would be
sel up in all the towns of Tripura for
protection of markets from fire- .
accidents?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a) No. of Bazarsin Triprra gutted by fire:

1960 1961 1962
13 9 9
(b) Total loss incurred:
1960 1951 1962 Total

Rs. 7,14,000 3,44,000 2,25,000 12,83,000

(¢) There are al present three fire
se}‘vice units in Tripura viz, at Agar-
taia, Udaipur and Dharamanagar. Pro-
posals to open a fire service unit
each at Kailashahar, Khowai and
Belonia are under examination.
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Rumanian Oilmen in India

686 J Shri Bishanchander Seth:
\ Shii Mohan Swarup:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether i is a fact that a team
of Rumanian oilmen have come to
India to drill wells with the three
Rumanian made drilling installations,

(b) if so, the places where these
vells will be established;

{¢) whether any survey was con-
ducted by the Rumanian oilmen be-
fore this; and

(d) how far they have succeeded?

The Minister of Mines ang Fuel
‘Shri K. D, Malaviya): (a) Yes, Sir.

(b) At Kalol near Ahmedabad and
at Ankleshwar near Broach in the
Gujarat State.

(c¢) No, Sir.
(d) Does not arise.
Correspondence in Hindi

687, Bhri J. B. S. Bist: Will the
M:nister of Home Affairs be pleased
tv State:

(a) whether Government have
talken a decisioa that  inter-State
language of correspondence in bet-
ween the Hindi speaking States and
the Central Government should be:
Jlindi in future; and

{b) it so, from what period this
wii] come into force?

The Minister of State in the Minis-
try of HOome Affairs (Shri Datar)
(1) and (b). The use of Hindi, In
addition to English, for correspon-
derce with States which have adopted
Hindi as their official language has
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2.ready been permitled in the Const'-
tution (Hindi language for Officiai
turposes) Order, 1955, a copy of
which is placed on the Table of the
House, [See Appendix I, annexure
No. 72].

Scholarships to Scheduled Caste
Students

688, Shri Daljit Singh: Will the Min-
inster of Education be pleased to state
the total number of Central Govern-
ment scholarships awarded to the sche-
duled caste students of Punjab State
during 1962-63 so far?

The Minister of Education (Dr. K, L.
Shrimali): 2445.

Espionage activities of Chinese

689. Shri Maheswar Naik: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that Chinese
Nationals and agents are secretly en-
gaged in large-scale espionage activi-
ties particularly in Calcutta, Gangtok
and the border regions of Northern
India;

(b) how many such cases have come
to the notice of the Government since
the Chinese attack on the border posts
of India; and

(¢) whether any effective steps have
been or are proposed to be taken to
eradicate this menace?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): (a)
to (¢). Government are fully alive to
the situation. Suitable action has been
taken in all cases which have come o
notice. .

Indian Qil Company

f Bhri P, C, Borooah:
" Shri Kolla Venkalah:

Will the Minister of Mines and Fuel
be pleased tg state:



2685 Written Answers KARTIKA 30, 1884 (SAKA) Written Answers 2686

(a) whether Government's attention
has been drawn to a letter addressed
by the Sindhi Chamber of Commerce
and Industry to the Chief Minister of
Mysore levelling grave charges of cor-
ruption, nepotism and favouritism
against the Indian Oil Company’s Ad-
ministration;

(b) if so, whether Government have
enquired into the charges; and

(¢) if so, with what results?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) Yes, Sir.

(b) and (c¢). The enquiry disclosed
that the charges are vague and not
supported by facts.

National Geophysica] Institute at
Hyderabad

691. Shri Bishanchander Seth: Wil
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
Council of Scientific anq Industrial Re-
search has approved a ten-year pro-
gramme of the National Geophysical
Research Institute at Hyderabad;

(b) if so, when it is likely tc be
started;

(c) the total amount sanctionedq for
the purpose; and

(d) the details of the ten year Pro-
gramme?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Research work hag already been
initiated in laboratories of Osmania
University through th egood offices of
the Vice--Chancellor.

(¢) Rs. 50 lakhs during the 3rd Plan
period,

(d) Research will be organised and
conducted in five research divisions:
(i) Gravity and Magnetics; (ii) Elec-
trical angq Electromagnetics; (iii) Seis-
mology and Seismic Crustal Studies;

(iv) Physical Properties; (v) Geochro-
nology, Geochemistry and Petrology.
A Oceanography Research Wing is
being organised in Cochin.

Gandhian Philosephy

692. Shrimati Renuka Barkataki:
Will the Minister of Education be
pleased to state:

(a) whether Xumari Manuben
Gandhi undertook lecture {ours of
schools for promotion of Gandhian
philosophy under a Government sche-
me during Second Five Year Plan;

(b) if so, how many schools she
visited up till now under the scheme
and the names of the schools she
visited; and

(c) what is the total expenditure in-
curred up till now under this scheme?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The information is being collect-
ed and will be placed on the Table of
the House.

(c) An expenditure of Rs, 12,380|-
has been incurred so far in arranging
Kumari Gandhi’s lecture tours in dif-
ferent States/Union Territories.

Post Matric Scholarships to Backward
Class Students

693. Shri Siddiah: Will the Minister
of Education be pleased to state:

(a) how many applications were re-
ceived from the students of Scheduled
Castes, Scheduled Tribes and Other
Backward classes (separately) for the
the award of the Post-matric scholar-
ships in 1962-63 in Mysore State;

(b) how many from them have been
awarded scholarships so far in each
category; and

(¢) by which time all the awards
will be finalised?
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The Minister of Education (Dr. K. L.
Shrimali): (a) Scheduled Castes:

2,950.
Scheduled Tribes: 27
Other Backward Classes: 2,564.
(b) Scheduled Castes: 1,198
Scheduleg Tribes: 24

Other Backward Classes: 5§18
(c) Scheduled Castes:

All applications will be finalised by
30th November, 1962,

Scheduled Tribes:
All applications have been finalised
Other Backward Classes:

All ‘Renewal’ cases have bven fianal-
ised. Fresh cases will be finalised as
soon as the list of Other Backward
Classes is finalised by the State Gov-
ernment.

Legal Aid to Scheduled Castes and
Scheduled Tribes in Mysore

694, Shri Siddiah: Will the Minister
of Home Affairs be pleased to state:

{a) whether legal aid has been given
by the Government of Mysore to the
Scheduled Castes and Tribes in 1962-
63 so far; and

(b) if s0, the amount spent sg far?

The Minister of State in the Ministry
of Eome Affairs (Shri Datar): (a) and
{b). The information has been called
for from the Government of Mysore.
A statement will be laid on the Table
of the House when the information be-
comes available.

Coal Reserves near Kothagudam

695. Shri E, Madhusudan Rao: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that some
new coal reserves have recently been
found near Kothagudam in Andhra
radesh;

(b) the total coal that will be ex-
ploited from the new site; and
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(c) the cost of extraction thereof?

The Minister of Mines and Fuel (Shri
K. D. Malaviya): (a) Drilling being
done to the dip of the existing work-
ings, beyond the line where previous
working had stopped due to a major
fault, has revealed two coal seams at
depths varying from 1200 ft. to 1400
ft. Further drilling is being done.

(by and (c). More boreholes are
needed before reserves can be comput-
ed. The cost of extraction too can be
estimated only after prospecting has
been completed,

Languages in Delhi

696. Shri A. S. Saigal: Will the Min-
ister of Home Affairs be pleased to
state:

{a) Percentage of persons speaking
Hindi-Punjabi-Urdu in Delhi; and

(b) whether Punjebi has been ac-
cepted as one of the regional languages
of Delhi.

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Precise figures are not available. Fi-
gures for these languapges were not
compiled separately in 1951 Census,
and 1961 Census tables relating to
language have not yet been prepared.

(b) The Delhi Adnministration have
been instructed ‘' to encourage the
growth of all languages in use in Delhi.
Reference is invited in this connection
io Home Ministry’s letter No. 13]1|57-
OL dated 30th July, 1956 of which a
copy was laid gn the Table of the
House on 19th Scptomber, 1958,

Fire Accident in Najafgarh Road

[ Shri Raghunalh Singh:
697.{ Shri Himatsingka:
| Shri Kamalnayan Bajaj:

Will the Minister of Home Affairs be
pleased to state:

{a) whether it is a fact that fire at
Najafearh Road Delhi destroyed six
factories on 11th November, 1962; and

(b) if so, the cause of fire?
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The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b). The fire at Najafgarh Road, Delhij
on 11th November, 1962 had engulfed
the entire premises which were hous-
ing eight different kinds of industries.
A large number of machines, lathes,
overhead power transmission by belt
drive etc. were also affected. Investi-
gations cou'd not locate the cause of
fire with certainty. Perhaps the fire
was caused by “Electrical Short
Circuit”.

12 hours.

Mr. Speaker: [ had suspended the
House to see whether the talks could
discontinue. Members did not take
notice of that.

The Prime Minister, Minisier of
External Affairs and Atomic Energy
(Shri Jawaharlal Nehru): Mr. Speaker,
may I sir, introduce to you and to the
House our new Defence Minister Mr,
Yashwant Rao Chavan?

Mr. Speaker: The House has hearti-
ly welcomed him already_ I also, on my
behalf, extend to him our hearty wel-
come,

STATEMENT RE: REPORTED
CHINESE OFFER OF CEASE-FIRE

Shri Jawaharlal Nehru: Sir, I
should like to make a brief statement
in regard to certain developments
that have taken place.

The Government of the Peoples Re-
public of China, it appears from Hadio
broadcasts, has announced that they
will have a cease fire from midnight
of 21j22 November and will start
withdrawing their forces from  the
positions they ocrupy from the 1st
December. This is a1 unilaleral
announcement. We have thus far
received no official confirmation of it.

*As soon as we receive any official
message from the Chinese Govern-
ment, we shall give it full considera-
tion. Till then T would not like to
express any opinion in regard to the
Chinese proposals. OQur position im
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regard to any negotiations continues
to be what we have previously stated,
that is, that the position as it existed
prior to September 8, 1862 shall be
restored. We shall continue our
efforts tp obtain aid from friendly
countries and strengthen our coun-
try's defences and its economic.
potential.

We should like to express again our:
gratitude to the many friendly coun-
tries who have offered us aid and
sympathy and support during the time
of our distress.

We have made it clear previously
and we repeat that we have no desire
for any territorial expansion in any
direction and our aim is to live in
peace and amity with our neighbours,

st swrET aret (faeEiT)

i & ag favmw F T A7 R A
I AvET F A1 9w #1 wfafEr 3
TE T T oAt S F oaard @ 1 a
T AN FAI FY @A PO A WA
g g & fr fawe wfasa & o
T TR &1 ofT FE gy g
far forr s o7 g7 woaew Y @
quHE & wam f6g 91 Y@ 9, FE
AT &QTT AW AGAT W9 JqrEt w1
fom =17 a7 3 97 @ A, S | 97
FET aTd THA !

SWegd WgEW @ AT A9F Al
g fom om0

Shri Hari Vishnu Kamath (Hos-
hingabad): Mr. Speaker, on a point of
clarification or rather information, the
Chinese Government seems to be an
adent at their game of fraud and de-
ception iind when the situation  con-
tinued to be so fluid, I would reguest
you and the Leader of the House will
agree, [ am sure, that in this parlia-
‘mentary democratic set up, the Par-
liament of the nation must continue fo
be in session and have the privilege
of advising and guiding the Govern-
ment in this emergency.

That is the first point.
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[Shri Hari Vishnu Kamath]

Secondly, nmthy I suggest that not-
withstanding the fact that the Prime
Minister had earlier offered, or made
the offer of withdrawal to the Sep-
tember 8th line as conditional to talks
.or negotiations, latterly, the day be-
fore yesterday, in his broadcast, very
heartening broadcast, 2nd inspiring
broadcast to the nation on Monday
night, he declared categorically that
there would be no talks and no nego-
tiations unless and until every inch of
our territory, of our sacred land, our
sacred Motherland—that was the
word used by him—is cleared of the
‘Chinese invaders? And Parliament
has had the privilege of endorsing
‘wholeheartedly that declaration, and
1 hope that he will today give a
categorical assurance to Parliament
and to the nation that he will stand
firm by that policy which has been
clearly enunciatedq by Government
and endorsed by the Parliament of
the nation, and there will be no de-
parture from that policy. Now, there
ought not to be any departure. . ..

Mr. Speaker: The hon. Member
wanted to make only one point. But
now he has made two. Now he
should conclude.

Shri Hari Vishnu Kamath: It is all
part of one. The Prime Minister has
said that the flow of arms will be
kept up. May I also request him to
see that these friendly countries who
have rushed to our aid will be kept
in close touch with the developments
from day to day and wil] be taken into
confidence before any concrete move
is taken in the matter?

Shri S. M. Banerjee (Kanpur): I
want to ask whether the Government
of India have received any commu-
nication containing the full text of
their suggestions and whether  its
implication has been analysed.

Some Hon. Members: No, no,
Mr. Speaker: Members should only

put such questions as those in respect
of which information has not been
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given. Why should they repeat the
same thing again?

Shri §. M. Banerjee: It appears in
the newspaper that our Charge’
d'affairs also met Premier Chou En-
lai.

Shri Raghumath Singh (Varanasi):
That is old news.

Shri S. M. Banerjee: Let not my
hon, friends be hasty about it. I want
to know this because the details were
not known. Our officer had a talk
with the Chinese Premier. [ want to
know whether any letter was sent by
us, and if so, what the details of that
letter were.

Mr. Speaker: That answer aad been
given yesterday.

Shri Shivaji Rao 8. Deshmukh
(Parbhani): Yesterday, the Prime
Minister answered that question and
said that a note from us was deliver-
ed to them.

Mr. Speaker: I have also said that.
Where was the necessity for the hon.
Member to get up and give this reply?

Shri Tyagli (Dehra Dun): I am glad
that the hon. Prime Minister has not
made any commitment at this stage.
India is, I think, by now....

Mr, Speaker: I would ask hon.
Members to give only their reactions
or any suggestions and not to press
the Prime Minister to make any state-
ment at this time. That is what 1
would advise hon. Members that they
should also restrain themselves.

Shri Tyagi: That is true. We thank
you for this. We all agree to  that
idea. This is not the state for that.
But let us give our reactions and say
how we react to this. India is too
well experienced by now to be
hoodwinked by any such gestures.

Shri Frank Anthony (Nominated—
Anglo-Indians): Not gesture, but trick,
Shri Tyagi: I have also heard that
radio news, and it was not in good
taste, I am sure; all that they said
immediately before this. and all that
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they said afterwards were quite
adverse to the gesture that they have
made. India knows very well....

Mr. Speaker: I would request the
hon. Member to be very brief.

Shri Tyagi: I am not going to make
a speech. 1 would only make one
suggestion. '

1 also agree with my hon, friend
Shri Kamath that Parliament might
just continue in session for some time
more, because we all would like to
know, and everyone of us is interested
in knowing, what will come off of
these things. Of course, we are quite
sure that the Prime Minister is quite
further acquainted with the reactions
of the Army as well as of the people
in this regard, and the strategic posi-
tion today which they occupy. What
is the meaning of their keeping time
till 1st December to retire? Wy do
they want all this time? Do they
want to build roads?

Mr. Speaker: Order, order. The
hon. Member said that he would not
make any speech, but at the same
time, he is making it.

Shri Tyagl: 1 have only one request
1o make. 1 hope that that too must
be in the mind of the hon, Prime
Minister. Now, since quite big coun-
tries and friendly countries have
come out openly to help us, and they
have also, after all, brackeled them-
selves with us, as far as the relation-
ship with China is concerned, I hope
that they will also be taken into con-
fidence before any final decision is
arrived at.

Mr. Speaker: I will allow one Mem-
ber from each Group to give his reac-
¥ion.

Shri Hem Barua: My name is there.

Mr. Speaker: I will call him, if his
name js there. I will call one Mem-

ber from each Group. More than that
it is not possible to do.

R agt (femme) © oF o @
R AT of gk o @ '
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Mr. Speaker: No, no.

Dr. L. M. Singhvi (Jodhpur): Apart
from the broadcast, do we definitely
know through our own sources of in-
formation whether the Chinese have
actually and in fact ceased fire?

Mr. Speaker: That has been ans-
wered. 1 find that Members are putt-
ing questions that are answered, 1
only want that each one of them
might, in a minute, give his reac-
tion only to the news, nothing fur-
ther.

Shri Hem Barua: I wanted to sub-
mit that the Chinese are not in a posi-
tion to wage a long-drawn war be-
cause of their econ':nic situation and
all that. But then she has announced
a unilateral cease fire and all that. At
the same time, she has humiliated us
sufficiently in the whole of South-
East Asia, and all over the world. By
this, her influence in South East Asia,
which she wants to biuld up meticul-
ously, would be growing. Then,
judging from the broadcast she wants
to make a difference between the line
of actual control and some other line
and all that. It is because of all this
that [ want to request the Prime Min-
ister that while coming to a conclu-
sion or decision, all different aspects
should be taken into consideration and
the House should be taken into con-
fidence.

! OwETE grEw (aroEsY)
wew WEIRd, w99 & e
9T A1 g7 faow & gaw wf, IEw
T FIX AT AL g ¥ AW F IR
N s gw g 48 fF agstama &
7z &1 awd § 5 ag ST g ) oW
qear & f IR oY awg wiw & SwH
wodt feafa #Y qomm s & & W
T TEr g # oqeer &3
A0 ag ag of g wwd @ R oo
7z {aeT ®) AT gY, afeA At
@i A, 9% | feF wear W
gar AT g, @ wa fen
T ¥ wer wael # o @
S0 1 g g0 &l el afgd



2695 Statement re:

W WA ;. qg AT T4 FE
e

ot T AFE qAIIT: IO T 0
f& gara w4t & Tfeay wraw, 39 78T
FFF F a7 A7 oA F1 Ay feafy
# a fB7 = fqqeae 1 a1 oo 7%
i A &1 Nd mrEAr 2
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Shri Frank Anthony (Nominated-
Anglo-Indian): 1 did not intend to say
anything, but since you have asked
for our reactions, may I put my reac-
tion briefly? 1 feel that it is a typical
piece of calculated Chinese trickery.
According to the newspaper report,
they are purported to have once again
repeated their proposal of Ociober 24
which they know we have rejected.
What I feel is this. We now know
enough of Chinese strategy—the Frime
Minister knows better than we do;
take a base, prepare it, seex a bresth-
ing space; take another base, prepare
it. They are wanting to bprepare
another base,

I am glad that the Prime Minister
has left no illusions in our minds that
whatever they may do, we are com-
mitted now to building up our armed
strength and to retaking every inch of
our own soil.

Shri H. N. Mukerjee (Calcutta-
Central): I had no intentiion of inter-
vening, but after my hon. friend,
Shri Frank Anthony, I wisih only to
say one thing. Only Lhe other day,
we passed by acclamation 2 unanimous
Resolution which has been scconded
unequivocally by the country outside,
and that Resolution presupposed that
the Government, led by our Prime
Minister, would have, as far as is
possible in the parliamentary set-up,
a free hand in the conduct of the pro-
ceedings which are now going on. I
fee!, therefore, when the Primie Minis-
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ter comes forward himself to say
that he has not yet studied thc mate-
ria] sufficiently to be able to make
any commitment, it is necessary and
important . . . (Interruptions).

Mr, Speaker: Order, order.

Shri H. N. Mukerjee: We are not
going to win or to lose on account of
the Three Musketeers of a particular
party or the Four Horsemen of
another . . . (Interruptions).

Shri Hari Vishnu Kamath: Fcr the
stooges of a particular party (Inter-
ruptions).

Mr. Speaker: The hon. Mcember
should not provoke others. 1 would
request the hon. Member, as well as
other hon. Members, to nave in mind
the unanimity that was shown recent-
ly.

Shri Hari Vishnu Kamath: I1c is up-
setting that.

Mr. Speaker: I should rather now
advise the hon. Member to desist from
such temptations of criticising others.

Shri Tyagi: Let them betray their
inner feelings.

Shri Hem Barua: He snould with-
draw his remarks on the three muske-
teers of a particular party the four
horsemen and all that.

Mr. Speaker: Would he kindly re-
sume his seat?

Shri Hem Barua: I wouid ask him
to withdraw those words.

Mr. Speaker: Certainly it would be
advisable now for him to withdraw
those words.

Shri H. N. Mukerjee: We have put
an embargo on speaking, so to speak.
We know that it is not necessary in
this House to speak over much. That
is why I make a submission to you. . .

Mr, Speaker: I have said this wae
not advisable at this moment to refer
in such a manner. Therefore I would
advise him to withdraw those phrases.

Some Hon. Members: He must with-
draw.
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Shri H. N. Mukerjee: Ii you ask me
to withdraw, I do not mind, but I do
"beseech you, and through you the
House, that it is very necessary in the
interests of national solidarity, if not
for anything else, that we behave in
this House in a manner which will
show that behind the Government
there is unity in the country.

Shri Ranga (Chittoor): 1 want to
be as brief as possible. Reference has
been made to the resolution that
has been passed by this House. If any
one were to look into the reports of
the debates. . . .

Mr. Speaker: Why should he g) into
that?

Shri Ranga: It is under great stress,
we have to express overselves be-
cause you have stipulated certain pro-
visions subject to which alone we have
to make our observations. If any one
were to go through the depaie, he
would be able to sce how wrong my
hon. friend is in his statement that
everything is left to the Prime
Minister.

It is lefi to the nalional lerdership;
of which this sovereign Parliament is
the sprarhead. And then we made it
very clear that we should not zccept
the Chinese proposal that we should
go back again, that we should accept
their dates. Only yesterday the hon.
Prime Minister was good enough to
state in this House as well as ir the
other House that we are not  going
to enter into any negotiations with
the Chinese Government until cur
country is vacated of their aggression.

Our friends have already made
those points. I am in agreement with
all the points made, including the
point made by Shri Tyagi. It is all
the more reason why there should be
a secret session of this Parliament, and
the sooner the better.

Secondly, T do not want Parliament
to be adjourned. We are extremely
anxious to see that the Prime Minister
will take care to take not only the
friends from outside, (all those friends
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outside, our country into his consulta-
tions,) but also this Parliament into
his constant consultation, ard to stend
by the declaration that he nas made
vesterday, and would see to it that
this country’s honour is sustained in
spite of all these tricks, Ravana's
tricks, that are being played now.

Mr. Speaker: Order, order.

Shri Ranga: It is abou! the Chinese
I am saying, I am not referring to
these friends here to my right. There
was a hero, son of Ravana, known
as Indrajit; he used to go into  the
clouds and play mischief. In the same
manner, this new offer has come.
There is no precedent in history for
a thing like this. Even Hitler could
not think of it, but herz are these
people making a peace offensive,
when?—soon after their wvictory.
Hitler did it, but never before  was
there a direct offer like this of cease-
fire,  Cease-fire since wnen?—from
the 1st December.

Mr. Speaker: He has said enough.

Shri Ranga: Thercfore, il is  most
essential that Parliament should be
kept in session, and you should co-
operate with us, and the hon, Prime
Minister should co-operate with us,
in secing that no proposal is made to
the Chinese until Parliamenl is taken
into confidence by them in the cpen
session, and if necessary in the secret
session also.

Shri Bade (Khargone): Our impres-
sion is that the reported Chinese offer
of cease-fire and withdrawal of  its
troops could well be a deceptive move
to confuse world opinion aad again lull
India into inaction. And tne proposal
in the cease-fire is in no way different
from the earlier one rejected by India.
If China really wants to return to
civilised and peaceful ways, it should
straightaway clear out of Irdian ter-
ritory. The preparations that we are
making, we shall continue to make
and that is our suggestion. T want to
ask the Prime Minister whether it is
not a fact that the propnsals of cease-
fire made in Peking radio have been
rejected by our Prime Minister.
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Shri Jawaharlal Nehru: In the little
statement that I made a little while
ago, I have stated that we shall con-
sider any communication from the
Chinese Government carefully and
then express an opinion about it, I
have not gone into it and there is
much that can be said in regard to
it. Other hon. Members have given
their first reactions and I have listen-
ed tp them. But in a matter of this
king or any serious kind Government
has to think carefully al] aspects of it
and then form an opinion and give
effect to it. T do not wish to say more
There is only one matter the hon.
Mcember Shri Kamath talked about
my broadeast the other day as if there
has been any change in my submis-
sion to this House here or broadecast
anywhore. We said sometime ago,
after careful thought that the position
prior to the 8th September should be
restored; to that we have stuck all
along; to that we stick even now. . .

Shri Priya Gupta: 8th September?
People of India do not want that. In
the 'main Resolution the hold Prime
Minister never said so . . .

Mr. Speaker: Order, order.’

Shri Jawaharlal Nehru: I am mere-
lv stating what our position has been
in regard to this matter and we do
not shift it about every 24 hours. I
think it is a good position and strong
position and, as I have said before, we
do not propose to consider negotia-
tions till that position is resorted.
Negotiations themselves will be in
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various stages and when it comes the
first thing will be how to create the
conditions which will enable negotia-
tions . . . (Interruptions).

Shri Priya Gupta: It has cost us.
There can be np negotiations at the
cost of our country's prestige and
honours.

Mr. Speaker: Order, order. Does he
belong to any party or not?

Shri Priya Gupta: Yes, Sir.

Mr. Speaker: Then I cannot accom-
modate each member of the party. He
should not stand up in this manner, I
warn him about it.

Shri Priya Gupta: I prayed for time
all through and I submitted call atten-
tion notice to the Prime Minister,

Mr, Speaker: Everyone cannot be
given time. If the hon. Member be-
longs to no party, I said I would not
give time to individuals.

Shri Jawaharlal Nehru: A sugges-
tion has been made by one or two hon.
Members that before we communicate
any reply to the Chinese Government
we should have it discussed here. 1
am afraid this is a very novel proce-
dure. General principles are discussed
here and we are guided by whatever
the House may decide. But to discuss
these communications between one
Government and another would be a
very extraordinary thing; and it is a
very undersirable and harmful thing.
We cannot carry on communications
with Governmentg in that way.

Fourthly, an hon. Member has sug-
gested that Parliament ‘may be pro-
longed. That is entirely for you and
the House to decide. It is not for me
to say. But I would suggest this,—
we have net only tp consider carefully
any communication that comes to us

. from the Chinese Government, but
also to find out and watch how they
are giving effect to it before we can
form an opinion. Even according to
them, they say—apart from the cease
fire which will be from tonight on-
wards—that they will start withdraw-
Ing on the 1st December, ang there-
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fore, in order to watch what they
do, it will involve some little time.
It is not a question of extension by a
few days, of Parliament. That is all
I wish to submit.

Shri Harj Vishnu Kamath: I crave
your pardon, Sir. The resolution that
the House adopted the other day made
no reference to the 8th September
line. That is all that I want to say.

o Tifa T : F UF AT FgT
AT g A1 wnfY o R 7 A s
™+ fou qf os fame &1 @ faan
qT |

¥ 7g Fgn W § 5 oag
fam wmyw gu o Wt # s st
& qEet F W § fFam & R
TaFT W s @ arAr nfge ) g
W F gar gk A9 fwad e §
g fFad s & wee g fae s
I T IOFT TG AT AT
st & wmowr ¥ faear & 1 i
ZHET 9 & I ¥ agd WG @A W
YTIEAT & | W4 9ge T 78 FET a1
o wrer ot Fgar g
Mr, Speaker: Order, order. This is

not the occasion to say all that, and
make such observations at this mo-

ment.

Shri H. N. Mukerjee: Sir, the hon.
Member has used those words which
I do not want to be on record. I
wish that either those words are
withdrawn or are taken out of the
record.

Mr. Speaker: I do not think I can
order the withdrawal of those words.
1 have only advised him that those
words ought not to have been said.
That should be enough.

Shri Daji: Shri H. N. Mukerjee has
only said, “three musketeers." That is
not so objectionable as the words of
the hon. Member who just now made
his observations.

Mr, Speaker: Order, order.

—
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NoTiFICATION UNDER OIL aND NATURAL
Gas CommissioN AcT

The Deputy Minister in the Minis-
try of Min>s and Fuel (Shri Hajar-
mnavis): On behalf of Shri K, D.
Malaviya, I beg to lay on the Table a
copy of the Oil and Natural Gas Comis-
sion (Third Amendment) Rules, 1962,
published in Notification No, G.5.R.
1444 dated the 3rd November, 1962,
under sub-section (3) of section 31 of
‘the Oil and ‘Natural Gas Commission
Act, 1959. [Placed in Library. See
No. LT-562/62.]

UNIVERSITY GRANTS CoMMISSION
{Busczr asn AccounTs) RuLes

The Minister of Education (Shri
K. L. Shrimali): I beg to lay on the
Table a copy of the University Grants
Commissicn (Budget and Accounts)
Ru'es, 1962, publirhed in Notification
Nn. G.S.R. 1218, dated the 29th Sep-
ber, 1952, under sub=-seclion (3) of
section 25 of the University Gran's
Commission Act, 19566. [Placed in
Library. See No. LT-563;62.]

NoTtiFrcaTions UNDER COPYRIGHT AcT

The Minister of Scientific Research
and Cu'tural Affairs (Shri Humayun
Kabir): I beg to lay on the Table a
copy each of the following orders
under section 43 of the Copyright Act
1957: —

(i) The International Copyright
(Sixth  Amendment) Order,
1962, published in Notification
No. S.0. 2600 dated the 1ldth
August, 1962.

(ii) The International Copyright
(Seventh Amendment) Order,
1962 published in Notification
No. 5.0. 2878 dated the 18th
September, 1962.

{iii) The International Copyright
(Eighth Amendment) Order,
1962 publisheq in Notification
No. 5.0. 2944 dated the 25lh
September, 1962,

Papers Laid on the 2704
Table

{iv) The International Copyright
(Ninth Amendment) Order,
1962 published in Notificotion
No. 8.0. 3195 dated the 18th
October, 1962,

[Placed in Library. See No. LT-

564/62.]

STATEMENTS RE ACTION TAKEN BY Gov-
ERNMENT ON VARIOUS ASSURANCES,
PROMISES AND  UNDERTAKINGS GU''"N
BY MINISTERS DURING THE VARIOUS
SESSIONS

The Minister of Defence Production
{Shri Raghuramaiah): Sir, on behalf
of Shri Satya Narayan Sinha, I beg io
lay on the Table the foliowing state-
mentas showing the action taken by the
Government on Vvarious assurances,
promizes and.undertakings given by
Ministers during the various sessions
shown against each:—

(i)  Supplementary  Statement
No. 1 Second Session, 1962
{Third Lok Sabha). [See
Appendix I, annexure No, 73].

(iiy  Supplemecntary  Statement
No. IV First Session, 1962
(Third Lok Sabha). [See
Appendix I, annexure No, T4].

(iii) Supplementary Statement
No. IV  Sixteenth  Session,
1962 (Second Lok Sabha).

[See Appendix I,  annexure
No. 75].

(iv) Supplementary Statement
No. VII Fifteenth Session,

1961 (Second Lok Sabha) [See
Appendix I, annexure No, 76].

(v) Supplementary Statement
No. VIII Fourteenth Session,
1961 (Second Lok Sabha).
[See Appendix I, annexure
No. 77].

NOTIFICATIONS UNDER THE ALL INDIA
ZSErvICES AcT, 1951

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(i) Sir, I beg to relay on the
Table a copy each of the fol-
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lowing Notifications under
sub-section (2) of section 3
of the All India Services Act,
1951, making certain further
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954: —

{a) G.S.R. No, 678 dated the
18th May, 1962.

(b) G.S.R. No. 702 dated the
26th May, 1962.

(c} G.S.R. No. 755 dated the
9th June, 1962.

(d) G.S.R. No. 996 dated the
28th July, 1962.

[Placed in Library. See No.
LT-437/62.]

(ii) Sir, 1 beg to lay on the Table
a copy of Notification No, 140
1/62-M, published in Manipur
Gazette dated the 29th June,
1962 containing the Manipur
Land Revenue and Land Re-
forms (Allotment of Land)
Rules, 1962, under section 169
of the Manipur Land Reve-
nues and Lang Reforms Act,
1960. [Placed in Library.
See No. LT-570/62.]

(iii) Sir, I beg to l1ay on the Table
a copy each of the following
Declarations of Exemption,
under the Proviso to section 6
of  the Registration .of
Foreigners Act 1939:—

(a) No. 1/16/62-F.1 dated the
23rd June, 1862 (2 Dec-
larations),

(b) No. 6/31/62-F.1, dated the
28th August, 1962 (10 Dec-
larations).

[Placed in Library. See No.
LT-571/62.]

12.30% hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the

2171 (Ai) L.S.D.—4.

Committee

Secretary of Rajya Sabha:—

(i)

(i1)

(iii)

“In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directeq to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 20th November,
1862, agreed without any
amendment to the Metal
Tokens (Amendment) Bill,
1962, which wa; passed by
the Lok Sabha at its sitting
held on the 19th November,
1962

“In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha at its sitting
held on the 20th November,
1962, agreed without any
amendment to the Petroleum
Pipelines (Acquisition  of
Right of User in Land) Bill,
1962, which wag passed by
the Lok Sabha at its sitting
held on the 19th Nowvember,
1962." ’

“In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sithing
held on the 20th November,
1982, agreed without any
amendment to the Foreigners
Law (Application ang Am-
endment) Bill, 1962, which
was passed by the Lok Sabi
at its sitting held on the 18th
November, 1962

PUBLIC ACCOUNTS COMMITTEE

Seconp REPORT

Shri Tyagi (Dehra Dun): Sir, I beg
to pesent the Second Report of the’
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[Shri Tyagi]
Public Accounts Committee on the
Appropriation Accounts (Posts and
Telegraphs), 1860-61 and Audit Report
(P. &T.), 1962.

12.31 hrs.
CUSTOMS BILL—contd.

Mr. Speaker: We shall now take up
further consideration of the following
motion moved by Shri B. R. Bhagat
on the 20th November, 1962, name-
ly:—

“That the Bill to consolidate and
amend the law relating to
customs, as reported by the
Select Committee, be taken
into consideration.”

Shri Bade may continue his speech.
He has already taken 14 minutes. He
will try and finish his speech within
the next six minutes.

Shri Bade (Khargone): 1 may be
given ten minutes.

Mr. Speaker: 20 minutes is the
maximum,

Shri Bade: Yesterday more than 25
minutes were given to some  hon.
Member.

Mr. Speaker: Because there were no
other speakers. He may proceed now.

st a3 WeAw wEew, &9 4§
foorar & & o S9=7 @ 91 fF e
oifem HX dew 418 A% Y § e
nfeg & st # Afag feda
g & 1 9 F at § quE weew
fomiagama F3& A gody foe ¥
7% foar & —

“Serious delays occur in the com-
pletion of appellate proceedings,
both in the Collector's office and in
the Central Board of Revenue. The
same is the case with the disposal
of revision petitions. As in such

proceedings, which are based on
facts already on the record, the
party cannot possibly contribute to
the delay, the full force of public
criticism  is naturally  directed
against the Customs Department,
the Central Board of Revenue and
Government, We understand that
these delays take place mainly be-
cause of the heavy incidence of ap-
peals and revision petitions, and
that Government have already taken
several steps and propose to take
more, to remedy the situation.”

™ gFe ¥ ¥ sfawe 6
TidE qaTfEr & ger @gn few avt @
o FI9 FHET 7 IR At # fow
frar &

F 142(1) ¥ ag famr g & —

“142 (1) (a): the proper officer
may deduct or may require any
other officer of customs to deduct
the amount so payable from any
money owing to such person which
may be under the control of the
proper officer or such other officer
of customs;”

T fau o 77 muar A1 9w
fewiz faar & 1 9% 7@ T wwAT WE-
e faar &0

“147 (3): When any person is ex-
pressly or impliedly authorised by
the owner, importer or exporter of
any goods to be his agent in res-
pect of such goods for all or any
of the purposes of this Act, such
person shall, without prejudice to
the liability of the owner, importer
or exporter, be deemed to be the
owner, importer or exporter of such
goods for such purposes:”

W ¥ AT N THE g A
Iq AN F A, TR AT TR
F fed ot Wiw o Tww F fag
Feen wifer ara faedEe zgamm
W W IER FEW [qE age e
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s | ar fF 47w fafee die
fecdz & ot #g7 & & feofor ooz
fet frog @wg & faq o faedeme
FEAT AT ATRT | TEE ag At faan
gfF M| & s ar ¢ 7 A feaa
97 a% & fau faeigre sgray e |
THF qETET A FY AT F fAq oo
sofae g afwande 48 @ =fge o
FOA {o3(t) HT AdEm F Ay
FE 39 a2t § o #1999 ¥ o) A
m feedz faar & 9af 7 v wgwa §
103(2) ¥ ug foor g @ —
“When any officer of customs is
about to search any person under
the provisions of section 100 or sec-

tion 101, the officer of customs
shall, if such person sp requires..”

if such persons so requircs qv ¥F

wofa &, afs sood 389 wifae &
w9 & @Y 9T &0 TIHE SAET Wiafe
g O T § gwerdt #1 o W
g g wifgr | sw owmw A faam
g & fF ey sof oY qemel 3
AT IR T AN F AN F T
MfEaT W76 6270 47 Afae e & qraq
o AT ATAAT | T THH FEH ARG
F WY g9 I w7 qfuwr faay @ @
g A wmfa & | Feew mfeae
1 g9 A 9T AfAE = F A AT &
Tfgu AT &1 AHT | A faEAdE
ar§ 4f g W TR At § At
Fr ot |

T oAE ¥ dFA foy(1) W
Fir e 2 ek fid & @t & & v
TR -

“If the Assistant Collector of
Customs, or in any area adjoining
the land frontier or the coast of
India an officer of customs specially
empowered by name in this behalf
by the Board, has reason to believe
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that any goods liable to confisca-

tion, or any documents or things

which in his opinion will be useful

for or relevant to any proceeding

under this Act are secreted in any

place, he may authorise any officer
of customs . . "

T FE A WHTT WE T
7 & ghaT & | UAY wie Ot Fwae
F AT G AT AN HT AT A T
oy wfaFT A § 98 37 T T@
TEAT & | WH WA IS FIAT AT
ATEAT § AT a8 IT AT FTHA F GHAT
g1 T At ¥ g waese faam g
ag w=q & f g ourfet ¥ difafas
frags & faes AwmE davse &
afaege, s ar et fefoe sfeex
¥ A9 e ¥ F ag AfeET AT
FEIEH G o a6, GAT 3HA Wifaw
gy A wfge | aET # feaga
T ag A dwT AT & fF oW
W qg waeqr $T & {6 1€ o ad
T sz & a7 ¥ Ag FAE A
T = | wfE gER ag sfaed
T @ F7ag faargm & fF afegz ¥
HTHA A1 #1 & A6l ¢ | fagrIe wEw
z afaegz ®r§ ot Al TeRs wiwaT
oY FEIET 69 & gEar g | W4 wraf
T At ¥ & 917 A aY =9gar g f ogaw

a wholesome restraint to the effect
that no such search shall be made
without a magisterial warrant,

9Yar5E FT fIar 17 )

TE 4§ RR0(3) T &TEd
we e ¢ fe wed ot fargmd
fr oS T3H §E A & A9 W
aEdw A gifsd gEiaeq ¥
ser A R T AFA g ar 9|
TR ¥ a3 FWTREIE &l
qrET | sEd At ¥ gfeaT weE
qefRaT ®) ah & A S g 9
SR T & e Aol T A
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T 9 grafe #7197 | afx $E wqee
Teg et GF Tes & faag & faar
g N e enneg A8t @ Afew 9fF 37
T Ft o Hawy AE) foar o awa @
Wi ag g7 &1 7 MeE ga7 fFar
sray 1 §Re(3) W fRavgwm & ——
“Where smuggled goods are mix-
ed with other goods in such man-
ner that the smuggled goods can-
not be separated from such other

goods, the whole of the goods shall
be liable to confiscation:”

a1 F smofal &7 T oay § ag
wrafa gor§ @ fF adma Gma F
For afg F Mee W fFar 1w
o7 IF T AW T F AL AN A
faeg & g a0 ¥ WX g H
wrew 98 f& S @ ogee feam ot
FE EEE § A1 SHHT 7T HT {0 HITAHE
=1 w2 oy s | 9fF gm fasa
9% A waease fear gafae aga
HqrEATT FT A F AR A I A
gg o faar & - —

“Only such part of the goods the

value of which iz equal to the value
of the smuggled goods shall be lia-

ble to confiscation.” g g &7 §a-
d7m7 gad ow far @ afwA Tw
sifasd & #97 gATAA AST g 2

moid w7 s es R FEE e e 9
dinaa w7 7 faar gar & —

“No Government can confiscate
any properiy which is mixed with
smuggled gold."”

34 WAL &7 F g FrEFed
F aﬁ TaFe faard ga%. afaEE 7=
70 0 A wEr AT | 9ad
:ﬁhwmrﬁ. arfaaa 7E 91 | ¥ATFE
FUE ¥ T4 T gAY qgT ¥ AT A
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39 92 wafa #1 4 fF 39 a@
mifagd AgF @@ sar aifge Sfea
Sar #1 FF @an ww A T
Fr&FTE A ot Ardz famy @ gawy Afawrd
F1 & g ag wifaws war T g o
dff ag dqee afees =@ afeagds
¥ fagars ovar & gafan v wifasa
gt g =fen

Re(t) 1 fF femfaza & a2
¥ g R faad w7 & v 7 ggdt =
Gawer femfgz &8 sdfta 7@ FT
gHar | 4% g wigdema faar qr 5
am wifagd A g g Jifam |

™F w9 A g FE FAET
(853 fogs za m o W e
I 318 FAFET WE FEFH IHT
a4 AF, TAF AAT WGIET T THT
fomr & 1 %A 7g & fF gz afq
W% Y6 Wegr aAd Agr § 1 afEa
771 FgW § fF ag dqew @feq &
faes 2 | T FEA g fF wrarg
#4417 gAA FE qA¥e F 797 3AFF
ey g fam & #1 zafao gasm 39
e & wWifaqq A% T@T A AA
stfezq o qieagis ¥ fazg &

qAT FE F7 AAGT K qgT A WA

sl o To WX : JAGT § F

g7

Weaw AN T TH@ T WA
qIeq goq B 92y Fi 0 T AT IAR
7z HAY AT ¥ ©F AT FT

st a¥ : WT g WIAT ] TE X
f§ s @rer wIO9 §AdfezdT w7
ot F@ @aw JAAe T IEF A H
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FEFAT FERE FT & & F7 A7 Ao7H
o IR AR ¥ —

“The rule that ‘no man should be
a Judge in his own cause’ is so well
established and so often reiterated
by the wisdom of Judges that it is
unnecessary to cite authorities. The
principle enshrined in the maxim
‘Nemo Debet Esse Judex in Casus
Propria Sua’ is of the highest im-
portance and any infraction of it
would render the proceedings whol-
ly unsustainable.”

wafasm & famg &7 Fg g 5
feem frgae o @ wfgd
T FZFT FfAaT a7 FELET m-
e 99 ® 78Y 2 wifed | 89 faae
2 omaee guv fufe o fe-
&z F1 G | gUTT ATAA  AEEA HTH
qided AT iEw  vEfmiIEed &
O AT TITA JATLSH AT,
o6 WeS HIT AT ATR YE & a1
¥ wifases # faers w9 fa=re
wHe (01 31§ qrdAr 9T TR g
Fregaarza faa &1 o9 F9 &
qg+ A U7 O A7 A1EA |

Shri Faiehsinhrao Gaekwad
(Baroda): Mr. Speaker, Sir I heartily
welcome the introduction of the Cus-
toms Bill, 1962. It seeks to consoli-
date the provisions relating to the
sea, land and air customs into a single
comprehensive ‘measure. Such g mea-
sure, I feel, was long overdue, and
1 wish to congratulate Government
for bringing it before Parliament at
least now,

The Bill before us has many re-
deeming features. It seeks to plug
many a loophole in the existing laws,
Severe punishments for both the law
enforcer and the law breaker are in-
troduceg by this Bill. But I have my
own doubts as to whether this Bill
will solve the problem completely. I
am afraid, the age old adage that
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laws are made to be broken wil] still
stand good. Smuggling, as we all
know, is one of the oldest trades in
the world and any number of laws, I
am afraid, is not going to stop it

I would like to exclude hon. Mem-
bers of Parliament before I make the
next few remarks. 1 believe, to
smuggle is an inherent quality in the
human frame. Broadly speaking, we
are all smugglers at heart basically
and, some time or other, we lhave
all siooped to a little smuggling.

Mr. Speaker: Is that a lapse or is
that the nature?

Shri Fatehsinhrao Gaekwad: Human
nature.

Mr. Speaker: It would say that it is
a lapse. Basically, a man is quite
sound.

Shri B, R, Bhagat: Lapse of human
nature,

Shri Fatehsinhrao Gaekwad: Some-
times it may be a small insignificant
fountain pen, or may be a couple of
lipsticks for your wife, but no one
can deny the almost childish pleasure
it gives one after smuggling these
small insignifican{ items out of the
customs shed.

Our country has both a huge land
frontier as also an extensive sea
frontier. Therefore, our country is a
veritable paradise for smugglers. Al-
though gold and liquor take pride of
piace in the items brought in illegally
into this country, almost all either
banned or restricted goods are smug-
gled, and that too through our offi-
cial customs barriers. I{ is impossible
for us to guard every inch of our
frontiers, land or sca. Therefore, I
shall refer only to our official customs
barriers.

It is stated, and I am very sorry to
say it, especially on the floor of this
House, that the worg “corruption” is
more or less accepted as a synonym
for our customs official. I know that
there are always two sides to the
picture. It is a fact that he is not
entirely to blame, The job of &
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[Shri Fatehsinhrao Gaekwad]
customs official is a very difficult one,
& thankless one, especially for an
honest man. After all, he too is a
human being, and no one can doubt
tkat the job offers tremendous temp-
tations.

There is one other cause which
makes his job even more difficult, and
that is orders from above. One may
be caught attempting to smuggle, as I
said, a small insignificant fountain pen
worth Rs. 100 and be punished, may
be, with imprisonment or with severe
fine. But it is an open secret that if
you have the right contact in the right
place or, as I said, a foster parent
somewhere in the right place again,
you can even smuggle 3 full-grown
elephant and get away with it! If
some one out of jealousy reports this
and the customs official is asked if he
saw a particular gentleman smuggling
a full-grown elephant, he will say
that he never saw it, when in fact
he has probably actually fed it with
a couple of sweets as it passed through
the customs shed.

I have one or two small suggestions
to make. I am not top sure whether
they are enforced at the moment, but
I am pretty sure that they are not. I
am about to suggest that no customs
official, small or big, should be posted
at any one place for more than a year.
If he remains longer in any one
place, he seems to settle down to
business. If frequent transfers, some-
times even at short notice, are made,
I think a lot of corruption could
easily be avoided.

Mr. Sr-aker: Is there not another
asprcy alag (o jt? If an official is
tram: vod =oszon, he would net have
the time to learn the tactics adopted
in that locality. P

Shri Fatehsinhrao Gaekwad: It is
not necessary, Sir, Large-scale smug-
gling, I personally believe, is tackled
mainly through information, I think,
the main asset of a customs officlal
would be his grasp on psychology.
There are women present here in this
House, but, I think;, women make the

better of smugglers.

fi
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Mr. Speaker: Then they would say
that they are employed by men.

Shri Fatehsinhrao Gackwad: FPos-
sibly.

Shrimati Yashoda Reddy (Kur-
nool): We do not want it to gO un-
challenged.

Mr. Speaker: I have already plead-
ed their cause.

Shri Fatehsinhrao Gaekwad: What
happens when a customs official re-
mains too long at one post is that the
frequent passenger gets to know him
well and he seems to know the wants
of the customs official. I have myself
come across a gentleman who at the
Geneva Airport bought two watches
in my presence. 1 told him that he
was not allowed to take in two
watches and he said, “Well, I will see
you in Bombay”. He landed at the
Santa Cruz Airport with two watches.
That I know. But when he came out
of the customs shed he had only one.
He knew a particular customs official
and apparently that official had told
him what he wanted.

Mr. Speaker: Then he had paid
the customs duty.

Shri Fatehsinhrao Gaekwad: No,
Sir; obviously not.

Another point which I would like
to bring to the notice of the hon. Mi-
nister is the effect of our customs and
their regulations on the tourists com-
ing into this country. A vast majority
of the tourists that I have met and
talked to have complained of three
things in this country. In order of
precedence they are Customs, IAC
and prohibition. Customs seem to
take the pride of place. The majority
opinion was that as soon as they came
into the customs shed they were look-
ed upon g smugglers. That was the
start. They had to prove that they
were not. I submit that as far as an
Indian national coming back into the
country ls concerneq I have no objec-
tlon whatsoever to this, but when we
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put up these large posters welcoming
touristy providing them with facilities,
a little laxity in the rules should be
observed. 1 hope the hon. Minister
will look jnto this and do something
in the matter,

Tourists specially are worried when
they bring in things like cameras.
What is the harm in giving them a
receipt or some sort of a certificate
which bears the make and the re-
gistered number of the cameras
which they should be allowed to pre-
sent on exit?

Shri Hari Vishnu Kamath (Hoshan-
gabad): That hag been provided for
by the Select Committee. In this Bill
that has been provided for.

Shri Fatehsinhrao Gaekwad: I am
very happy that this has been includ-
ed in it. I do not have very much
more to say and I do hope that Gov-
ernment will consider what I have
said. :

I once again welcome this Bill,

Shri Shankaraiya (Mysore): Mr.
Speaker, Sir, 1 support thig Bill. The
Bill js one which is to consolidate
three Acts that are in existence hav-
ing wvarious separate provisions with
so many amendmentg that neither the
Members of Parliament nor the mer-
chants nor the public could readily
lay their hands upon for comprehend-
ing the provisions or the implications
of those Acts. The Select Committee
has endowed its best thought upon it
and has tried to improve the provi-
sions through various amendments.
After hearing the version representa-
tions and the difficultics of the various
associations and different sections of
the trade, the Select Committee has
even gone to a very great extent to
accommodate their wishes ang libera-
lise some of the stringent provisions
in it. L

No doubt, my hon, friend, Shri
Bade, and other hon, friends have
brought to criticism some of the pro-
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visions with regarq to the burden of
proof, confiscation, the payment of
customs, the smuggling of these things,
the question of fixing the price and
al] that. But my fear is that in spite
of all these stringent provisions the
Government will not be able to im-
plement the provisions of this Bill
fully and neither smuggling nor the
evasion of taxes could be completely
handled. As is admitted, smuggling
has become the greatest trade ag there
are easy means in it of making money
and getting rich. From what I under-
stand it is going on on such a large
scale that Government aré not able,
at present, to detect more than 5 per
cent or, at the most, 10 per cent of it.
Nearly 80 per cent of it is still geing
on without being detected. According
to the statement of the hon Finance
Minister himself, the amount of gold
that is being smuggled every year
comes to Rs. 40 crores to Rs. 50 crores
—leaving alone the other article, such
as diamonds, transistors, fountain
pens, watches and so many other ar-
ticles. It golq itself comes to the ex-
tent of Rs 40 crores to Rs. 50 crores
every year and if, according to the
customs authorities themselves, detec-
tion is not more than 10 per cent, the
Government and the country knows
to what extent smuggling is going on.
So, my fear is that in spite of these
stringent provisions the Government
will not be able to prevent smuggling
unless some other stringent actions are
taken apart from the provisions of this
Bill. The provisions of this Bill will
not by themselves be enough.

With regard to the smuggling of
gold, for example, even though the
burden of proof ig on the person smug-
gling it and cven though conflscation
and all the other things are there, the
fact is that Government which has
been forced, under the circumstances
of this emergency, to prohibit forward
trading in gold which has brought a
salutary effect on the market. ThM
itself has not shaken the smugglery
and the gold dealers to a very great
extent, Apart from preventing this
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forward trading, they must take fur-
they stringent action. In fixing up the
rate and in the collection of the duty
it is not merely the Finance Ministry
or the customs officers” who wil] be
responsible,

The co-evil of overinvoicing and
underinvoicing is also, to a very great
extent, connected with this in fixing
the rate of the customs duty. Most
of these traders have got the habit of
overinvoicing and underinvoicing.
Overinvoicing is done in the case of
imports and underinvoicing in  the
case of exports. It also differs ac-
cording to commodities. When they
underinvoice and export more and
when they collect money in foreign
money outside, they must find some
means to bring it into the country the
money that has been earned over and
above the invoice amount. Smuggling
is one of the methods. There is a
corre'ation, a combination between
these two things. A-~e-rding to the
criticism that has been levelled in the
country and on the floor of this House
by several hon. Members, it is also
known that many of the industrialists
and business people are having ac-
counts in foreign banks, The Gowern-
ment is not in a position to lay its
hands and find out the culprits. In
spite of their being asked to declare
their accounts, even in a time of
emergency, they have not been doing
it. This is one of the wavs in which
these people get bark the amounts
of foreign surpluses in foreipn banks
by means of smuggling.

In this smuggling, it js not the big
financier that is caught. It is only the
small persons who are the media for
smuggling and bringing it, that are
caught and punished. The man who
finantes thesge things, who is responsi-
ble for employing the smugglers will
be completely left out. While fixing
the rate of import duty, the Finance
Ministry must be in touch with the
Commerce and Industry Ministry to
find out the exact rate at which some
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of these goods are permitted to be ex-
ported or imported. Unlesg effective-
ly this under-invoicing and over-in-
voicing is tighteneq both by the Minis-
tries of Commerce and Industry and
Finance, this question of smuggling
will also not be completely dealt with
and prevented.

We have to be vigilant in the coast
line in the gouth and also in the east
and west. More so on the land border
in the north western frontier province,
because most of the gold is being
smuggled by land. It is also easy by
way of land movement. Because, as
we know, there have been instances
to the knowledge of all, more parti-
cularly to the customs authorities,
that in the Arab countries where there
is a good deal of oil trade, they have
got plenty of money and they try to
do smuggling in gold by the land
quarters. It has got a vast area and
it will be difficult for the Customs
authorities unless they take special
precautions to see that this blockade
is complete. Unless they have got
vigilance squads and other things, in
the normal course of things, it will
not be possible even for the Finance
Department or for the Customs autho-
rities, with the limited provisions, to
prevent smuggling. Particularly in
the south, and in east and west coasts,
a lot of smuggling is going on. Only
the other day, we read in the papers,
within one week, the Customs autho-
rities were able to find out one crore
rupees worth of gold smuggled, re-
moved from the bottom of the sea.

This is the magnitude of smuggling.
If these stringent provisions were re-
laxed as my friends plead for liberali-
sation of burden of proof, confiscation
of the things or distinction between
smuggled gold and other gold, it will
be very difficult.

Apart from these suggestions, in the
Select Committee itself, I wanted to
know from the several representatives
who representej these Associations to
say whether they wm.'ﬂd help and co-
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operate with the Government to pre-
vent smuggling, which has been ad-
mitted by them also to exist to a very
great gxtent whether by any profes-
sional conduct or their associations
themselves putting any restriction and
help the Government to see who are
the honest customers, who are the
honest dealers and who have to be
punished and all that, because, it is
only these people who are in the know
of it and who can give the informa-
tion. They know who is a black-
marketer and who iy the person who
deals with smuggled gold. They were
reluctant to give any suggestion. Of
course, they gave an assurance that
they would help. Till today they
have not tried to give out who is the
smuggler, who is an honest trader,
who deals in smuggled gold and who
is not, who is an honest merchant and
who is not an honest merchant, It is
often said that India is consuming so0
much of gold for purpose of orna-
ments, for purnases of morriages and
other things. The quantity that is re-
quired or that iz purchased by the
small people will by about 4 tolas or
10 tonlag or 20 tolas When so much
of gold is coming in to the exteni of
Rs. 40 or 50 crores, il 71 not the small
people that purchase it. Tt is those
peopls who have enp bhlack market
money, who are nol comiig oul, who
want to conceal their money, that try
to purchase this gold angd trv to hoard
it. Tt is the rich people, it is not the
smal] people whn buy 2 tolag or 10
tnlas that smuggle gold. It may be.
Most of the smuggling in golq is done
through  businessmen who  have
foreign exchange, Tt is the rich peo-
ple who have black money who hoard
the gold. The Government must try
to take stringent action and see that
there is no hoarding of gold and
hoarding wherever it is, is brought out
by means of stringent steps. They
, should not hesitate or linger or try
to show any mercv towards them.
That is why, in respect of some
provisions, T do not agree with my
triends when they say that those pro-
visions should be relaxed as regards
burden of proof, or in the case of
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search or other precautions that have:
to be taken. The Select Committee
has bestowed great thought and have
given the greatest amount of security
that could be possible. If any relaxa-
tion of these provisions were to be
made, smuggling will be allowed to
be perpetuated and it will continue.

As regards the appellate tribunals,
my hon. frieng Shri Bade was pleading
that there should be a Judge of a High
Court and thig tribunal should not
consist of any other Customs officers
and all that. It has been made clear
that apart from the Judge, the Cus-
toms officer who is appointed to the
tribunal should be divested of execu-
tive work. The Customs officer who
sits in judgment over appellate cases
of smuggling or wrong assessment or
any such thing should not be an exe-
cutive officer. That is a question of
executive officers being on the one
side and those persons in the Customs
department exercising judicia] fune-
iinms should be separate: that has been
agreed to. If that is implemented,
there will be full justice meted out to
the culprits, Anyway, the imple-
menlation of these things depend upon
tho action that the Government is go-
ing to take,

Oue more suggestion that 1 would
like to make is with regard to gold
dealers. The Government should take
immediate sleps to see that they are
licensed. The number should be mi-
nimised as far as possible: Not that
the trade should be hunted: licensing
system should be introduced in con- °
sultation with the State Governments,
because it is a State subject and they
have the function of licensing trade.
The Central Government should see
that a system of licensing ig introduc-
ed and they should have a watch over
this business. When they keep a
watch, they will be able to know who
is passing on large quantitieg of gold
and full materials will be available to
them. Unless licensing is introduced
along with prohibition of forward
trading, the provisions of the Act will
not be complete. I hope the Finance .
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Ministry, in consultation with the Mi-
nistry of Commerce and Industry will
introduce the licensing system with
regard to gold and then, the provisions
will be fully effective.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr Speaker, Sir, the Bill
‘before the House is a belated attempt
at consolidation and codification of
the law and the rules relating to land,
sea and air customs of the country.
Even so, even though it is belated, it
is welcome,

Government appointed a Customs
Reorganisation Committee headeqd by
‘Shri Badhwar in 1957, and the commi-
mittee presented their report some
time late in 1958. If Government were
expeditious with the disposal of their
business, they could have brought a
Bill before the House at least two
years ago, But Government machin-
ery moves slowly, as we all know, and
the Bill has emerged finally in 1962
the year of destiny for our country in
other ways.

The customs provide the largest
chunk of Central revenues, as is well
known to my colleagues and to every-
one outside the House too. I do not
know the exact figure, but I suppose
that it is the biggest and largest single
item in the Central revenues. There-
fore, it behoves the House to look
closely into this Bill because it is the
first Bill of its kind before the House.
And I would have been glad, and so
would have been my colleagues in
this House, I am sure, if more time
had been allowed for the consideration
of this Bill which would, as the Fin-
ance Minister told the House, help to
tighten up the rules and perhaps yleld
a few crores more, at least tens of
crores, if not more than that, to the
exchequer.

The provisions of the Bill in go far
as they relate to the earlier chapters
thereof do incorporate certain im-
provements upon the existing law
and rules, and to that extent, the
House will be glad to approve of them

* and ultimately pass shem into law,
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But there are certain other provi-
sions to which I have made a refer-
ence in my minute of dissent, and
to those I shall come a little later.
But before I pass on to those with
which I am not in wholehearted
agreement 1 would submit to you
and to the House that the entire out-
look and the attitude to the problem
of smuggling has been awakened and
rigorously tightened up only a few
years ago.

We must examine why and how this
climate for smuggling was created.
It is perhaps too large a question to
go into at this stage when we are
considering this Customs Bill, but if
that climate for smuggling, congenial
and favourable climate for smuggling
had not been created in this country,
perhaps we would not have had to
deal with a problem of such magni-
tude. But we are faced with it, and
we have to adopt certain drastic
measures to prevent it.

It is not a new problem in that
sense. It is as old as the hills, as the
old adage has it. Even Kautilya has
referred to this smuggling in his Artha
Shastra. 1 do not want- to read the
entire portion, because I am racing
against time, but the Customs Re-
organisation Committee's report con-
tains the observations of Kautilya
with regard to customs duties and to
smuggling, at page 5 of the report in
chapter 2. We can, therefore, easily
see how clear-minded he was with
regard to dealing with this problem
of customs toll, as it was called then,—
as it was called then not in English
but in Sanskrit—and with the prob-
lem of smuggling.

Shri Yashpal Singh (Kairana): It
may be read in Sanskrit.

Shri Hari Vishnu Kamath: It is
unfortunate that this report gives
only the translation in English. The
Sanskrit words are not there. I
would request my hon. friend Shri
Yashpal Singh to go into the Library
and gey hold of the ariginal Kautilya's
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Artha Shastra and look into the sut-
ras and slokes very closely, if he is
keenly interested therein.

The problem of smuggling assumed
such gigantic and formidable propor-
tions that, as the House is aware, some
time ago, I think, three or four years
ago, a special officer was deputed on a
trip to Europe to track down the
smugglers. That question has figur-
ed during questionp time and even
during debates in this House, the tra-
gic death of Shri Ajoy Mitra in
Vienna, Even the latest answer to
the question was that the report sub-
mitted by the Austrian Government
is not conclusive, that is to say, whe-
ther it was a case of murder or of
suicide. If it was a case of murder,
then it is really a grievous tragedy.
From some of the European and some
of the British papers which wrote on
the subject, it may appear, that is,
from the articles that appeared in the
British papers, particularly, that he
was almost on the track of the smug-
glers, he was almost within an ace of
success, and submitted an ad interim
report to the Government of India
where he hag implicated cerlain
high-placed persons in the country.
And what happened subsequently is
known. He died. And the paper, the
weekly Topic, to which I referred the
other day also, categorically made a
charge that certain high-placed per-
sons were involved directly or in-
directly in this tragedy. If that is
50, it is high time that Government
waoke up to this problem a little more
vigorously and energetically, because
as has been truly said, as ir
many other fields, here also, the small
fish get caught, ang the big fry goes
scot-free,

You may kindly turn your atten-
tion to Chapter XI on the search of
the ‘baggage of persons entering or
leaving India, and see the provisions
With regard to this. ‘This was dis-
cussed elaborately and in detail by
the Select Committee, ang the ques-
tion was raised there also as to how
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to prevent smuggling of goods by cer-
tain privileged persons.

I find that the Deputy-Minister is
the only Minister here at the moment,
and he too is discussing with someone
else and is not listening to me. This
is not the way to treat the House.

Mr. Speaker: He might be getting
information in connection with the
reply that he has to give to the hon.
Member's arguments.

Shri Hari Vishnu Kamath: That
will come later on. Let him get the
information later on, not side by side.

He might have asked his Parlia-
mentary Secretary or some other
Deputy to come and sit here; he has
got another Deputy Minister in the
Ministry of Finance, and he could
have asked her to come and take
her seat here. This is not the way to
treat the House and to treat this
Parliament, that is, tg carry on con-
versation with someone else and not
listening to the speech which is being
made,.

Shri B. R. Bhagat: I am sorry. ¥
my hon. friend wants that I should
not get even some information which
I can get I do not mind it.

Shri Hari Vishnu Kamath: 1 only
requested you that you should dircct
the Minister to collect it later on and
not immediately. He must listen to
what other points I am going to
make. Otherwise, how can he reply
to all the points.

Mr. Speaker: He musl have been
listening.

Shri Hari Visllau Kamath: With
one ear, perhaps. May [ request you,
therefore, to direct the hon. Minister
to collect that information later on.

Mr, Speaker: I promise him that
the hon. Minister would give both
ears when he speaks. Therefore,
both ears must be given,
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Shri Hari Vishou Kamath: God
has made us in such 2 manner that
We cannot listen with one ear, but
we have got to listen with two ears.

The House  may note this provision
with regard to search of baggage.
It is well known, though it is not
well-proved, it is morally true though
it is not legally proved, that in many
caseg privileged persons like diplomats
and their crew, that is, their office assis-
tants and other members of the dip-
lomatic mission, and sometimes, un-
fortunately, members of the air crew,
that is, the crew of the aircraft which
pPly between India and other foreign
countries, the air pilots and people of
that kind or category as well as the
ship’s crew, are, adepts al smuggling.
The Finance Minister did admit that
he was cognizant of this evil, of this
growing evil, and Government were
taking measures to curb this evil, this
crime, because as a matter of fact,
il is a crime in law, practised by
high-placed persons whp are more or
less immune, or some of whom are in
tee with or in collusion with the
custems staff, that is, the staflf at the
customs office. I am sorry to say that
but that is, T think, very true, though
it may be difficult to prove it legally
in any court of law. Those persons
are not searched. Some perhaps are
immune to search, some of the rank
of diplomats or Ambassadors. But
members of the diplomatic mission,
below a certain rank should be liable
to search, and air pilots and ship's
pilots and all those who go in and
come out should be thoroughly sear-
ched just as the other ordinary pas-
sengers are searched. There is a
provision here that rules may be
made for different classes of persons,
ang when rules are made, I hope the
House will examine them very close-
Iy.

In this connection, I will only cite a
personal experience. I know that it
happened days before independence.
But after all, the same human mate-
rial is there. We have got Indian
officers of the same character and
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complexion. To a certain extent,
what was true then may be true to-
day. I wil] refer to the harassment
that is caused to certain passengers.
I happened to be at that time in the
Indian Civil Service; this was in
1835, more than a quarter of a cen-
tury ago. I had gone on a tour of
Europe including Russia in more or
less defiance of the wishes of the British
Indian Government at that time.
When 1 came back and landed in
Eombay, at the sea customs, the bag-
gage of my companion, who was also
my colleague, was not searched. It
was passed off. When it came to my
turn, he asked me to open all] my
suitcases and other things. I did not
mind it; he had the right under the
law to ask me to do so. But what I
zm drawing attention to is the proce-
dure and the manner in which they
did it. I had nothing but books and
clothes, no smuggcd goods of any
kind. He did not want clothes; ap-
parently, he had cnough. Bul as re-
gards the books—ranging from Lhose
on Fascism, capital'sm, socialism and
communism; I was interested in read-
ing and studying them—apparently
ne thought that I was bringing con-
iraband stuff from Russia, which was
perhaps fatal and dangerous to thec
British Empire. There were some
hooks in non-English languages also.
There was a very well-known book
nn philosophy, Plate’s Republic. Ap-
parently, he was frightencd by the
word ‘Republic’. In the British Em-
pire, how could one {alk about
‘Republic’? He seized it. Then he
came to Mussolini's Italy by Finer.
1tat alsp was secized. Then Hugh
Dalton's Socialisim, a very innocuous
hook—also seized. Finally, he came
to a little catalogue of vegetarian
1estaurants in Germany and Austria,
place by place. T was a bit of a vege-
tarian in those davs—and more S50
ncw—and I had kept that catalogue
su as to facilitate my eating during
the tour. Unfortunately, it was in
Geiman, not in English. The cus-
toms officer of the Jower rank asked
me what that was. He could not
understand it. I said: “You find out
for yourself. Why should I tell you?
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You can read and find out'. Then he
called a superior officer. He also
could not make head or tail out of
it. He asked me. I told him: ‘It is
tor you io fing out’. So they kept
that also—the catalogue of vegetarian
1estaurantis, that means, all the books
including this catalogue. All the
books on socialism, fascism, commu-
n.in—everything was seized. And 1
wag told that they would be kept foc
examination.

1 went and saw the Collector of
Customs on that very day afternoon
and told him: ‘You should employ
o1 lcast a little more intelligen: peo-
ple ot the Customs who will xnow
what is what'. He expressed his
apology. T said: ‘Anyway, whatever
his been done has been done. The
books which are not objectionable
mau. be returned as soon as the exa-
mination is over'. About six weeks
luler—it took them as long as that;
that is why I want to refer to it—I
gt a letter from the Collector of
Customs along with all the books
minus one, and that one book was
a compilation of the writings ot
Marx, Engels and Lenin entitled
Handbook of Marxism by Emile Burns,
I was amused when [ got that letter
and the books minus th's one. 1 was
interested in this academically. So I
wrote to the Collector of Customs
saying:. ‘I am thankful to you for
srturning the books. 1 hope you and
vour subordinates wi'l benefit by
itading the book kept back. 1 car
il you on a point of information that
this book was bought not in Russia,
vwar in France nor in Germany, but
in the hub of the British Emp're, in
Tondon itself. T had bought the book
in London, That wag confiscated and
T have not got it back even till t>day.
e that ag it may.

Therefore, T would lik® to state
_that the guilty, the really big fish,
must be caught and punished drasti-
cally and severely and poop peopie
thould not be harassed, whether by
way of search of a baggage of a
person or his house. Power being
what it is—it inebriates—and human
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nature being what it is, in a parlia-
mentary democracy with all our
fundamantal rights in the Constitu-
tion, we must see to it that there are
cufeguards against possible abuse of
authority. Who is the officer who can
lay his hands on his heart and say, i
am immune top all these temptalions,
abuse of power, of cxercize of autho-
rity'?

Therefore, in this parliamentary
democracy, the task of conscientious
legislatorg is to strike a balance bet-
ween cxecutive power and the safe-
guards, to see that exercise of power
by the executive does not make any
inroads upon the civil rights and
liberties, fundamental rights, of indi-
viduals. With that end in view, I
have approached this Bill before thz
House and 1 have ventured to table
a few amendments for the considera-
tion of the House.

It has been provided for in this
Bil] that the search of premises, busi-
ness premises and perhaps also resi-
dential premises, where it is suspect-
ed that smuggled goods have been
hidden or conecealed, could be ecarried
cut by any customs officer who is
authorised under thig Aet. You have
been a very eminent Judge.

Mr. Speaker: Judge I was but
I cannot say whether ‘eminent’.

Shri Hari Vishnu Kamath: It is
your modesty that precludes you from
admitt'ng that. It is for wus, to
judge; I am just an individua] in that
world and I am sure the world will
agree with me that vyou have bezn
an eminent,—ang may I add?—wise
Judge too. You are well aware of
the safeguards provided in law
against executive excesses, The
House would do well to provide for
some sort of restraint on possible
abuse of authority. Therefgre, it is
very incumbent upon us, legislators,
to see to it that no search i3z conduct-
ed by a customs officer without arm-
ing himself with a warrant from a
Magistrate who after questioning,
after examining and after satisfying
himself has issued that warrant to
him,
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There also, it should be only search
of business premises. As has been
said, one’s house should be one's
castle and there should be no illegal,
unwarranted entry, no trespass into
one's house by anybody without pro-
per and strong authority. How is
this to be provided for? How is
this to be ensured, seeing to it that
the Magistrate after satisfying him-
self puthorises the customg officer In
this respect?

We are all at one with Government
either on this side or on that side of
the House, to see that the crime and
evil of smuggling is put down with a
stern hand and there may be no quar-
ter given to any smuggler. But may
1 entreat you and the House and re-
quest Government to ensure that
while they are curbing and crushing
the evil of smuggling, the poor,
honest, innocent citizen or trader
should not be harassed and persecut-
ed. That is the motive, the back-
ground and the bedrock of the amend-
ments that I will move later on.

One more point and I have done.
My hon. friend, Shri Shankaraiya, re-
ferred to the burden of proof. The
Bill provides that where smuggled
goods have been seized, the burden of
proving to the contrary shall lie upon
the person from whom the goods were
seized or confiscated. I know the
Government is only actuated by the
objective of putting down smuggling.
Imagine how difficult it will be for
me or for you, if, God forbid, we are
#n that predicament. Suppose 1 am
wearing a gold watch. 1 do not have
one at present, but suppose a friend
like Shri Mahida gifts it to me, and
I am wearing it. A customs officer
comes and says: “You are wearing a
gold watch. It is a smuggled thing."”
Then, he will seize it, and the burden
of proof will lie upon me to show
that it is not smuggled. You can im-
agine it, you who have been a Judge,
I may reiterate. Suppose 1 come be-
fore you as an accused, and then the
prosecution asks me to prove that the
watch is not smuggled.
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Shri Bade: He is not a High Court
judge.

Shri Hari Vishnu Kamath: He was.

Mr. Speaker: In many laws we
have provided now.

Shri Hari Vishnu Kamath: Two
wrongs do not make a right.

Mr, Speaker: In certain laws it has
become necessary to do it. Previous-
ly that was really the basic founda-
tion of the law that a man must be
presumed to be innocent, and the bur-
den of proof must lie on the prose-
cution, but we have departed from
that for some time in certain laws.

Shri Harj Vishnu Kamath: I know
that in a growing, complex, modern
State, we have made departures from
the fundamental principle of jurispru-
dence that a person should be presum-
ed tg be innocent unless he is proved
to be guilty. I know we have been
compelled to make a departure from
that fundamental position. Here also,
if we do make such a departure, we
should provide some sort of safeguard
as to when, at what stage and in what
manner the burden of proof shall be
deemed to have been discharged by
the person from which the confiscated
goods were seized. Therefore, with
that end in view also, T have submit-
ted an amendment.

Then 1 come to the appellate and
revisionary machinery. The Badhwar
Committee, at page Bl of its report,
has nade certain concrete suggestions
for setting up an independent appel-
late machinery, in the same way as in
the case of the Income-tax Appellate
Tribunal, and I and my hon, collea-
gues on the Committee, Shri Bade,
Shri Mahida and some others too, are
in wholehearted agreement with the
recommendations made by the Badh-
war Committee, Unfortunately, yes-
terday it was my fault perhaps that 1
'misunderstood your directive or the
latitude given by you, when I raised
the point with regard to amendments.
I had requested you to waive the rule
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with regard to notice of amendments,
and I thought—it was my fault, per-
haps 1 did not follow you clearly
when you waived the rule—that 24
hours would wmean that if we had
given it yesterday morning, it may
come to this morning also.

Mr. Speaker: Amendments in the
ordinary course which had been

given......

Shri Hari Vishnu Kamath: Up to 3
o'clock yesterday.

Mr. Speaker:...... day before yes-
terday. ..

Shri Hari Vishnu Kamath: Because
of the inverting of the Order Paper.

Mr. Speaker: Therefore [ waived
the the rule, and said they could be
given up to 3 o'clock yesterday, be-
vause the sequence in the Order
Paper had been changed, and this
Bill had been made the first item be-
fore the others,

Shri Hari Vishnu Kamath: I am
sorry to argue with you, I would be
very reluctant, but the Order Paper
told us only on Tuesday morning, yes-
terday morning, that the Customs Bill
would be taken up first.

Mr, Speaker: Therefore, the amend-
ments could not have been received
or given day before yesterday. There-
fore, 1 waived notice and allowed
them to be handed over up to 3
o'clock yesterday.

Shri Hari Vishnu Kamath: We were
busy in the House., How can we par-
ticipate in the debates here and also
give amendments.

In the Land Acquisition Bill, for
instance, you did permit Members,
even the Ministers gave it in the
morning and it was circulated to the
Members. I am sorry to point this out
to you,

Mr. Speaker: That instance might
have been different, but in all cases
it cannot be done. Now that the
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Members, so many, have spoken al-
ready. ...

Shri Hari Vishnu Kamath: The
clause by clause consideration will
come later on.

Mr. Speaker: Some Members spoke:
yesterday, some have spoken today. It
cannot be circulated till the evening.
Now, what is the way out?

Shri Hari Vishnu Kamath: It could
have been circulated in one hour. It
is a small amendment. Big amend-
ments in the other case were circulat-
ed in one hour.

Mr. Speaker: The hon. Member
does not allow the Minister even to

talk to his Secretary to get the infor-

mation. He gives amendments now.
The hon. Minister does not know what
he should say in connection with
those amendments that have been
handed over to the office. They would
be circulated only after some time,
even if an attempt is made, and then
the Minister will know what the
amendments are,

Shri Hari Vishnu Kamath: We do
bear a part of the blame, but I am
sure, I am confident, you will be fair
enough to apportion a portion of the
blame to the Minister also, because
the Ministers have changed the order
of the Bills.

Mr. Speaker: Yesterday he had op-
portunity to give the amendments up
to 3 o'clock. In the morning he had
asked me whether 1 would waive
notice. Therefore, he had that oppor-
tunity up to the evening. If he had
given those amendments, they could
have been circulated in the morning.
Whatever he gave yesterday even,
were circulated.

Shri Hari Vishnu Kamath: We have
to participate in the debates here, and
the rest of the work we do at home.
I am sorry this has happened this time.
Anyway, when the clauses come, I
hope you will allow me to support
some of the amendments.
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Mr. Speaker: That I will do,

Shri Hari Vishnu Kamath: I there-
fore welcome the major part of this
Bill, but I cannot welcome it whole-
heartedly, the entire provisions. If
the amendments are accepted, it will
go a long way to making the law on
customs more wholesome and “more
salutary and stronger to deal with
this evil of smuggling.

L7

Shri M. Ismail (Manjeri): 1 want
to make a short reference at this stage
not to the provisions of the Bill, but
to the manner in which the customs
inspection is being carried out in cer-
tain ports of the country.

You may know that hundreds of
thousands of our people are in foreign
countries like Malaya, Burma and
Ceylon. They are working there most-
ly as coolies, as clerks and petty shop-
keepers. After a number of years
they come back to their motherland,
to our country, When they come,
they bring with them small luggages
like articles of clothing, some knick-
nacks and a few things like that. But
then, when they arrive at the port,
the customs examination begins. It
does not take one, twg or three hours.
It takes a whole day, and even goes
on to the next day. There are no faci-
lities for these passengers, who are
mostly deck passengers. No facilities
are afforded to them in the customs
shed or in the premises. These people
are put to a lot of physical hardships
and disabilities during the examina-
tion by the customs authorities. Then
finally after five or six hours or even
15 hours of waiting, certain luggages
-are chalk-marked and they are allow-
-ed to go.

13.39 hrs.
[Mr. DEpUTY-SPEAKER in the Chair]

It is mostly the poor people whom 1
am talking about. It does not end
there, When they reach the gate which
is far away from the customs shed
they are again caught hold of by cer-
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tain officials and then again a re-exa-
mination of their goods begins. In
this way, poor people who do not
know how to manage these things are
suffering, not for a short while but for
years and years now, Passenger asso-
ciations and chambers of commerce
have made representations to the au-
thorities about this matter. Still no
relief is in sight for these poor people.
Some years ago the free allowance for
such passengers was round abhout
Rs. 5,000. It has gradually been re-
duced to Rs, 500 now. Many of these
poor working men and clerks come
home with their lives' earnings in the
shape of articles and keep-sakes. Those
people are caught hold of and they
are assessed to an amount which they
could not afford to pay at that moment
because of the sma]]l amount of money
that they are bringing with them out
of the savings they have been able to
effect over a large number of years
and which they are bringing are in
the shape of articles. That cash is
exhausted by paying duty that is
assessed. When they come out of the
harbour many of them are penniless
or are left with very little cash which
will not take them to their homes.
Then again when they go home they
are left without any means to be in
their motherland to which they have
been looking forward over a number
of years. They have to borrow and
eke out some kind of livelihood for
a few months and then again they
have ip go back. This is the position
to which the poor people have been
reduced and 1 want that some consi-
deration should be given to  these
people and in the course of the ex-
amination some courtesy and some
consideration should be given to these
people. They do not bring these arti-
cles for trade or for effecting a gain.
They bring it for their own use and for
the use of their family, mostly this
is the case., ] know there are cases in
which even a new set of clothes which
these people have been wearing were
assessed to customs duty. These
things deserve the consideration of the
authorities and some provision must
be made in the case of these poor
people. I am not speaking of the
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smugglers of whom Shri Kamath and
others spoke. They have to be put
down; it is not only the smugglers or
people who co-operate with them but
also the officials. The officials also
must be above board and must make
it a point to bring such people %o
book. The people as a whole are with
the Government in such efforts and
1 only urge some consideration, human
and humane consideration, might be
given tp the pobrest of the poor who
eke out their livelihood in the other
countries for years and  years
and who return to this country with
very small belongings. With these
words, 1 give my support to the Bill
before the House,

Shri B. R, Bhagat: Mr. Deputy-
Speaker, 1 am glad that the hon.
Members who participated in this de-
bate have supported this Bill as it
has emerged cut of the Select Com-
mittce. Scwne of the provisions modi-
fled or added by the Select Committee
have found favour with the House,
It is true that they have raised objec-
tions regarding some items, to which
I referred in my opening speech. These
vlauses were thoroughly discussed in
the  Seleet Commitiee and we could
not accepl the contention of some hon.
Members who have chosen tn anpend
their minutes of dissent, Before I
deal with them, 1 would like to refer
to some of the small points raised by
some Members,

For instance, Shri Warior wanted
the c¢learing agents’ liability tp he for
a period of six months orlr Clause
28 lays down a tme-limit of six
months. In case of callusion or fraud,
it 15 five vears and T am surc the
House will agree that six months is
not a sufficient time limit in such
cuses, He also said that the provision
ig clause 120 is not equitable. He
did not think much of the provise to
this clause which savs that where the
owner of such goods proves that he
had no knowledge or reason to believe
that they included any smuggled
goods, only such part of the goods the
value of which is equal to the value
of the smuggled goods shall be liable
to confiscation. This gives clearly the
needed relief to an innocent person,
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Some hon. Members, notably Shri
Kamath, have pointed out that there
is corruption in the customs depart-
ment which often leads to harassment
and any undue power given to the
customs authorities is liable to be
abused or is being abused.

Shri Harl Vishnu Kamath: ... .As
in every other department or sphere
of life.

Shri B. R. Bhagat: Therefore, they
felt that the proposed powers will lead
to harassmeft of innocent traders and
others, He has given the dramatic
instance of his own experience 27
years ago. He tried to show how igno-
rant these officers could be. As he
himself says this state of affairs ig not
only in this department but in others,
Corruption in  Government depart-
ments and in other spheres of life had
been discussed generally in this House
more than once and it has been em-
phasised that we should see this from
the real perspective. Instead of de-
riding the state of affairs in a general
way, it would be belter if you pin-
point or make it more specific. On
behalf of the Government we have
been saying that it is all a matter of
administrative control. We have to
find out the bad officers, the corrupt
officers and separate them from the
good ones. It is also being recognised
in the House by the Members and
I think Shri Kamath will also reco-
gnise that by and large the officers are
good, eflivient and honest. Tt is only
some of them who are corrupt or who
are dishonest, and some of the smuggl-
ing, particularly in the matter that is
under consideration results as =&
result of their collusion with
dishonest traders, smugglers and
others. This is exactly the problem.
So far as the dishonest or corrupt
officers are concerned, it should be our
endeavour, particularly in the depart-
ment and also by the House, to put
them down with a heavy hand, to fine
them and isolate them. There are
no two opinions about that. The cus-
toms department or any other depart-
ment that deals with it must be stream-
lined, and the inefficiencies, or doing of
things in a callous way and a casual
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way should be put down and should be
discouraged. But the point is, when
we uare dealing with very important
or serious matters of public life—and
this has been cmphasised by many
Members—smuggling has assumed a
proportion which is to be taken note
of seriously, particularly, the smuggl-
ing of gold or of certain items like
watches, diamonds and other things.
We have tp take a serious note of
them and therefore, whatever powers
we propose to give to the officers are
those power which we consider are ne-
cessary. It is nezissary to clothe
those authorities with these powers so
as to see that they could deal with
this problem effectively.

This problem has many manifesta-
tions. Some of the hon, Members
who have visited the customs depart-
ment have seen the intricacies and
complexities and the advantages, that
the smuggler has, over the administra-
tion or the officers concerned, in this
matter. So, the matter is not only
tricky but is very complicated. One
thing must be remembered when
Members object to the routine, techni-
ral method of dealing with smuggl-
ing—whether it is the power of seizure
or the power to scarch the premises or
the burden of proof. On the one hand,
Members want that smuggling chould
be put down heavily and should be
stopped absolutely berause it is a
dangerous drain on our foreign ex-
change and other vital resources, On
the other hand, while it is good that
we must see that cach one of the
officers does his duty properly and that
the law is administered efficiently, if
we deny them these powers, 1 think,
in our considered opinion, we will be
defeating the very purpose of the law.

Shri Harl Vishnu Kamath: I am
BOITY to interrupt; but none of us want
1o deny those powers to the officers
nor do we object to those provisions.
But we want certain safeguards
against the abuse of authority. That
is all.

Shri B, R. Bhagat: Clause 138 pro-
videsl for prosecution of the officers
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who knowingly tisuse their authority.
It has been inserted by the Select
Committee. When officers abuse their
authority knowingly, deliberately, we
have provided a provision for prose-
cution.

Shri Hari Vishnu Kamath: That will
come later on.

Shri B. R. Bhagat: We can do it as
a matter of departmental control. It
ig our duty to do it and we are trying
to do as much as ig possible.

Shri Hari Vishnu Kamath: After
damage is done, you prosecute. We
want safeguards on the spot.

Shri B. R. Bhagat: I think it s
wrong to suppose that every customs
officer will try to harass....

Shri Hari Vishnu Kamath: The
Minister himself has admitted that
some officers are corrupt. 1 am try-
ing to clarify it.

Mr. Deputy-Speaker: There should
not be running commentary.

Shri Hari Vishnu Kamath: I do not
think it is fair, Sir, to say like that,
io use the words “running commen-
tary.” It is not that. This is much
different. You listen to the running
commentary on the radio!

Shri B. R. Bhagat: I do not know
whether the rules, the parliamentary
procedure, which Shri Kamath pres-
cribes, are only meant for others and
not for him! Then, the hon. Member,
Shri Warior, mentioned that he could
not find any provision in the Bill to
check under-invoicing. He said that
under-invoicing has assumed dan-
gerous proportions and it must be
checked particularly in certain items
of trade. But if he looks to the provi-
sions of the Bill, particularly clauses
111 and 113, he will find that cases of
under-invoicing or  over-invoicing
have been amply taken care of For
cxample, clause 111 provides that if
any dutiable or prohibited goods deo
not correspond in any material parti-
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cular with the entry made by him ear-
ller, the goods are liable to confisca-
tion. Any materia] difference, either
upward or downward, whether under-
invoicing or over-invoicing, would be
taken care of. Then section 113 pro-
vides that if the value of any export-
ed goods is not correctly declared, the
goods shall be liable to confiscation.
Similarly, clause 114 provides that any
person concerned with any such off-
ence shal]l be liable tg a penalty not
exceeding five times the value of
goods. Then, clause 135 says that
such persons are liable to be sentenc-
ed by a magistrate to a maximum of
two years' imprisonment. So, by
various clauses, by way of penalty or
imprisonment or trial by magistrate
or confiscation, we have tried to see
that under-invoicing or over-involc-
ing is prevented.

Then, the hon. Member said
that all punishment should be deter-
rent. The Bill provides that in ordi-
nary cases of smuggling the maximum
imprisonment would be two years. The
evidence shows that this is a good de-
terrent except for internationally or-
ganised smuggling gangs, some dan-
gerous gangs which are operating on a
big scale. In such cases, we have pro-
vided, or the Select Committee have
provided, for the raising of this period
of imprisonment to five years. The
mrinimum imprisonment is six months
in such cases. So, these are suffi-
ciently deterrent punishments.

Then the hon. Member said that
the court procedure is very lengthy.
He strikes the opposite chord here,
He said that there should be provi-
_Sion for speedy and summary trials
In these cases. I would draw his at-
tention to clause 138 of the Bill which
specifies that except in cases where
the maximum term of imprisonment
is flve years which under the Code of
Criminal Procedure are known as war-
rant cases which have to be gone
through in a proper judicial manner,
other offences may be tried summa-
rily by a magistrate. So, all these
things are being provided for.

Then, Shri Warior described this
Bill as an anti-smuggling Bill and not
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as a piece of customs legislation. T
think this description is erroneous, be-
cause, as [ had tried to explain earlier
while making the motion for reference
to the Select Committee and even
yesterday, there are two objects of
the Bill. One object is to streamline
the customs laws—this has been wel-
comed by the Select Committee and
all hon. Members—and to give faci-
lities to honest traders so that trade
may develop and export develops and
honest and good trade and industry in
the country develops. Facilitics have
been given in the provisions of the
new law and they have been welcom-
ed by hon. Members. While trying to
give all facilities to the trade, we have
also tried to tighten the anti-smuggl-
ing measures, though some of these
measures are being objected to by
some hon. Members. While agree-
ing with the objective that smuggling
must be prevented, to prevent smug-
ghing we have to tighten the anti-
smuggling measures, and in their
wisdom, some of the hon. Members
think that whatever powers we pro-
pose to give to the customs officers
will lead not for the prevention of
smuggling but to harassment.

Shri Hari Vishnu Kamath: [ said:
“may" not “will"

Shri B. R. Bhagat: Therefore, it has
to be described as a more consolidated
law for customs which will take care
to give all facilities to the trade,
develop it and promote it as far as
the customs law can help, and also
prevent all smuggling.

Mention was made about clause 103
which empowers the Assistant Collec-
tor of Customs and, in border areas,
special selected officers to search pre-
mises. This has been objected to
because it has been said by some hon.
Members, notably Shri Kamath, that
it iz likely to cause harassment to
innocent persons. It has been stated
in the Bill itself and the notes on
clauses that officers not only in the
Customs Department—this power we
are taking for the first time—but
other revenue departments like
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income-tax, central excise, State
excise and sales tax, have already got
the power to search premises, and it
cannot be said that, barring an odd
instance here or there, the grant of
such power has led to harassment of
innocent persons. Therefore, this fear
is being tried to be maximised out of
all proportion. And, may I mention
here, again, that the Taxation Enquiry
Comrmission has itself recommended
this change in the customs law.

Some hon. Members suggested that
if it is necessary to give these powers
to the customs officers proper safe-
guards should be provided. This has
already been done. For example, in
sub-clause (2) of clause 105 it is said
that the provisions of the Code of
Criminal Procedure. 1898, relating to
searches made by customs officers
would apply under this sub-clause,
but a record showing the reasons
which led to that search has to be
forwarded to the Collector of Cus-
toms so that it may be ensured at the
level of the highest ficld officer that
there is no abuse of this power.
Therefore, we have tried to introduce
all reasonable safeguards that we can
think of.

Reference was made to clause 118,
It has heen said that if in a packet
of ten diamonds only one is smuggled
even then under this clause all the
ton will be liable to confiscation The
Hrne will he aware that in the Bill
whirh was referred to the Select
Committee we made this provision
that the entire lot will be confiscated.
The Select Committee went into this
matter and a critical examination of
clause 118 showed that there need to
be some relaxation in this clause, The
Selnct  Committee has made this
change, After a search is made of the
premises nf a trader or a broker it is
possihle that in a packet of ten
dinmonds one may be smugeled and
nine may not be smuggled diamonds.
These nine diamonds may have been
obtained from a different source—
geizures in the towns. But the clause

as amended does not apply to such
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cases of seizures, it applies only to
cases of importation. Supposing ten
diamonds are imported in a packet,
either the entire thing is smuggled or
the entire thing is not smuggled. It
cannot be that while somebody is
bringing a packet five of them are
smuggled and five are genuinely
imported against proper licences. So
we have made this distinction. Sup-
posing in a packet there are ten
diamonds out of which one is smug-
gled and nine are from other sources,
we have made this distinction. It is
not correct to provide that it should
apply to actual importation where all
or none would be smuggled.

Shri Warior mentioned that he
could not find similar provisions in
any other country. This also is not
true. I want to invite his aitention
to Section 277 of the ‘Customs and
Execise Acl, 1952 of the United King-
dom where a similar  provision is
there.

Much has been made about clause
123. Certain hon. Members have felt
that the clause would lead to a lot
of harassment of innocent traders
because the burden of proof will” be
on them. May I remind them that this
claust has been on the statute-book
since 1955, because even in the exist-
ing Act in certain cases the burden
of proof has got to be on the smug-
glers, That has been there for more
than scven vears, and the {raders
have continued to flourish in spite of
this proviso. This measure was intro-
duced in 1955 on the rccommendation .«
of the Taxation Enguiry Commission,
and after its enactment the Govern-
ment have applied it with the utmost
circumspection.

1 have mentioned in my speech that
some of the bullion merchants have
recently represented before the
Supreme Court that this provision Is
ultra vires of the Constitution as it
imposes  unreasonable restriction.
Some hon. Members said that although
they have said that it is intra vires
of the Constitution, they have criti-
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cised it that it infringes natural jus-
tice. I ask the hon. Member to quote
it from the judgment of the Supreme
Court. May I mention for the benefit
of hon. Members that they did not say
any such thing? On the other hand,
the Supreme Court decided that con-
sidering the magnitude of the evil of
gold smuggling the restriction impos-
ed was in its judgment reasonable.
They considered it reasonable.

Shri Bade: The hon. Speaker did
not allow me to read the judgment.
The point was whether it was ultra
vires or not. The Supreme Court
decided that it was not ultra vires.

Mr, Deputy-Speaker: His point was
that the Supreme Court while holding
it intra vires made some criticism.

Shri B. R. Bhagat: They considered
such restrictins reasonable in the
context of the evil of smuggling. That
is the gpecific finding of the Supreme
Court. I may also add for the benefit
of hon. Members that the Speaker
himself said that not only in this law
but in certain other matters also there
has been a departure from the con-
cept of natural justice in the interest
of society, in the interest of social
well being.

It has been said—actually an
amendment has been tabled by Shri
Kamath—that if the source of this
importation is proved the burden of
proof should have been discharged. I
think this is a very tricky matter, and
this puts us in a trap, although it
looks very innocent. Actually this
suggestion was made to the Supreme
Court by the same people who
appealed and it did not find favour
with the Supreme Court.

Shri Hari Vishnu Kamath: Have
you got the Supreme Court's judg-
ment? Would you kindly produce the
Supreme Court’s judgment where it
is said that it did not find favour
with them?

Mr. Deputy-Speaker: He is quoting
from the judgment.
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Shri B. R, Bhagat: If he wants we
will produce it. But I think the hon.
Member should take my words as I
take what he says here.

Shri Iari Vishnu Kamath: He was
not quoting from the judgment.

Shri B. R. Bhagat: I said that this
point was referred to the Supreme
Court by the same people who
appcaled, and t'+ judgment was
quoted by the hon. Member.

Shri Hari Vishnu Kamath: So he
was not quoting.

Shri B, R. Bhagat: Let him come
to the substance. According to Shri
Kamath’s amendment trader A,
for example, if he receives some
smuggled goods he will be able
to scll  them to another trader B
immediately. For example, gold can
be sold in a matter of few hours. If
he sells it to B, it is smuggled gold.
Then, according to Shri Kamath, sup-
posing B says that he has bought it
from A—he will naturally say that he
has bought it from A—then the burden
of proof is discharged although the
gold remains smuggled gold and we
cannot do anything if the proviso is
accepted. So, we will not be able to
trace any smuggled gold agd we will
not be able to prevent smuggling in
gold. For these reasons, we are not
in a position to accept the suggestion.
If we want to put down smuggling in
gold or such other matters as are
mentioned here. ...

Shri Hari Vishnu Kamath: You are
confiscating the gold all right. Only
the accused may not be punished.

Shri B. R. Bhagat: Then the case
of stolen goods was cited in this con-
nection. It is stated that an innocent
purchaser of stolen goods is  not
punished. But may I remind them
that the gtolen property in the hands.
of an innocent purchaser is, neverthe-
less, taken away and handed over to
the person from whom it is stolen?
Similarly, if smuggled gold is found
with a person and it is proved that
he did not know that it was smug-
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gled, the only thing is that the gold
would be taken away from him; he
would not be penalised. He would
be penalised only if he has done it
knowingly or deliberately or in collu-
sion with somebody.

Some hon. Members referred to
clause 131 and suggested that an
appellate tribunal should be appoint-
ed. While presenting the report of
the Select Committee, [ gave a
tong statement as to why we should
not have an appellate tribunal in such
cases. They have referred to the
recommendations of the Taxation
Enquiry Commission. When the Com-
mission made this rocommendation,
the issue was very carefully consider-
ed by the Government and it was
decided not to accept it on account of
a number of considerations. As the
Commission itsel? has pointed out, if
the customs department were to func-
ticn efficiently, it must not be tied
down too scrupulously with technicali-
ties. As I mentioned in my speech
yesterday, the smuggling of gold,
import of banned or partially-banned
articles and  under-valuation of
exports are major problems which the
Customs Department had to contend
with. In the case of income-tax and
other direct taxes, matters referred to
such tribunal are mostly matters of
law where judicial mind is exercised
because the judicial process is neces-
sary. In customs cases there is hardly
any question of law; mostly, they are
matters of fact where judicial tech-
nicalities should not be allowed to go
very far. Further, these are cases
where very many incidental matters
have to be looked into. Here I would
like to say that an analysis of the
decisions taken by the Central Board
of Revenue will reveal that in appeal
and revision by Government revenue
has never entered as a consideration
at all in deciding these matters and
the beneflt of doubt has always gone
in favour of the assessees. Further-
more, in most indirect revenue cases,
~unlike in direct revenue cases, gues-
tions have mostly been of the appre-
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ciation of facts and not of law. For
example, in the case of appeals to the
Central Board of Revenue of the Gov-
ernment from Collectors, in 1960 out
of 421 appeals decided 160 were
rejected; that is 38 per cent, whereas
62 per cent were accepted and refund
given. In 1981 out of 394 cases 1535,
that is, 39 per cent were rejected and
in the case of 239 cases, that is, 60
per cent, the appeals were accepted
and refund given. In 1962 upto June
196 appeals were decided, out of
which 50 per cent were rejected and
50 per cent were accepted. In the
case of appeals which went in revi-
sion to the Government, the percent-
ages are 42, 39 and 32,

So, if vou see the working of this
provess, you will find that ample
justice is done, no harassment was
caused by charging excess revenue
and people have been given the neces-
sary relief and refund. The facts bear
oul that the process is working satis-
factorilv and at least there is no
harassment to the traders; if at all,
they are working in their interests.
Therefore, the demand for an indepen-
dent tribunal for customs is out of
place and should not be pressed.

Mr. Deputy-Speaker: The question
is:
“That the Bill to consolidate
and amend the law relating to
customs, as reported by the Select

Committee, be taken into con-
sideration.”

The motion was adopted.

Clause 2.— (Definitions)

Shri Hari Vishnu Kamath: I beg to
move:
Page 2, lines 21 and 22,—

omit “with ils grammatical vari-
ations and cognate expressions”. (18)

Page 3, lines 1 and 2,—

omit “with its grammatical vari-
ations and cognate expressions”, (14)
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1 will be very brief. It would appear
that the draftsman of this Bill wants
to be extremely punctilious with
regard to grammar and linguistic
nuances. 1 do not know whether he
exercised the same care with regard
to the body of the Bill and other Bills,
but here he has been extra careful
with regard to the linguistic nuances
and grammatical nuances. For
instance, take the words “import” or
“export”. In English language and
every other language, every word has
got its grammatical variations and
cognate expressions. But when we
define 8 word, we do not include this
phrase “with 1ts grammatical varia-
tions and cognate expressions” in
every case. Or, take any other defini-
tion. We do not always say “together
with its grammatical variations and
cognate expressions”. If we include
that, it would only be extra labour.
Therefore, 1 do not see any need for
this phrase. It was discussed in the
Sclect Committee  and the Minister
was almost inclined to agree with me;
1 hope, 1 am nnt disclosing any secret
of the Select Committee, My amend-
ments seck to omit these words from
the definitions of “export” and “im-
port” to make them simpler. I am for
simplification of the law, as the Minis-
ter is. He says that he is very much
for the simplification of the law. But
now he has come under the influence
of the draftsman in this case. Even
now, if he has a free hand, T am sure,
he will accept my amendment and
agree to delete the words “with ils
grammatical variations and cognate
expressions”. If my amendment is
accepted, the definition of “export”
will read as follows:

“‘export’ means taking out of
India to a place outside India;”

‘Why should you insert the phrase
“with its grammatical variations and
cognate expressions”? It is absolutely
unnecessary. superfluous, redundant
and meaningless.

Shri Morarji Desai: All these words
of the hon. Member are superfluous.
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Shri Hari Vishnu Kamath: Because
vou asked for trouble, you have got
it. He has invited trouble.

Shri Morarfi Desai: 1 have not

invited it.

Shri Hari Vishnu Kamath: He has
invited trouble and now he wants to
get out of it. And the only way to
get out of it honourably is to accept
my amendment.

Shri Morarjl Desal: I have great
respect for the tenacity of my hon.
friend. '

Shri Hari Vishnu Kamath: I am
glad.

Shri Morarjl Desai: He wants me
to be objective, but 1 find that he is
the most subjective person. He does
not want to be objective at any time;
once he has got something in his
mind, he is not prepared to give it
up. But the moment I do not give up
my view, I become less objective. Is
this a proper and reasonable attitude
o adopt?

Shri Hari Vishnu Kamath: Did you
or did vou not accept it in the Select
Committee?

Shri Morarji Desal: I did not agree.

Shri Harli Vishnm Kamath: You
almost agreed. 1 said you “almost”
agreed,

Shri Morarji Desal: Well “almost
agreed” is not the same as “agreed”.
If my hon. friend thinks that T am
under the influence of my draftsman
and that I am not a free person....

Shri Harl Vishnu Kamath: In this
particular matter.

Shri Morarjl Desal: ... he is very
much mistaken. I am guided by the
draftsman, but I have more common
sense to accept what the draftsman
understands and I do not understand,
and even my hon. friend does not
understand,

Shri Hari Vishnu Kamath: It is an
open question. The draftsman is not
intallible.
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Shri  Morarji
Kamath.

Shri Hari Vishng Kamath: Nor are
you.

Desai: Nor Shri

Shri Morarji Desai: I am not infalli-
ble. Therefore, 1 accept the advice
of the draftsman. Therefore, I oppose
the amendment.

Mr. Deputy-Speaker: Does the hon.
Meoember press his amendments?

Stri Hari Vishnu Kamath: Under

the convention, it cannot be put to’

vote beforc 2.30 p.v. I want it to be
put to the vote of the House.

Mr. Deputy-Speaker: If he does not
press it, it can c put to vote now.

Shri Morarji Desai: If it is a voice

vote, there is no need to wait till
230 p.Mm.

Dr. M. S. Aney (Nagpur): Sir, I
have to say something on this amend-
ment. I think, the amendment seems
to be very reasonable and the reten-
tion of these words, which carry no
meaning except what the word
‘export’ means, will mean nothing. If
they mean somecthing eclse, it is neces-
sary for the hon. Minister to explain
to us what the possibility would be
if these words are taken away. If
for the word ‘export’ the words
‘exporting’ or ‘exported’ come in,
which are its grammatical variations
the words are not likely to have any
meaning other than what the word
export has.

The hon. Minister said that he
relies upon the wisdom of the drafts-
man. But when the matter comes up
for consideration in the court, nobody
would see what the meaning of the
draftsman was but what the meaning
of the House and the hon. Members of
the House was. That is the only
matter for consideration to ascertain
the meaning. Therefore the hon.
Minister must point out that there is
a possibility of this word being mis-
interpreted or misunderstood if these
words grammatical or cognate varia-
tions are not kept there. If he cannot
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say that, I think, as a reasonable man
as he always is, he should be prepared
to accept the amendment rather than
oppose this amendment.

Shri Hari Vishnu Kamath: I will
warn you before-hand, Sir, that with
the powerful support that I have got
from Dr. Aney, I will press it to e
division.

Mrc. Deputy-Spezker: We will hold
it over. We will then go to the other
clauses.

There are no amendments to clauses
3 to 100.

The question is:

Shri Hari Vishnu Kamath: But we
can speak on the clauses. You cannot
rush like that. There is no need to
hustle the House.

Mr. Deputy-Speaker: On what
clause does he want to speak?

Shri Hari Vishnu Kamath: On
clauses 74 and 90.

Mr. Deputy-Speaker: The question
is:
“That clauses 3 to 73 stand part
of the Bill.”

The motion was adopted.
Clauses 3 to 73 were added to the Bill.

Clause 74— (Drawback allowable on
re-export of duty-paid goods)

Shri Hari Vishnu Kamath: Clause
74 provides for drawback.

Shri B. R. Bhagat: We had agreed
to 98 per cent.

Shri Hari Vishnu Kamath: We had
agreed but the hon. Deputy Minister
will also recollect that at a subse-
quent stage at which he was present,
that is, in the last meeting of the
Select Committee, there was a sugges-
tion made to the effect that this 98
per cent might be and should be
raised to 99 per cent, that is almost
complete drawback. He is entitled
to a hundred per cent drawback but
because a little percentage should be



provided for in the case of certain
matters and ‘because this practice
should not be encouraged, we wanted
to provide for less than hundred per
cent drawback. In the initial stage
the Committee had agreed to increase
it to 98 per cent.

Mr. Deputy-Speaker: It was an
agreed proposition.

Shri Harl Vishnu Kamath: Yes, Sir.
Bult then a suggestion was made later
con, in a subscquent meeting of the
Committee, by myself and by Shri
Bide also, I think, that to encourage
exports it might be increased from
" P4 per cent to 99 per cent. Of course,
the hon. Minister said in that even-
tuzlity he would go back to 95 per
cent. That is why it was dropped.
But he was not opposed to it in a
sense to that, As a matter of fact,
sumuv  hon. Members thought that
Fundred per cent should be given as
a drawback. So, as a compromise, if
it could be agreed to by the House—
it was not agreed to in the Com-
mittee—99 per cent should be given
as drawback. It would be a very
salutary provision.

Shri Bade (Khargone): May 1 sub-
mit that in the Committee there was
a discussion about its being 100 per
cent, 98 per cent or 95 per cent? At
that time I had quoted some rules and
laws of different countries under
which 100 per cent drawback was
given. Of course, the Government
was able to compromise and keep it
at 98 per cent; but even now I think
that it should be 100 per cent.

Shri B. R. Bhagat: I think, what
the hon. Members have recalled of
the discussion in the Select Committee
strengthens my point that it should
remain at 98 per cent. It was almost
a gentlemen's agreement. The original
provision was 95 per cent; they said,
“Make it 100 per cent” and the Select
Committee agreed to a compromise
figure of 98 per cent. So, I will appeal
to hon. Members that they should not
break that gentlemen's agreement and
should leave it at 98 per cent.
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Shri Hari Vishnu Eamath: There
are gentlemen in the House also. We
are all gentlemen here,

Mr. Deputy-Speaker: The question
is:
“That clause 74 stand part of
the Bill.”

The motion was adopted.
Clause 74 was added to the Bill.
Clauses 75 to B9 were added to the
Bill
Clause 80— (Concessions in respect of
imported stores for the Navy)
Mr. Deputy-Speaker: Shri Kamath,

Shri Hari Vishnu Kamath: Now
that clause 74 is passed, I have nothing
to say on clause 90. It would have
been consequential,

Nir, Deputy-Speaker: The question
is:

“That clause 90 stand part of
the Bill.”

The motion was adopted.
Clause 90 was added to the Bill.

Clauses 91 to 100 were added to the
Bill.

Clause 101— (Power to search suspect-
ed persons in certain other cases)

Shri Y. S. Chaudhary (Mahendra-
garh): Sir, I beg to ‘move:

Pape 34—
after line 13, insert—

“Providedq that the Collector of
Customs shall not empower an offi-

cer under this section who is  not
a gazetted officer”

W o § At 5 oo g oad
qeifaece o & At § &, ag sqEE
N ¢ F Faee fE i ma
1 g9 9 & f90  TTET T qFaT
t 1wt fl sferdy oY, =
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[ go fao steidy]
¥ daw | F e safew ar fdt wie-
o, F @ W & f9 frawa  fen
qEATY, W IFA g W -
TR g0 68 o &1 @@ @,
foa® o a1 @ W e
&Y GG ER | AT CHEHT w1 AaEw
g t fr fod mifer wfees
O s v A & fog wor g, foe a3
a9 frar o aFar & Wl oY oWy
F T AR g W9 § A
£

St Wo Yo WA : WA T3
A S acim @}, ¥ 9w A AR
FEFANRE | TR FH G5
1 g F w feam o, & oaga
T wep ¥ adfez wfed )
A FEW TIN | GEIT ATEY FgH
g & A7 =w fAd gw F1 aga @
wEl aF, W fF oaga ¥R W e
g g7 2, wefes wifeasr &1 @
93 | 59 & 97 g7 A @gr W -
fex wifeas #1 T@AT 93T, WE oA
F T AQ g "IN T 9% qgT &A1
q3M | T TG B FoEEL F AL
g fear T & fF a8 w9 =47
& fod sezvw & faelt sofea &1 war-
a9 1 | ag wiieay  faeRa g,
w§ & fog og sifae & mar § s ag
FHFCT & ErU EG AUTUESE g
a0 ¥ faga &1 51 wreT W & fF
wafew wrfeaT 7 @ | WT &9 TR AT
W F fad mafer wfeas fas, o
wi H o wmfa a1 wfe
e & sEeiE e g g fF
o T e 1 g R T W
qod | 5@ fad srmEy & v o
qg wwaeTw fwan g
Mr. Deputy-Speaker: Does he press

his amendment or does he withdraw
in?

NOVEMBER 21, 1962

Customs Bill 2756

Shri Bade: He presses it.
Mr. Deputy-Speaker: The question

is:

Page 34,—
after line 13, insert—

“Provided that the Collector of
Customs shal]l not empower an offi-
cer under this section who is not a

gazetted officer.”
The motion was negatived.

Mr. Deputy-Speaker:

i8:

The question

“That clause 101 stand part of the
Bill”

The motion was adopted.
Clause 101 was added to the Bill.

Clause 102— (Persons to be searched
may require to be taken before gazett-
ed officer or customs or magistrate)

Shri ¥. S. Chaudhary: 1
move:

teg to

Page 34, line 16,—

omit “if such person so requ-
ires” (2),

Page 34, line 17—

omit “the nearest gazetted officer
of customs or” (3).
Page 34, lines 19 and 20,—

omit “the pgazetted officer of
customs or" (4).

t go fro dadt : FuTewE WE-
Zu, § dw 3y, ATEA (R WA T a=m
sifye #13 F fog ez far € ¢

“if such person so desires”
FY T TAT T § IEFT AONE UG

far g ff wwwd w w-
T oA e dfwge ¥ ame W



2757 KARTIKA 30, 1884 (SAKA)

fear S 99T AEN | SqTEqe WEIEA,
e e a@ ¥ aAd § fF g
2 ¥ co—8o qTHE HTZHY gl A @
§ AT uw AR & WA it § 9T
#r N qaw IfEt F1 qar g
gy frg a@¥ | VY
g ¥ ITET ANy F@A AG A @RM
M AR F AR A F HRI A AER
W AR FAFY WAT g Gre AT A
am f& w7 ag g A1 I afagde
F WU J ATV ST WREAT AR
¥ wHEHT 1 Aqd 9g gR fF IEH
afaee ¥ aa @ ¥ qrar @ S
T AT FTTA YA FA G, T A gE
arifsal #Y  wed T Y gwwy §
o= 3§ zo% fod foeiare off & §f
ST T AT §, I K afaRe
& A & oAy oveT & A 99 4y
IR Ase q7F ¥ EATE g @Ear £
gam ™y fF 3@ S w1 wERr
gog1 9% @re frar 919 1 JE A% s
FT GEY ¢, a7 AT AT A A 8
qHAT )

T W 9 i g, o g e
€T ZA1 9ifgd | W) FEr & et
8, o fammy ¥ a1 g A fn fE
ag ¥ FW F1 fewdieq &7 Fmaw
I AT 39 & feurddz & qww w1 &
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the Select Committee also. There
may- be certain illiterate people or the
common man in the street, They do
not know the law, Therelore this
should not be left to the option of the
officer who takes the search warrant.
It should be the duty of the officer to
take the man to the magistrate, And
it these words “if he 36 requires” ard
omitted the provision will stand like
this that as soon as the officer wants
to search him, he will have to take
the man to the magistrate. There ig
provision in the Criminal Procedure
Code, but even then the common man
does not know what his rights are.
Therefore, this is very essential and
1 also support this amendment.

Shri Harl Vishnu Eamath: I have
got two amendments, Nos. 15 and 16.
I beg to move:
Page 34, line 16,—

omit “if such prrson or re-
quires”, (15).

Pape 34, lines 16 and 17—
for “without Uunnecessury
delay” substitute “forthwith”.(16),
Mr. Deputy-Speaker: No. 15 is the

n

same as amendmeni No 2.

Shri Hari Vishnu Kamathk: But No.
16, you will agree, is different.

Mr, Deputy-Speaker: Yes.

Fm  @r o R dfage & ama
ag 47 7 &) 1 fow a<g & gfew A FE
g g i vt wY qwet S oww #
wHET I, W g EF agh WY
fears o & frw a@ ¥ IEH |WE
fom aFar & | W AR W TZ W
=< faar od fF 99 1 #fawe & aom
F omar & S IEE A g
1 S AR AT 9 F e wrarg
ITHM @ A e F 4g SUTQT qSGT
gET )

Shri Bade: Sir, I support this amend-
ment, because this was discussed In

Shri Hari Vishnu EKamath: In
regard to No. 15, while supporting my
hon. friends, Mr. Chaudhary and Mr.
Bade, 1 wish only to add that in this
vast country where the great majority
of citizens are at best semi-literate, il
is too much to presume that the:
will know the law, with all its intri-
cate details, and every provision of
the law. It is true that Government
seeks to provide here that if a per-
son so requires he may be taken be-
fore a magistrate; he will be taken
before a magistrate. But I do nol
know, I myself am not quile conver-
sant with the rapid changes that go -
on in our laws and Acts from time to
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time. There is a saying that you en-
act in haste and amend at leisure.
That is what is happening in  our
country today. And here it is a small
provision, “if he so required”. Can
you imagine, Sir, that a rustoms
officer, when he arrests somebody,
will tell him, “Well, if you want, I
can take you”? In the naluiral course,
human conduct is somewhat against
this sort of action on the part of the
customs officer. He will arresi and
take him for searching straighiway.
And when he goes to a court of law,
in a court of law he can always say,
“He never wanted to be taken before
a magistrate and so I searchei him”.
The poor man will have nothing in
writing and will be in a fix and hard
put to prove that he wanted to be
taken before a magistrate. We must
there’ore safeguard against abuse of
authority on the part of the customs
officer. Therefore, this phrase “if he
50 requires” should be completely
deleted, and it should be made
obligatory on the part of the custems
officer to take him in every case be-
fore a magistrate or a gazetted officer
of customs.

And then I sought to substitute the
word  “forthwith” for the words
“without unnecessary delay” which is
the amendment that has been made
by the Select Committee. I suggested
in the Committee itself tms word
“forthwith”., But a biz dictionary
was not available at that time. There
was only a small dictionary at hand
at that time. The Committze did not
produce, the officers present there
could not get hold of big dictionary.
We got a small or pocket Oxford
dictionary, I do not remember which.

Mr. Deputy-Speaker: Is
bigger one now?

there a

Shri Hari Vishnu Kamath: I have
got no dictionary here. But 1 looked
it up in the Library. It said “forth-
with"” means without a second’'s delay.

Mr. Deputy-Speaker: Immediate,
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— Shri Hari Vishnu Kamath: But the
dictionary does not say that, The
dictionary says “without delay”, And
another dictionary said “without un-
due delay” or something like that.

Shri Daji: The word is known to
law.

Shri Harl Vishnu Kamath: Yes. In
some Acts it is  “forthwith™. It is
used in many cnactments. So I seek
to substitute the word “fortawith” for
the words ‘“without undue delay”.
“Undue delay” may mean anything.

Mr. Deputy-Speaker: “Without un-
necessary delay”.

Shri Hari Vishnu Eamath: The
officer may say that one day or two
days were not unnecessary. There-
fore, for how long will the person be
detained after he is arrested? There-
fore, to safeguard against abuse of
authority and to ensure a safeguard
against unlawful detention of the
person concerned, it is better to use
the word “forthwith” rather than the
words “without unnecessary delay™.
I hope the Deputy Minister will not
stand on a sort of false prestige and
stick to his amendment like a leeck
and will be reasonable enough to
accept this amendment.

Shri Narendra Singh Mahida: I also
support that move.

Shri B. R. Bhagat: Sir, I am sorry
that it is not possible for me to ac-
cepts the amendments for the
simple reason that they are complete-
Iy divorced from the facts of the case
and it is rather strange that homn.
Members should equate the smugglers
with illiterate, innocent, common peo=
ple. It is a known fact of life that
all these smugglers are very clever
people and they know the law much
better than we do. This ciause only
deals with the power to search. In-
nocent persons who have nothing to
hide or conceal—every day people
pass through the customs—are search-
ed, their baggage is searched in parf
or full. But the smuggler, althouh ha
may be illiterate or semi-littrate is &
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very clever person. To say that this
will lead to harassment is a  very
illusory fear.

And then, if we take out the words
“if such person so requires”, what
will it lead to? It will mean that
in all cases, wherever a person is
apprehended or asked to declare or is
searched, he will have to be taken to
a magistrate or to the nearest gazetted
officer. Sometimes it may be twenty-
five miles, sometimes it may be fifty
miles. It may be varying. We know
the nature of the posts cn our border.
So this will in addition lead to delay.
At present, if he is to be searched,
and if the person does not object, he
can bg cleared, if he is innocent, im-
mediately and without any delay or
lo:s of time. But if thes: words “if
he so requires” are omitted he would
have necessarily to be taken thirty,
torty or fifty miles, involving haras-
sment or other inconvenivnce to him
as well as to the administration. So,
if a map wants it, he would be taken
to the gazrited officer or to the
magistrate.

Similarly, as regards this guestien
o! substituting the word “forthwith”
for the words “‘without unnecessary
delay”, when the hon, Member has
ne pood argiooont to advance he may
say t hat the other man is unobjective
or sticking to falsc prestige. These
are only substitutes for arguments. It
only proves that hon. Members, have
no arguments. This matter was dis-
cussed in the Select Committee.

Shri Hari Vishnu Kamath: Have you
any against?

Shri B. R. Bhagat: 1 am putting
forth some sound arguments. . . .

Shri Hari Vishnu Kamath: T am
liztening.

Shri B. R. Bhagat:. . . .for the con-
sideration of the hon. Member.

Shri Hari Vishnu Kamath: House.

Shri B, R, Bhagat: This expression
‘without unnecessary delay' which has
been used here is the same as in sec-
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tion 60 of the Code of Criminal Pro-
cedure. That provides:

“A police officer making a"
arrest without warrant shall,
without unnecessary delay .
send the person arrested before a
magistrate. . . ..

This is on a similar basis. If we sub-
stitute' forthwith', as the hon, Mem-
ber said, it has also a connotation in
law. It should be ‘without unneces-
sary delay’. If there is the slightest
delay, it will be declared illegal
Sometimes a delay of one hour or two
hours which may be absolutely
essential or a few hours will create
a situation in which it may be declar-
ed illegal. It would be very difficult
to function in that situation. The
word ‘forthwith' should not be there.
The expression ‘without unnccessary
delay’ is all right for the purpose.

Mr. Deputy-Speaker: 1 shall now
put amendmenta 2, 3 and 4 to the
vote of the House.

The amendments were put and
negatived,

Mr. Deputy-Speaker: Shri Kamath's
amendment No. 15 is barred. The
House has rcjected it. I shall now
pul amendment No. 16 to the vote oi
the House. The question is:

Page 34, lines 16 and 17, for
“without UNNCCessary delay™
substitute “forthwith”.

Those in favour may kindly say ‘Aye’
Some Ifon. Members: ‘Aye’.
Mr. Deputy-Speaker: Those agairst
may kindly say ‘No'.
Some Hon. Members: No.

Mr, Deputy-Speaker: The ‘Noes

thave it

Shri Hari Vishou Kamath: The
‘Aves’ have it

Mr. Deputy-Speaker: Do you want
a Division?

Shri Hari Vishmu Kamath: Yes
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Mr. Deputy-Speaker: Division. The Shri
question is: Mr. Kamath's amend- ‘Ayes’.
ment No. 16.

Shri

Shri Hari Vishnu Kamath: Please ‘Ayes’,
read the amendment.

Shri

Mr. Deputy-Speaker: I am reading

it. The gquestion is:

Page 34, lines 16 and 17, for
“without unnecessary delay” sub-

stitute “forthwith".

The Lok Sabha divided:

Mr, Deputy-Speaker:
tlions?

Shri Narendra Singh Mahida: No.

468 for 'Ayes’

Division No. 1]

Aney, Dr. M. S,
Bade, Shri

Banerjee, Shri 5. M.
Barua, Shri Hem
Berwa, Shri

Bhawani, Shri Lakhmu
Biren Dutta, Shri
Chaudhary, Shri Y. 5.
Duji, Shri

Gauri Shankar, Shei
Gupta, Shri Indrajit, Shri

Akksmma Devi, Shrimati
Alva, Shri A, S.
Anjanappa, Shn
Arunachalam, Shri
Bubunath Singh, Shri
Balmiki, Shri

Barkataki, Shrimati Reouka
Barupal, Shri P. L.
Busappa, Shri

Basywant, Shri

Bhagat, Shri B. R,
Bhargava, Shri M. B,
Bhatkar, Shri

Bist, Shri J. B, 5.
Brajeshwar Prasad, Shri
Brii Raj Singh, Shri
Chanda, Shrimati Jyotsna
Chavan, Shri D. R.
Chuni Lal, Shri

Dafle, Shri

Das, Shri B. K.

Das, Shri N. T.

Das, Shri §. B,
Dasappa, Shri

Any correc-

Kapur
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Singh: No.

Priya Gupta: No. 480 for

Koya: No. 388 for ‘Ayes’.

Shri A. 8. Alva: No. 312 for ‘Noes'.

Noes".

’

‘Noes'.

‘Noes'.

AYES

Gupts, Shri K. R.
Gupts, Shri Priya
Himmatsinhji, Shri

Iemail, Shri M.

Tha, Shri Yogendra
Kachhavaiva, Shri
Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Koys, Shri

Mahida, Shri Narendra Singh
Mukherjee, Shri H. N.

NCES

Dass, Shri C.

Desai, Shri Morarji
Deshmaukh, Dr, P, S,
Deshmukh, Shri BE. D,

Deshmukh, Shri Shivaji Rao §.

Deshpande, Shri
Dube, Shri Mulchand
Dubey, Shri R, G
Dwivedi, Shri M, L.
Eliyaperumal, Shri
Firolia, Shri

Gunapati Ram, Shri
Jsapta, Shri Badshah
Gupta, Shri Shiv Charan
Hanada, Shri Subodh
Jadhav, Shri Tulshidas
Jain, Shri A, P,
Jamir, Shri 5. C.
Jamunadsvi, Shrimati
Jedhe, Shri

Jyotishi, Shri J. P,
Kabir, Shri Humiyun
Kadadi, Shri
Kanungo, Shri

Shri Badshah Gupta: No.

Dr. P. N. KEhan: No. 337 for Noe#'.
Dr. P. Mandal: No. 307 for Noes".
S$hri Subbaraman: No. 263 foc

Shrl V. K. Ramaswamy: No. 262 for

[14.47 hrs.

Mambiar, Shri

Pattnayak, Shri K.

Ranga, Shri N. G.

Reddy, Shri Narasimha
Shashank Manjari, Shrimatj
Singh, Shri J. B,

Singh, Shri Y. D.

Soy, Shri H. C.

Utiya, Shri

Yadav, Shri Ram Sewak

Fhan, Dr. P, N,
Kureel, Shri B, N,
Lakhan Das, Sho
Lakshmikanth: Shri
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mihadzo Prasad, Shei
Mallizh, Shri U. §,
Mallick, Shri

Muinaen, Shri

Minial, Dr. Pashupati
Mumyangadan, Shr
Moasuriya Din, Shri
Mathur, Shri Harish Chandrs
Meshrotra, Shri Braj Bihari
Minimata, Shrimati
Mishra, Shri Bibhuti
Mbshanty, Shri G.
Mpohasin, Shri

More, Shri K. L.

Maik, Shri Maheswar
Niranjan Lal, Shri
Pandey, Shri R. §.

452 ftor

227 for
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NOES—Contd,
Lsl, Shri Reddiar, Shri Singhs, Shri Q. K.
tel, Shri P. R Roy, Shri Bishwanath Srinivasan, Dr. P,
*u Shel 1. 5. Sadhu Ram, Shri Subbaraman, Shri
*I.!. Shri M. B. Sahe, Dr. 5. K. Tiwary, Shrl K. N.
i*lﬂl‘ Shri §. B. Sshu, Shri Rameshwar ‘Tiwary, Shri R. §_
Pgril, Shel T. A, Salgal, Shri A. 8. Tula Ram, Shri
.”mll shrl B. C. Sen, Shel A. K. Valvi, Shri
’ ' I, Shri Natarajs Sen, Shri P. G. Warma, Shri Revindra
)g;‘np Singh, Shri Shankaraiya, Shri Venkatasubbaiszh, Shri
My, Shri D. B. Sharma, Shei D. C. Vyes, Shri Radbelat
Subhag Singh, Dr. Shashi Ranjan, Shri Wadiwa, Shri
mvmr. Shri V. K. Shastri, Shri Ramansnd Yadav, Shri Rem Harkh
Mrnunjat Siogh, Shrl Shree Narayan Das, Shri Yadava, Shri B. P,
, Shri Sidheshwar Prasad, Shri Yusuf, Shri Mohummad
, Shri Remapathi Singh, Shri D. N,

Mr. Deputy-Speaker: The result of
*e division is as follows:

Ayes Sz; Noes 113
The motion was negatived.
_Mr. Deputy-Speaker: The question

“That clause 102 stand part of
the BilL"

The motion was adopted.

Clause 102 was added to the Bill.
Clause 2— (Definitions)

Bhri Harl Vishnu Kamath: There
*‘E‘ my amendments on clause No. 2.

I move:

Page 2, lines 21 and 22,—

omit “with its grammatical vari-
ations and cognate expres-
sions”, (13).

Page 3, lines 1 and 2—

omit “with its grammatical vari-
ations and cognate expres-
slons”,  (14),

Mr. Deputy-Speaker: The question

Page 2, lines 21 and 22—

omit “with its grammatical vari-
ations and cognate  expres-
sions”. (13),

Puge 4. lines 1 and 2—-

omit “with its grammatical vuri-
ations and cognate expres-
sions". (14),

The Lok Sabha divided:

Dr. M. S. Aney: My votc has not
been recorded. 1 want to vote for
‘Ayes'.

Shri G. S. Musafir (Amritsar): I
want to vote for ‘Noes'. My division
No. is 197.

Shri Mulchand Dube Farrukha-
bad): My division No. is 149. T want
to vote for ‘Noes'

Shri B. E. Bhagat: [ want to vote
for ‘Noes’. My vote has not  been
recorded. My division No. i 105
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Division No. 2]

Aney, Dr. M. §.
Bade, Shri

Bunerjee, Shri 5. M.
Barua, Shri Hem
Berwa, Shri

Biren Dutta, Shri
Brij Raj Singh, Shri
Chaudhary, Shri Y. §.
Daji, Shri

Guari Shankar, Shri
‘Gupta, Shri Indrajit
Gupta, Sari hi Ram
Gupta, Shri ::I:'l

Akkamma Devi, Shrimati

Alva, Shn A, S.
Anjanappa, Shri
Arunichalam, Shri

Azad, Shri Bhagvat Jha
Balm'ki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basappa, Shri
Basumatari. Shri
Baswant, Shri

Bhagat, Shri B, R,
Bhargava, Shri M. V.
Bhatkar, Shri

Bhawani, Shri Lakhmu
Bist, Shri J. B.S.
Brajeshwar Prasad, Shri
Ani Raj Singh Kotah, Shri
Chanda, Shrimati Jyotana
Chavan, Shri D. R,
Chuni Lai, Shri

Dafle, Shri

Duas, Shri B, K.

Das, Shri N. T,

Das, Shri 8. B,
Dasappa, Shri

Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B, D.
Deshmukh, Shri Shivaii Reo S,
Deshpande, Shri

Dube, Shri Mulchand
Dubey, Shri R. G.
Dwivedi, Shri M, L,
Elayaperumal, Shri
Firodia, Shri

Gackwad, Shri Fatshsinhrao
Ganapati Ram, Shri
Gupta, Shri Badshah
Hansda, Shri Subodh
Harvani, Shri Ansar
Jadhav, Shri Tulshidas
Jain, Shri A. P,

Jamir, Shri §. C,
Jamunadevi, Shrimati
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AYES

Himmatsinhji, Shri

Tsmail, Shri M.

Jha, Shri Yogendra
Kachhavaiya, Shri
Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Karjee, Shri

Keishing, Shri Rishang
Koya, Shri

Mahida, Shri Narendra Singh
Mukherjee, Shri H. N.
MNambiar, Shri

Omkar Singh, Shri

NOES

Jedhe, Shri

Iyotishi, Shri J, P,
Kahir, Shri Humayun
Kadadi, Shri

Khan, Dr. P. N.
Kindar Lal, Shri
Kureel, Shri B. N,
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N. R,
Laxm' Buii, Shrimti
Mahaden Prasad, Shri
Mihadsva Prasad, Dr
Mihtab, Shri
Mlaichami, Shri
Malaviya, Shri K. D.
Malliah, Shri U. §
M llick, Shri
Manazn, Shri
Mumndal. Dr, P,
Mmdyd Shri Yamuna Prasad
Maniyingadan, Shri
Masuriya Din, Shri
Mathur, Shri Harish Chandra
M:hrotra, Shri B, B,
Mimimata, Shrimati
Mishra, Shri Bibhuti
Mohnty, Shri G
Moh in, Shri

More, Shri K. L.
Musafir, Shri G- 5.
Naik, Shri D. J.
Maik, Shri Maheswar
Nayak, Shri Mohan
Miranjan Lal, Shri
Ozas, Shri

Pandey, Shri R.S.
Panna Lal, Shri
Patel, Shri Man Sinh
Patel, Shri P. R.
Patil, Shri J. 8.
Patii, Shri M. B.
Patil, Shri 5. B.

Patil, Shri T. A.
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[14.55 hns.
Patnaik, Shri K.
Raghavan, Shri A. V,
Ranga, Shri N. G.
Reddy, Shri Narasimha
Singh, Shri J. B,
Singh, Shri Y. D.
Soy, Shri H. C.
Utiya, Shri
Wenkaizh, Shri Kolla .
Vishram Prasad, Shri
Yadav, Shri Ram Sewak

Patnaik, Shri B, C,
Pillai. Shri Mataraja
Pratap Singh, Shri

Rai , Shrimati Sahodraba
Raje, Shri C. R,

Raju, Shri D, B,

Ra_.. Subhag Singh, Dr,
Ramaswamy, Shri V. &,
Rane, Shri

Rao, Shri Ramapathi
Reddizr. Shri

Roy. Shri Bishwanath
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Mr. Deputy-Speaker: The result of
the division is as follows:

Ayes: 37; Noes: 134.
The motion was negatived,

Mr, Deputy-Speaker: The question
is:

“That clause 2 stand part of the
BilL.”

The motion was adopted.
Clause 2 was added to the Bill.

Mr. Deputy-Speaker: Now, I come
to clause 103. There is an amend-
ment to this clause.

Shri Y. S. Chaudhary: That is
barred.

Mr. Deputy-Speaker: There are no
amendments to clauses 103 and 104
now. So, I shall put them together to
vote. The question is:

“That clauses 103 and 104 stand
part of the Bill”.

The motion was adopted.

Clauses 103 and 104 were added to the
Bill..

Clause 105— (Power to search pre-
mises)

Shri Hari Vishnu Kamath: The
House will see that this clause pro-
vides for the search of premises where
the customs officer suspects that the
smuggled goods have been concealed;

2171(Ai)YLSD—6.
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of course, if he has reason to believe.
on reasonable grounds, that those
goods are concealed in the premises,
whether business or residential, he can
conduct the search himself or have
it conducted by some other customs
officer.

I believe that under other enact-
ments, no search can be conducted
without a valid search warrant issued

‘by a magistrate who issues it, and

who does so after satistying himself
that the evidence is sufficient for con-
ducting the search. Therefore, 1
would request the Government to
consider this matter.

I am sorry that because of the in-
version of priorities of the Bills, I
coulq not give my amendment yes-
terday; 1 gave it this morning only,
but the Speaker has ruled that it is
too late. But the Government busi-
ness was rearranged. In the notice
to us, the defence of India Bill was
first at the top and the Customs Bill
was at the bottom. Then, the Cus-
toms Bill came on the top, and the
Defence of India Bill got a lower
priority. Thereforc. we  could not
attend to these Bills expeditiously. It
is unfair to the House that business
should be rearranged; priority should
not be rearranged in this manner in
the future. I hope that you, Sir, will
kindly direct the Minister of Parlia-
mentary Affairs to be more watchful
ang more respectful to the House and
to the Members. We cannot go on
preparing for two or three Bills at
one time; because we have got no
secretarial assistance, and we have to
work single-handed, therefore, we
could not go on preparing for two or
threc Bills at one time. I hope that
this will be conveyed to the Minister
of Parliamentary Affairs by his
deputy Shri Rane who is here now.
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1 do not know if my hon. friend
Shri Bade has got an amendment
with regard to this, and I wish that
if he has one he moves it. But even
if it is not there, the hon. Minister
may even now at this late hour exer-
cise his wisdom and intelligence and
see to it that some salutary safeguards
are inserted in this provision against
the abuse of authority by the customs
officer.

Shri Narendra Singh Mahida: 1 too '

request the hon. Minister to consider
this matter even now at this late stage.
We have said in our minute of dissent
that this infringes the right of a
citizen. We want the judiciary to
take all the proceedings in its hands,
and we want to be saved from the
executive; if they get unnecessary and
wrong powers, we should be saved
by a magistrate. That is why we
have said in our minute of dissent
that before the house 'of any person is
searched, a warrant by a magistrate
should be issued for that purpose.

I would once again request the
Deputy Finance Minister to reconsider
our request.

Shri Bade: 1 have also signed that
minute of dissent. My request is
that Governmeni should reconsider
this clause, because according to the
provision here the search will be not
only of the goods but of documents
and other things. Whatever things
there are, and whatever documents
there may be including the account
books ete. of the trader may be search-
ed anywhere and at any place. The
place also is not mentioned there. It
is not also clear whether the search
will be made only in the place of the
accused or in the place of any third
person.

Therefore, my submission is that
before conducting the search of any
particular house or residence, a
warrant from a magistrate should be
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taken just as it is taken in all other
cases under the Criminal Procedure
Code. It is for this purpose that I
have given my minute of dissent.

I would request Government to
reconsider this provision.

Shri B. R. Bhagat: This matter has
been considered more thap once and
in '‘my reply today also, I referred to
it. In the Explanation, it has been
mentioned in great detail] why such
power is necessary. The main reason
is that matters connected with search
of premises etc. are more for execu-
tive decision than a judicial one.

Mr. Deputy-Speaker: The question
is:

“That clause 105 stand part of the
Bill”,
The motion was adopted.

Clause 105 was added to the Bill.

Clauses 106 to 110 were added to

the Bill,

Mr. Deputy-Speaker: Then we come
to clause 111.

Shri ¥. S. Chaudhary
garh):
ment.

(Mahendra-
I am not moving my amend-

Mr. Deputy-Speaker: The question
is:

“That clauses 111 and 112 stand
part of the Bill".

The motion was adopted.

Clauses 111 and 112 were
the Bill,

added to

Clause 113.— (Confiscation of goods
attempted to be im-
properly exported

ete.)

Clause 114 — (Penalty for attempt to

export goods impro-
perly etc.)

st wErw T (HeET)

IUTEAE ARIRA, mﬁmaﬁﬁw
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Tq 9T FHIHE 39 T AHG A O w7
3% Fwz fao gw=E o7 war o
g9 7 off arEEdeAE I 9% & fF 9w
feear & @wq A% @ 9T AT F
fd w9AT AT ST 97 AfET 9T T
fedfl A7 #97 AW FAW & g mar
oY 79 qH F9 X A9 FT A9G A&
famm

A U2 AT 24¢ 9T WA §Y
T FY HawmEA] FAGE 9% FqIfE
HrH AT FAT & fE gEre smfueriem
o7 gATE AAAE geel & frmwn
® A9, FafgvA o 99 TifE oA
A "EgT A o oY e &
A Ao e gmAiE fF @
F gAET FTE AV TH Aww A AL
2 foma foF #1297 7w & s
# 779 % A9 A AT F g fAfaeew
WEET & ATAA UK & AT ATEAT
g 91 ag ¥g ¥ & wgwm § wafa
gt 2 "W 3@y o A e g

i #7 A f afrar e 73
q % 9 A Al A1 9T g &) F
frdmm 2 f o1 s &Y arET wAnfaw
Y 2 7 frmaT fF Faw A @
ST AT § W AU wvE A %
AFAT 2, IW F FO AT AN F F9%
TF AT AW T F T AfaE o
FAT & 1 fFEE T 9T ST & ai
AT FAAT T qAT FAT

T oFT § ogAd =2z ¥ ozmm
F AT gEm # wgafan @
q AT xmwA EHT E oA A g
qIH AT I ARt ¥ T AF a4wAT A7
WTT'TI3|

4,
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R UTEEG ZHT 99 AEA1T 6
A 73 ¥ e & § & aga wow
AT # A AMFT FHAT H g gd A
T A §1 qF T AR g fod 7 9%
Wt a1z faamn arear g & =T ww-
F T 1 AT Tt A § w7 faw
am FT T fad 9 § FEw I W
39 § 77w Zf W At fw mfaw N
ST EfRE I % are # Oy fa=re
¥ wifed | gufad & ofyw aug A
a7 g T A fEew FEW fE
o= W1 FEE g a3 "Wy A4 VT
AMragea & ar H A | T A
FgAT U 2 & wAw &1 777 AT
v ary K Wm0 FlT SqEE 9
AT G St A 77 F A1 A T 5
78t fargar & o o= fF 3§ w1y
A W 54 A A g ER
F TATT WEH AT AT AL &
T WTEHT F1 39 A A FI7 FqAT &0
Tifgd amEy 99 f5 mETEE A
AT T F WAL T AR FHT AT AT
g A wr aog A @ fa o T W
¥ { ATET A A AT & A7 HOT & 44
9 Fa9 T 97 JAEAT F AW | TR
U EH FATA ¥ | FOIT AT AT
A s A anfaEamad fe
T AIX H A9 @ART & 97 g6
& e e w1 A1 frafy Amr
arfed & fF @ o0 & d@d
g F AN WOF TR § AR 4 Y
TU FY AT TH T @A wifegd ) A
&N f e
Mr. Deputy-Speaker: The suestion
® “That clauses 113 and 114 stand
part of the Bill",

The motion was adopted.
Clauses 113 and 114 were added to
the Bill,

Cluuses 115 to 117 were added to
the Bill,
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[Mr. Deputy-Speaker]
Clause 118 (Confiscation of puckuages
and their contents),

Shri ¥. S, Chaudhary: I beg 1o
move:
Page 43,—after line 35, insert—

“Provided that other goods shall
be confiscated only if the owner
thereof knowing that any goods are
smuggled goods, places the goods
with them but not otherwise.

Explanation.—The package in this
section means the bundle in which the
extra hand goods have been packed
before being smuggled".

ol &F . JITewa wETEw, 9fw of
A 7 A7 o e o fd w@ Ao
F HTAEFAT WEgT gL 1 A T A
FofF @z g ¥ o g Avm
AT & A1 O IFE 3T A TG
TE FET | AT e mw 2 fRoewe
REABRE L S T S - e T
F WA TEA T UFAGRE A A
AFAT B | AHRM FT W OFAE F1AT
2 I9F A g gfawT 2 1 39 F
A UFMT TAT HzT AT FAT E |
ag 4T EHT RIAAIA ATFA KT ATAH
Tl 2 fF gg F97 Fezw 3= & oAy
FETEd AT AT AT AT €0 AT
qT TE F9 qgAT 2 a7 AW g7 2
@ I F Ay frw o AvEw A
A JTE E 1 wEE § R 2T
TE ¥ | WEH § I AFAIE 2T A
At 39 F ae ot TAaw #wew gudy
Av st 1 e aifefage g ot 2
¥ 2 o wfefaRe qga & ada o0
A ¥ WEA F FAT AT TH A
2 A7 qA F A 3Aw faar £
T TETA TE | I T Fe2w T fAay
SIAT § | #a o gy Fza qEAdz
g ovfaem § i 9 #1 79" 7 09-
qrE @i WELET WA INF A
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Feen forn omar @ w17 gq and 29§
g F 39 97 faam 4@ fm o

st o TWo AA : IUTEAH WA,
A ¥ 79w # 76 Fe ¢ wwm
o7 T ®RTEZ 1 I H AT S EEy
¢ o e Y 9 fal ¥ o9
wq & folr gw 7 F1gF A g d
ot o f gard ot @2 7 FEr & 99
T F W2 3W & fom FTHr THIAE
A gy farEr & W OW oEE
qETE M § W d= FeETe i 2

st go fag WA (wewm)
ZHTY  IUWAT WEIEA A TES W6
qUg FAATar 91 fF WY UF dE Iy
sTaT & faad fF ergdEe ar Tes il
S & A w39 # vE i 04 2
a1 fr omee &1 g€ & o A S
e AF 91 g &, WY oA AT
TEET AT # AT gHTL ave A #18
qTE W17 wree wa A & A gw faer
AF B gz 0 A &7 A 2 fE
ﬁmfiﬁﬂhﬂﬁfﬁgm
Tz f Ay SR A5 F1 AF) 2 = fom
M F oET g AT &7 var g fF
W T AT ATF I ATA F HqAL
oy el AT & 1 fr w2 oAT
39 AWTH AT &1 AT AVF A1 TR
ferar mgm W AW AT 7 TR
Fv fagr s 1 e faefas # 9@
FgAT g8 & 7 W@t S=ER 07 7%
qE A7 A ag TA AT FT AT TEA
Wi fmagaomamgag dfe
% fr g9 3 avg 1 AT K1 HAG TAT
FTF Al qF @ 7 o A

AT TR AGN ¢ WY TH A7 H AW
aTr gq § @ o %A @ fAum
Fgm Afswa gm@m g A1 g T

a7 2 fF we ovw mEsr aAn

Y
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AR I F oW FEd uF & A
odt & W1 fF 9§ &1 a7 e &
grT ﬁTﬁ?ﬁ%!ﬁT qTFY Y o—Too
A5 Tree A £ AW g8 wfad &
ATAT § WIT HTTHY TH A9 FT 4T AT
SET ¥ TEA @ A0E § Tt
¥ T8 o § @ ST oA
red & W Faw oF @ e A
HET YT IT GIRT AUTH AT T FoAT
a3t F7F g7 Ay A1 F FIE TE THC
1 Ffaa 78 7oA # a1 T AvE oA
SOTET IATE TR |

gt fad gt 905 & fed EwA
g wAzRe fpm & —

Page 43—

after line 35, insert—

“Provided that other goods shall
be confiscated only if the owner
thereof knowing that any goods
are smuggled goods, places the
goods with with them but not
otherwise.”

X EA I g H e R
sr w9 fF I WA 38 A
@ %39 e mes &, 9T & A
IAR! @A &, w9 | o e
faa @ ® o WEmees & fF owmw
A gF W arfam 2W &
g & | 59 g a8 AW Ay gd
g &F mv omadr &1 T oA wv
98 & 9aT § a1 98 fe d7 avhe -
W § | AT e gAw) AT a8
2, a7 TWEz & Wi IAF 5 A AT
9 78T & a1 991 39+ A o
FEIET AT FT AFTAT AET BRI |
T IAEHI 3 AT w1 97 2 gw
q9 9 T § Frafaa g a9 a1 3%
aq & "T ag @A #{w qetw
mfas g & afew afz 77 qev
ST ¥ &TE ATCAF W17 A AR
F AT 99w Ay W AT AW A
T &3 20 TG 2 FA |
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Shri Narendra Singh Mahida
(Anand): Regarding this, I want to
bring to the notice of the Deputy
Mini-ter the disparity between the
treatment of diamond and gold. He
wants to confiscate the whole package
of diamonds while in the case of gold
—clause -120—he says that only such
part of the goods the value of which
is equal to the value of the smuggled
goods shall be liable to confiscation.
In the case of gold, the whole of it is
not confiscated, but only a part or its
value will be taken, while in the case of
diamonds, the whole of it will be con-
fiscated. I want the hon. Deputy
Minister to pay attention to this and
even now I would suggest that he
should define the word “package”.

Shri B, R. Bhagat: There is no dis-
parity between clause 118 ang clause
120. They refer to two separate
matters. Gold can change form, and
it can get mixed, and it cannot be
extricted. It can be made into one
lump, smuggled and non-smuggled.
So, to provide that there is no harass-
ment to the genuine bullion dealers, in
such cases where the smuggled portion
cannot be detected, provision has been
made that such part of the goods of
a value equal tp the wvalue of the
smuggled goods, shall be liable to
confiscation, Such problemsz do not
arise in diamond. They are imported
in numbers, ten, twenty-whatever it
be. As I explained earlier, either the
whole lot is smuggled or not; it will
not be that while importing dia-
monds five would be smuggled and
five would be against wvalid licence.
So, that portion we have kept. Other-
wise, in the towns where smuggled
diamond is mixed with genuine dia-
monds. we have provided they can
be separated,

As for the amendment of the hon.
Member, if we accept his amendment
which defines a package, it would
mean that if some contraband gold is
put in a small cloth bag and that bag
is kept along with clothes etc, in a
suitcase, according to his definition,
the cloth bag and not the other
clothes in the suitcase would be liable,
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to confiscation. Since the other con-
tents make the task 'of detection of
the gold more difficult, and that suit-
case is @ way to conceal the goods and
facilitate smuggling, so, we cannot
draw a distinction. This definition
will create more difficulties.

Shri Narendra Singh Mahida: He
says while the package will be con-
fiscated, diamonds which are smuggled
will be confiscated and the others
would be returned. Under which
clause will they be returned?

Shri B. R, Bhagat: That is in towns.
Clause 118 provides for that. That is
the relaxation which has been made
by the Sglect Committee,

Mr, Depuly-Speaker: 1 put Amend-
ment No. 7 lp the vote of the House.

The amendment was pul aid  tega-
tived.
Mr, Deputy-Speaker: The quesiion

is:
“Thal Clause 118 stand part of the
Bill",
The motion w.s adupted,
Clause 118 was added to the Bill.

Mr. Deputy-Speaker: Clauscs 119 to
122, There are no amendments.
The guestion is:
“Clauses 119 to 122 stand part of
ithe Bill”
The maotion was adopted.

Clauses 119 to 122 were added to
the Bill,

Clause 123— (Burden of proof in
certain cases).
Shri ¥. S,

maove:

Page 44,

after line 29, insert—

Chaudhary: I beg to

“Exrplanation—If the person con-
cerned indicates the source from
which he had received or purchas-
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ed the goods the onus-of proof
shall be deemed to have been dis-
charged.”

I WEIRH, HAE T qATA
TQ IR § | X TF AfEEE A
HYT qa FTTAT A AR AT SR
% 37w ¢ fom owrh ¥ R
fear &, we swE Fgr s f oAy
ag aifaa F1 fF 577 e Ad fear 8,
T Ag T FAATET R 1 FTEAT A
A1 wAT wAT wifawr g, IAH FE AT
ag =T A8 & fF ST ¥ geeEr
g ardt afad &% f& 9@ qam
T fFaT 2 0 W T4 oAmA H oA
o=y 1 (Fiaa g fafas #fae w7
Ay # gEEgIE T g FEer
afrwfedl o7 &1 war w19, A1 s
FFAT ZWT | WA mEEHT T e
i mifgFd &7 fae ZEEm oaFr oz,
gfer s ap namiaT & W E R
51 Fifom, bR o0 oqz i av 7w
SEA AT AT AT THIA AT AT
& #7 A7 FA 4TI R A, FEAT A7
q, AT 21 ST, AT AT AT AfET
fr asa ars 9w fes=ra 21 w0

i

Shri Hari Vishnu Kamath: 1 cn-
dorse the remarks made by my hon.
friend Shri Chaudhury, but I may
adg thal the instance  or example
guoted by the hon. Deputy Minister
in the course of the debate was a
wholly infructous atiempt to disprove
our contention. He ciled a case where
a gold watch or a smuggled article
had been found in the possion of
Mr, A, and A proved that it was ac-
quired or purchased from B, and B
had acquireq it from somebody else.
Qur point is, the point of the amend-
ment, is, so long as A proves that it
acquired it from somebody else, the
burden of proof cast on him
by this provision shall be decmed to
have been discharged and shifted on
to the prosecution or the officer who
seizes that particular article.
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We do not dispute this power
under the law to confiscate those
goods. That is where the Deputy
Minister went wrong. It can be
seized, but if the person prosecuted
proves that he got it from another,
let them arrest the other person if
they are competent enough.

Suppose you have a gold watch, and
God forbid it should happen ts you
or anybody, but it may happen, and
the customs officers are now over-
zealous, though their zeal should be
in a better cause; suppose they say
your watch is a smuggled walch,

Mr. Deputy-Speaker: I have never
suffered like that.

Shri Hari Vishnu Kamath: Nor
have I, but i1 may happen to some-
body else. Once the law is there, it
is no respecior of persons. Supposc
you are arrested for having a gold
watch or a gold fountain pen or some
other article, how can vou prove it is
not smuggled. T am sure yvou will be
able to prove in @ court of law that
somebody gave it to you. Or, vou
may havg lost the receipt even, if you
had purchascd i1 five or ilen years
ago from a shop. I do not think we
keep receipts unless we are business
men and are keeping  bohi khathos,
We do not preserve these receipts
also. When we have no document to
show the purchase, we may also be
prosecuted. We do not mind the
confiscation, it is bad enough, let them
be enriched by the little weallh we
have, it will go to the war effort, but
prosecution is adding insult to injury
to a person who has purchased it and
is quite innocent. So, the burden of
the proof should be deemed to have
been discharged if he satisfies that he
purchased it or got it as a gift or in
any other manner from a pariicular

source.

That is the explanation I want to
add. We do not want to oppose the
provision, but the explanation is
salutary and a wholesome check on
this provision of the Bill which is
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liable to be abused. We should have
a proper safeguard.

I hope the Minister will be sen=-
sible enough to accept this amend-
ment.

Shri Narendra Singh Mahida: This
clause is very objectionable, and I
appeal to the House to appreciate
that it infringes our fundamental
rights, and goes against the funda-
mental principle of jurisprdudence
that a person should be considered in-
nocent unless he is proved guilty. I
therefore again request the hon. De-
puty Minister to look into this and
not take away our rights.

We had already suggested and our
suggestion has been taken note of too,
that instead of two years, he may
make it five or even ten years. We
are nol against the enhancement of
the punishment, but my objection 1o
this cluuse, and I appea) to the House
to consider il very carefully, that this
takes away rights from the inno-
cent  citizen. The moment we are
arrcsled, we are like thicves o any
customs officer. They will take hold
of us and ask us to prove our inno-
cence. That is very difficuit T do not
think anybody in this country can
agree to this sort of thing.

I wholcheartedly oppose this, and I
request the Members of all parties to
opposc this denial of rights to the
citizen by the executive. I therefore
request them to give fresh considera-
tion to this which we have been oppos-
ing so far,

Shri B, R. Bhagat: Sir, I am sorry
I fail to understand the objections of
the hon. Members who spoke.

Shri Hari Vishnu Kamath: Sir, Dr.
Aney stood up twice to say a few
words on this.

Mr. Deputy-Speaker: Dr. Aney.

Dr. M. S. Apey (Nagpur): I want
to make a few observations on thig
law. Clause 123 reads that where any
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goods to which this section applies
are seized under this Act in the rea-
sonable belief that they are smuggled
goods, the burden of proving that they
are not smuggled goods shall be on
the person from whose possession the
goods were seized. What is required
is that the officer who makes the
complaint must have a reasonable be-
lief that they are smuggled goods. 1
believe that the provisions should be
so worded that the magistrate must
be satisfied that the petitioner reason-
ably believes that the goods are smug-
gled. When the magistrate is satis-
fied that that belief is reasonable,
the accused should be required to
prove. There is ng provision here
that the judiciary, the magistrate
should be satisfied. The admission of
the petitioner should be made depen-
dent upon the satisfaction of the
magistrate. It should be basis of his
jurisdiction 1o take the case on file.
In the absence of that the provision
as it is, is likely to be abused very
much.

Shri Hari Vihshnu Kamath: May we

request the hon. Law  Minister to
throw some light on this?
Mr. Deputy-Speaker: He cannot

have a secong speech now,

Shri Hari Vishnu EKamath: No, no,
Sir. The hon. Law Minister seems
to be anxious to throw some light on
this question.

Shri B. R. Bhagat: Sir, as 1 said
earlier, this provision is there since
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1955 and this was introduced at the
recommendation of the Taxation En=-
quiry Commission. There has not
been any case in which the fears ex-
pressed by the hon. Members have
proven true. It is rather strange to
say that a customs officer will go and
say that this watch is a smuggled
watch and therefore somebody will be
prosecuted like that. This has never
happened and it can never happen.
Hon. Members also forget clause 138
in which it says that the officer con-
cerned will be prosecuted if there is
not a reasonable belief. All that
safeguard has been provided. I again
request errnestly the hon, Members
that in their anxiety to allay gome
imaginary or illusory fear they
should not provide a loophole by
which we will not be able to plug
smuggling; it will be just like the
foolish mother throwing out the baby
along with the bath water.

Mr, Deputy-Speaker: I will put the
amendment to the vote of the House,
The question is:

Page 44,
after line 29, insert

“Explanation—If the person con=
cerned indicates the source
from which he had received
or purchased the goods, the
onus of proof shall be deemed
to have been discharged.”

The Lok Sabha divided.

Division No. 3] [15.29 hrs.
AYES
Aney, Dr. M. 5. Ismuil, Shri M. Pillai, Shri Nataraju
Bade, Shri Tha, Shri Yogendra Ranga, Shri N. G.
Banerjee, Shri 5. M. Kameth, Shri Hari Vishnu Reddy, Shri Narasimha
Berwa, Shri Kepur Singh, Shri Shashank Manjeri, Shrimati

Brij Raj Singh, Shri
Chaudhary, Shri Y. S,
Gauri Shankar, Shri
Gulshan, Shri

Gupta Shri Kashi Ram

Marundi, Shri

Patnaik, Shri K

Keighing, Shri Rishang
Mahida, Shri Narendrz Singh

Omkar Singh, Shri

Shastri, Shri Prukash Vir
Singh, ShriY, D,
Swamy, Shr Sivamurthi
Yashpal Singh
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Akkamma Devi, Shrimtati
Arunachalam, Shri
Barkataki, Shrimati Renuka
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Bhagat, Shri B.R.

Bhakt Darshan, Shri
Bhargava, Shri M. B.
Bist, Shri]. B. §.
Brahm Prakash, Shri
Brojeshwar Prasad, Shri
Chanda, Shrimati Jyotsna
Chuni Lal, Shri

Dafle, Shri

Das, Shri B, K,
Daseppa, Shri

Desai, Shri Morariji
Deshmukh, Shri B. .
Deshmukh, Shri Shivaji Rao S5,
Deshpande, Shri

Dube, Shri Mulchand
Dubey, Shri R, G.
Elayaperumal, Shri
Ganapati Ram, Shri
Gupta, Shri Badshah
Harvani, Shri Ansar
Jadhev, Shri Tulshidas
Jain, Shri A. P.

Kabir, Shri Humayun
Kamble, Shri

Karjee, Shri

Ayes 26; Noes 97.
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NOES

Kindar Lal, Shri

Kripa Shankar, Shri
Krishna, Shri M. E.
Lulit Sen, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mallick, Shri

Mandal, Dr.
Maniyangadan, Shri
Mathur, Shri Harish Chandra
Mehrotra, Shri B, B,
Minimata, Shrimati
Misra. Shri Shyam Dhar
Mohanty, Shri G.
Moare, Shri K. L.
Musafir, Shri G. 5.
Muthiah, Shri

Mayuk, Shri Mohan.
Miranjan Lal, Shri
Panna Lal, Shri
Parashar, Shri

PPatel, Shri Man Singh
Patel, Shri Rajeshwar
Patil, Shri 1. 8.

Patil, Shri M. B.
Patnaik, Shri B, C.
Pratap Singh, Shri

Rai, Shrimati Sghodrabai
Ram, Shri T.

Ram Subhag Singh, Dr.
Ramaswamy, Shni V. K.
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Rane, Shri

Rattan Lal, Shri
Reddiar, Shri

Roy, Shri Bishwanath
Sahu, Shri Remeshwar
Saigal, Shri A. S.
Scindia, Shrimati Vijaya Raje
Sen, Shri A. K.

Sen, Shri P. G.
Shankaraiya, Shri
Sharma, Shri D.[C.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Siddiah Shri

Singh, Dr. B. N.
Singh, Shr K. K.
Singha, Shri G. K.
Sinhasan Singh, Shri
Sonavane, Shri
Subbaraman, Shr
Subramanyam, Shri T,
Sumat Prasad, Shri
Tiwary, Shri D.N.
Tiwary, Shn R, 5.
Tula Ram, Shri

Vaulvi, Shri

Verma,Sheli K. K.
Yadav, Shri Ram Sewak
Yada a, Shri B, P,
Yusuf, Shri Mohammud
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The amendment was negalived.

Mr, Deputy-Spgaker: The other
amendment, No. 17, of Shri Kamath
is barred. I will put clause 123 to the
vote of the House. The question is:

“That clause 123 stand part of the
Bill".

The motion was adopted.
Clause 123 was added to the Bill.
Clauses 124 to 13; ;.luere added to the
UL,

Mr, Deputy Speaker: We will now
take up clause 131.

w1 @0 wto Wiyt | IUTERT AEIET,
"Fz § graree femn qar § fF oS adie
fefasa a1 39w &, a2 3= wTE

T A S I A AL, g
S FEEEA AT F | TH LR A AWT 2
a% I ATEAT B gH AAELTGE FTEAAT
SR E AR R fr ww ¥ e
o AT A g, 9% SR 7 frewmE
a9 & @ w1 o = @ Sifw
SgErd 7 ¥ ET 81 | W dar
2 faar smom At TEEY sATEr W=y
a7 & are faer @war 2

INAF ARRY, 7 IR &
gt W g7 R mmww ¥ mew
fagsr mafas & a9 sy mraew
@A 8, U @y T ¥ oA Az A
g & g # Sfemm ot ¢ fE
Y HIEH FA § AGFR T FEET AT
&, 1 szt safeerd F Ao vmar 2,
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[=7 qo fae wtwdy]
it & qw W aw # fdfes, ads
o Thfaw s § 1 s el e
et &1 GHT AT § 7 FHW ey
arfas fFar omar &, a7 I\ w6
F1 TH AEHH F a2 MHAT & IH W
AT ATAT & AT IAH G4 THIB AL &
qFAT & | AR AR S F1 S
T A aF =EY F e wwET A
wgr 8, I avg 7 ag fgdr % T
gafad w7 13 § FT s % A
ATEAT F TG I qg ATEH HIeHIZAZ
Fv 4y AT AT FET SATE &1 AFAT
21
“131. (1) The Central Govern-
ment shall constitule a  tribunal
which shall consist of at least one
Judical Member who should be a
serving or a retireg High Court
Judge and one member who had
had cexperience of customs Ad-
ministrations and one  represen-
{ative of the Associalions of the
import  and export trade, The
Central Government  shall ordi-
narily appoint a Judicial Mem-

ber of the Appellate Tribunal 1o
be the President thereof.”

Tl § gAIT wnr #H A 8 faE
T AAT | qrEey 7 wg (VAT ar
fraym ggv S AT A7 wiiwad
F qrE AE AV A TR AT T A
frega wia wravsz 1 a1 A
a1 Feadar 34T freme & e an =nfen
w7 1 femmaa w0 T a1 sd aml
F FEAT FAT A AN AL

yrefaat & o

Shri Bade: Sir, my point is that the
Government have appointed the Cus-
{oms Reorganisation Committer and
that committee has recommended ai
page 81 of the report that there
should be a tribunal at the revision
stage. 1 do not know what was the
purpose in appointing the Reorganisa-
tion Committec when the Govern-
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ment is not accepting the proposals
that that committee has made, the

proposals which do not happen to ba
in Government's favour. The Govern-
ment want all the power to vest in
their own hand. Should not there be
an independent judiciary? At pags
81 of the report, it has been said as
follows:

“We find that the Taxation En-
quiry Comrmission examined this
matler and came to the conclusion
that, in the interest of the appel-
lants, themselves, it would be un-
wise to disturb the appellate ‘ma-
chinery provided at present.”

1 want to say that the Government
have accepted a proposal of the Com-
mittee and have appointed a separate
appellate collector, but at the revision

stuge,  they have kept all the powers
in their hands. The commilttes  fur-
ther says:

“But. the stage of revision by
the Government of India of appel-
late orders, they recommended
the setting up of a tribunal con-
sisting of at least one Judicial
member who should be either a
serving or retired  High Court
Judge and one member who has
had cxperience of Customs ad-
ministration. We agree with the
Commis-ion's giews except to the
exient that we consider that the
association of a suitable repre-
sentative of  the import-export
irade as an additional, or third
member of the tribunal would be
an improvement ang would help
to secure more informed, and
therefore, more objcctive  deci-
sions.”

This is what the cominittee has said.
So, botli the Taxation Enquiry Com-
mission and the Customs Reorganisa-
tion Committee have agreed that an
independent tribunal should be there.
Both the reports are there before the
Government, but the Government are
obstinale and they do not want to
budge an inch; they do not want to
accept the recommendations given by
these two bodies, I again appeal to
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the Government to consider this
matter. To go again-t {he recommen-
dations of two Commissions is a rather
serious matter, and the Parliament
should take serious note of this, 1
request the Government to accept the
amendment moved by my hon. friend,

Shri Y. 8, Chaudhary.

Shri Hari YVishnu Kamath: Mr.
Deputy-Speaker, 1 only wish to state
that I support the amendment and I
venture to assert that our very compe-
tent Minister of Law,—he does not
agree with the provisions of this Bill
—agrees with the spirit of this amend-
ment. T venture o assert that. I hope
he will throw some light on this
matter, namely, whether the appellate
tribunal should be an independent
body or not an independent bodyv. I
suppose he supports the spirit of the
amendment thal we have moved,

Shri Narendra Singh Mahida:
Though our suggestions have not
been accepled by the Ministe; in this
House, T would lastlv appeal to him
to consider at least the recommenda-
tions of the previous Commissions
and our dizsenting noles and our
specches on the floor of the House,
He ghould at least concede 1o this
very  reasonable  rcequesi which  will
only uphold the judiciary and retain
its very high position. Tt scems that
the executlive is kecn 1o have all the
powers to themselves, My hon. friend
Shri Kamath has appealed to the
Law Minister and 1 am sure the Loaw
Ministey is himsell un eminent per-
son and he will probably agree with
us that such absolute powers should
not be given to the executive. I again
request the Finance Minister to re-
consider the suggestion of ours and
accept it. -

Shri Hari Vishnu Kamath: Don't
you agree that the Law Minister’s
silence is tacit consent?

Shri Bhagat: This has Leen
thoroughly replied to by me while
replying to the general debate. In
the Select Committes also we consi-
dered it and as a sort of compromise
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the Select Committee has provided
that there should be independent
appellate collectors who will not have
anything to do with the executive.
(Interruptions).

Shri Bade: Thank you.

Shri S. M. Banerjee: Let the Prime
Minister also hear us on this!

Shri Hari Vishnu Kamath: I am
sure that the Prime Minister will
agree to the spirit of this amendment,
with his sense of independence, sense
of wisdom and fairness,

Shri Morarji Desai: Iow does that
arise at this stage?

Mr. Deputy-Speaker: I{ is a matter
entirely  for the Finance Minister.
Now, I shal] put amendment No. 9
first. Then, 1 do nol think he will
insist upon amendment No. 10.

The question is:

Puge 47, for lines 12 to 28, substi-
tute—

“131. 1) The Central Govern-

ment shall constitule  a {ribunal
which  shall consist of at  least
one Judicial Member whn should
be a serving  or o retired High

Court Judge and one memboer who
had had experience of  customs
Administration and one represen-
tative of the Associations  of the
import .and export trade The
Central Government shall ordi-
narily appoini a Judicial Member
of the Appellate Tribunal 1o be
the President thereof.

(2) The Tribunal may of :{s own
motion or on any application
annul or modify any order passed
under section 128 or section 130"

The Lok Sabha divided:

Mr. Deputy-Speaker:
tions?

Any correg-
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Shrimati Gayatri Devi (Jaipur): 1

vote for Ayes.

Shri Sadhu Ram (Phillaur): 1 vote

for Noes.

DIVISION NO. 4]

Bade, Shri

Banerjee, Shri .M,
Berwa, Shri

Brij Raj Singh Shri
Buta Singh Shri
Chaudhary, Shri ¥.5.
Gayatri Devi, Shrimati
Daji, Shri

Akkamma Devi, Shrimati
Alva, Shri Joachim
Aney, Dr. M5,
Arunachalam, Shri
Barkataki, Shrimati Renuka
‘Basumatari, Shri
Bhagat, Shri B.R.
Bhagavati, Shri

Bhanja Deo, Shri LN,
Bhargava, Shri M.B.
Bhawani, Shri Lukhmu
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
‘Brij Raj Singh, Shri
Chanda, Shrimati Jyotsna
Chuni Lal, Shri

Dafle, Shri

Das, Shri B.K.
Dasapps, Shri

Desai, Shri Morarji
Deshmukh, Shri B.D.
Deshpande, Shri

Dube, Shri Mulchand
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Elayaperumal, Shri
Firodia, Shri

Ganapati Ram, Shri
Gopal Datt Shri

Guha, Shri A.C.
Gupta, Shri Badshsh
Guptu, Shri Ram Ratan
Igbal Singh, Shri

Jain, Shri_A. P,

NOVEMBER 21, 1962

Customs Bill

Shrimati Savitri Nigam (Benda):

vote for Noes.

Shri Parashar:

added to Noes.

AYES.

Ismail, Shri M.

Kamath, Shri Hari Vishnu
Kapur Singh Shri

Karnee, Shri

Keishing, Shri Rishang
Mahida, Shri Narendra Singh
Marandi, Shri

Omkar Singh Shri

NOES

Jamunadevi, Shrimati
Kahir, Shri Humayun
Kadadi, Shri
Karuthiruman, Shri
Kindar Lal, Shri
Kureel, Shri BN,
l.akhan IYas, Shn
Lalit Sen, Shri
Mahudeo Prasad, Shri
Mahadeva Prasad, Dr.
Malaviya, Shri K.D.
Mallick, Shri
Maniyangadan, Shri
Masuriya Din, Shri
Mehdi, Shri 5.A.
Mchrotra, Shri B.B,
Minimata, Shrimati
Mohanty, Shri G.
More, Shri K.L.
Mukerjee, Shrimati Sharda
Musafir, $hri G.5.
Muthish, Shri

Naik, Shri Maheswar
Nayak, Shri Mohan
Mehru, Shri Jawaharlal
Nigam, Shrimati Savitri
Miranjan Lal, Shr
Paliwal, Shri

Panna Lal, Shri

Pant, Shri K.C.
Parashar, Shri

Patil, Shri J.5.

Patil, Shri M.B.

Patil, Shri 5.B.

Mr. Deputy-Speaker: The result of

the division is as follows:

Ayes—25; Noes—101.

Mr. Deputy-Speaker: I shall
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1

My vote may be

[15.41 hrs.

Pattnayak, Shri K.

Reddy, Shri Narasimha
Shashank Manjari, Shrimati
Singh, Shri Y.D.

Soy, Shri H.C.

Swamy, Shri Sivamurthi
Utiya, Shri

Yadav, Shri Ram Sewak
Yashpal Singh. Shri

Patnaik, Shri B.C.
Paratap Singh, Shri
Rai, Shrimat Sahodrabai
Ram, Shri T.

Ram Subhag Singh, Dr,
Ramaswamy, Shri 5.V,
Remauswamy, Shri V. K.
Rane, Shri

Reddariar, Shri

Sadhu Ram, Shri

Szhu, Shri Rameshwar
Scindia, Shrimati Vijaya Rae
Sen, Shri P.G.
Shankaraiya, Shri
Sharma, Shri 1D.C,
Shastri, Shri Ramanand
Sheo Narain, Shri
Shree Narayan Dus, Shri
Siddiah, Shri

Singh, Shri R.P.
Singha, Shri G.K.
Sinhasan Singh, Shri
Sonuvane, Shri
Subbaraman, Shri
Subramanyam, Shni T,
Sumat Prasad, Shri
Surya Prasad, Shri
Tiwary, Shri R.S.
Varma, Shri Ravindra
Vyas, Shri Radhelal
Wasnik, Shri Balkrishna
Yadava, Shri B.P.
Yusuf, Shri Mohammad

The motion wag negatived.

put

amendment No. 10. The gquestion is:
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Page 47, line 29,—
for “The Central Government sub-
stitute—

“The Appellate Tribunal so ap-
pointed by the Central Govern-
ment”.

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put clause 131 to the vote of the
House. The question is:

“That clause 131 stand part of
the Bill.”

The motion was adopted.
Clause 131 was added to the Bill.

Clauses 132 to 158 were added to the
Bill.

Mr. Deputy-Speaker: There is one
amendment 1o clause 159,

st go fwo Wwd (wiam)
IUTETT [EEA, {97 HATHA TT THTT
g
Puge 58—
after line 3, insert—

“(2) All rules and notifications
for regulations made under this
Act shall be collected and ar-
ranged and published at interval
of two years and shall be sold to
public,”  (12).

ogAv oA #tar 2 fE oz oA W
FTT =+9 F17 T F W7 P A
2 THET AR &1 AT AL ZET | W
7IT g5 wAFT F7 fAar wmar oar
FART AT ATAT TE fF AT oA
FvT AR F ) AZ RN &) zAR
HEFH & TOF AT AT AT TATAT AE A
o7 7z 1€ vdr a7 99 2 fr e
fam az F71 o1 7% fF qAZFAT AT
fararr & aegT AwT I FH FT
FE A ENER A fF A AW &
=T F{0 g™ HGEF AHA WA AT
IAF ATTH AT AT Ar=fEEmT i
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fT ®1T 1 w8 A1fT AR FI IAHT
G F7 99 qafdF F1 qi a1 Al
&1 IUFT AF T AR FE g 7 77
g+ f& gaar @1 9 AOw AW A
IHFET AT TG AT |

1543 hrs.
[MRg. SPEAKER in the Chair]

Shri B. R. Bhagat: Sir, this is a novel
provision which does not obtain in
any Acl. There is some difficulty in
doing it. Apart from laying it  be-
fore the House and publishing it in
thhe newspapers or gazette, if we
specify a time limit of two years with-
in which we should put it in a book
form and sell it, that will create diffi-
culty. Sometimes we may not be
able to print it because the work is
heavy in our printing presses and we
may exceed the time limit. There-
fore, it may create many difficulties,
and I would appeal to the hon. Mem-
ber fo allow the present provision to
remain as it is,

Mr. Speaker: Should I put it to the
vote of the House?

Shri Y. S. Chaudhary:
withdraw if.

Ne, Sir. 1

Mr. Speaker: Has he the leave of
the House {o withdraw his amend-
ment?

The amendment was, by leave,
withdrawn.

Mr. Speaker: Then we go 1o clauses
160 and 161,

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, we are now in the fag
end of the Bill as well as the discus-
sion on this Bill, and I wolud like to
speak very briefly on this clause 161,
the very last clause of the Bill. The
House will see thal in clause 159 it
has been provided that «every rule
made under this Act and ¢very noti-
fication issued under particular sec-
tions shall be laid before the Parlia-
ment for such modification cte., that
the Parliament may deem necessary—
the usual provision is there. We have
adopted it in several enactmonts that
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[Shri Hari Vishnu Kamath]

have been passed by this House. Of
course, I agree that clause 161 s not on
all fours, is not wholly at par, with
clause 159, Even so, I am sure, my
hon. colleagues herc will be happy if
a similar provision is inserted here, a
provision similar to what we have
inserted in clause 159 just to say that
every rule and notification shall be
laid before Parliament, as it is a
wholesome and salutary provision. 1
was a bit late in giving notice of this
amendment, only this morning and
50 it wag slightly ruled out. But what
harm is there, I ask, what does the
Government lose, by agreeing to the
provision that every order made under
this clause shall come before Parlia-
ment. In a democratic set-up Parlia-
ment is the supreme authority.
In our democracy it is the
supreme symbol. So, this body
must be vested with the power
to examine every rule and order and
notification, as far as it is practicable
and feasible, It is not something im-
possible. There is nothing which
stands in the way of Government
placing before Parliament such rules
or orders. Parliament will whole-
heartedly and readily approve them.
In order to encourage and promote
the spirit of the institution of parlia-
mentary democracy in our country,
we should foster this habit and prac-
tice of Government laying such rules,
orders and notifications before Parlia-
ment.

Shri B. R. Bhagat: It is not possi-
ble for us to agree to this.

Shri Hari Vishnu Kamath: What is
it?

Mr, Speaker: The reply
audible to the hon. Member.

is not

Shri B. R, Bhagat: We do not agree

with the hon. Member. It is not possi-
ble to do so.

Shri Hari Vishnu Kamath: No rea-
son is given to me. There is no argu-
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ment oOr reason.
treat Parliament?

faw wat (st wRwont gand) -
IR AR |

Shri Hari Vishnu Kamath: What is
this “Oh! Oh!"? Is this the House or
what?

Is this the way to

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: He
cannot simply say “Oh! Oh!". This
is not his prjvate residence; this is
the Parliament of the nation. What
is this exclamation for?

Mr. Speaker: Order, order, He can-
not continue without listening to me.

Shri Hari Vishnu Kamath: 1 would
appeal to you, Sir, because you are
the symbol of Parliament......

Mr. Speaker: The hon. Member does
not give me time lo explain.

Shri Hari Vishnu Kamath: May 1
make my appeal to you in all humili-
ty?

Mr. Speaker: 1 thought he has
made it, He might make it again.

Shri Hari Vishnu Kamath: 1 sub-
mit to you in all earnestness that
when a Member, on this side or that
side, whichever side it may be, to
whichever party or group he belongs,
makes out a case according to his
own satisfaction and according to his
own judgment moves his amendment
and says whatever he has gotl to say,
it is not enough for the ruling party,
even if it has got a brute majority,
to say or do whatever they like. Is
it not necessary for the Treasury
Benches to treat the opposiicn with
more respect here if at all democracy
is to prosper in this country? If Gov-
ernment say “we do not accept the
suggestion”, let them give reasons and
arguments. But the Minister says
“Oh!" and we take serious objection
to it. We are doing serious business
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and so I appeal to you that you should
try to resirain the Minister, We
always keep our services at your dis-
posa] but, at the same time, the
Treasury Benches should be have
better. That is all I have to appeal
to you in this regard.

Mr. Speaker: The hon. Member
has raised the point that when in
clause 159 it has been laid down that
all  rules, regulations and orders
should be laid on the Table of the
House, what was the difficulty for the
Government laying down any orders
that it might make under clause 161.
That was his objection. My difficulty
is that the hon, Member does not res-
train himself even when I have heard
him so patiently. When he gives us
such high principles of democracy, he
should also abide by them. Only one
can speak at one time,

Shri Hari Vishnu Kamath: 1 am
sorry, Sir.

Mr. Speaker: Really some further
explanation must be given as to why
Government finds it impossible to
accept this. His plea is that even
orders passed to remove those difficul-
ties under clause 161 might be placed
on the Table of the House. If there
is some special difficulty or any handi-
cap, that might be explained in the
House so that the House might appre-
ciale that such an order which is made
to remove the difficulty cannot be
placed on the Table of the House.

Shri Kapur Singh (Ludhiana): But
what was that “Oh, oh!"? That must
be explained.

Mr. Speaker: Sometimes exclama-
tions come out without the person
being conscious of it,

Shri Morarji Desai: May I say, Sir,
that T did not say “Oh, oh” at all? 1
simply said, “Vah". 1 was simply
appreciating the hon. Member...... ..
(Interruptions) .

Mr. Speaker: Order, order.

Shri Morarji Desai: He does not
even hear.
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Shri B. R. Bhagat: Sir, I did not
mean any disrespect to the hon. Mem-
ber when I said that it was not possi-
ble for us to agree {p this. In actual
fact in many Acts such a provision
exists, but the practice iz that it is not
laid before Parliament. That is the
usual practice. That is what T meant
when I said that it was nol possible
for me to agree to it

Shri Ranga (Chittoor): Did we get
any explanation now?

Mr, Speaker: He says that this
practice exists in many other Acts also
and it is not possible to place all those
orders that are passed to remove diffi-
culties before Parliament.

Shri Harl Vishnu Kamath: May I
remind you and the House that in the
last session when two Bills came up
for discussion I myself and, I think,
another hon. coll~ague of mine, moved
an amendment to this very effect,
namely, that it should be laid before
Parliament? You insisted that they
should be adopted and ultimately the
Government accepted that.

Mr. Speaker: I put it to the hon.
Minister that he should explain and
give some reason. I said that. The
reason that has come is before the
House now and hon, Members should
not expect that I can give any futher
direction. 1 have said that this, name-
ly, that we do not agree or that we do
not accept, should not be sufficient
and that something must be said to
explain that. Now, I have to put....

Shri Ranga: Sir, before you put it
to the House, may I make an appeal
to the hon, Minister himself who,
fortunately for us, happens to be here?
It may be true that in the case of so
many other similar pieces of legis-
lation this provision has not been
there, namely, that these rules zhould
be placed on the Table of the House,
but that it is not the reason why they
should not be prepared to make a
departure in this case. In fact, as you
are aware and as the House is aware,
not only during this Parliament but
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[Shri Ranga)

during the earlier Parliaments too, an
cffort has been made on the part of
‘Government themselves to agree to
the suggestion made from  these
Benches that such rules should be
placed on the Table of the House.
Again and again the Government
were making an effort to accept this
kind of a suggestion or this kind of a
procedure. 1 do not know why my
hon. friend, the Finance Minister, who
is a senior member of the Cabinet,
simply keeps mum and does not want
to make a departure at all. He is also
being fortified by the hon. Minister.

Shri Hari Vishnu Kamath: Silently.

Mr, Speaker: 1 would draw the
attention of hon. Members 1o clause
159 wherein it is said:

“Every rule made under this
Act and every notification issued
under sections™.

etc. If every rule made under this
Act is to be placed on the Table of
the House, any rule that is made
under clause 161 will he eovered.

Shri Hari Vishnu
‘order’ here.

Kamath: 1t is

Mr. Speaker: 1 am coming to that

So far as an order is concerned, 1
do not know what the Government
might feel in actual expericnee. Cer-
tainly, the hon. Minister ran tell us
about some further difficu'iies that he
might experience. But my apprehen-
sion is that probably it might be in the
mind of the hon. Minisier thal to
remove any difficulty in the day-to-
day routine some order might have to
be passed which might not have so
much of consegquence or which might
not be so important that it might
affect the working of the other rules
and other things. They wight be
ordinary simple things 1> remove
those difficulties and it might not be
worth while placing them on the
Table here or bringing therh to the
notice of the House. I do not know.
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That was only my guess. I cannot
say.

The Minister of Law (Shri A, K.
Sem): May I explain this? As the
hon. Deputy Minister of Finance has
sald and as you have noticed in many
other legislations, this is a familiar
provision which we introduce when a
new legislation covers a ficld already
covered by a very old law since the
new legislation might cause various
difficulties in a transition. Because
many things may have been partly
done under the old Act and partly to
be done under the new Act. Many
contingencies may arise which we
cannot foresee now. That iy why this
sort of adaptation of power is being
given to the Government 1o resolve
difficulties in the course of actual
working of the Act. Many individual
cases might occur which it may not
even be fair to the individuaal that it
should be put on the Table of the
House, If any order certainly is
challenged or if any order is regarded
as unfair, I have no doubt hon. Mem-
bers will tak eup their case,

Shri Hari Vishnu Kamath. How can
we find out?

Shri A. K. Sen: Normal'y, it does
not occur. Removal of difficulty for
the working of an Act which assumes
an importance to be brought on the
floor of the House occurs on'y in rare
CUses. In ordinary cases, many
individuals themselves will ohject that

. thew are just brought on the floor of

the House of the entire
just for the purpose of
before the House.

The Minister of Finance (Shri
Morarji Desai): May I say something
in explanation? Shri Ranga said that
1 was deliberately keeping mum. 1
am kecping deliberately silent in order
not to reply to Mr. Kamath, v ho made
some uncharitable allegations. saying
that we are not mindful of Parliament,
and that we are not doing this. He
knows, I have more respect fo: Parlia-
ment than even he has,

FPorliament
teing laid
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Shri Hari Vishnu Kamath: Show it.

Shri Morarji Desai: 1 have shown
it amply. In the Select Committee,
what I accommodated, no other per-
son would have accommodated. He
also has agreed. Yet, he comes here
and because something is not accept-
ed, immediately, he begins to say
something. That i g very unfair
proposition to my mind. But, I do
not mind it. Therefore I remained
silent. There is nothing else about it

Sir, what you said was perfectly
correct. But, there is another thing
along with it. When these things have
to be corrected, sometimes, one may
not always notice that it is a correc-
tion. Then, if it is not put Lefore the
House, immediately it creatcs a diffi-
cult situation. I will be charged with
breach of something. Then, it may
be considered illegal. All sorts of
things might happen. Therefure, it is
very difficult to bring all these orders
before the House. There is ne other
reason. There is no questivn of Aout-
ing,. When we have accepted every-
thing to be put before the House. all
rules and notifications, why should
we have any hestitation in doing this?
It only creates difficulties for us. Thet
is why we are not accepting it.

Shri Hari Vishno Kamath: The hon.
Minister has been unfair to me and to
us here, I never said that he does not
respect Parliament because they did
not accept an amendment proposed by
us. All our arguments, they summa-
rily dismiss. If they do not agree, we
cannot complain. They may not agree.
But, they must give reasons why they
are not accepting,

Mr. Speaker: The question is:

“That clauses 160 and 161 stand
part of the BillL”

The motion was adopted,

Clauses 160 and 161 were added to
the Bill.

The Schedule was gdded to the Bill.
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Bill
Mr. Speaker: The question is:

“That Clause 1, the Enacting
Formula and the Title sland part
of the Bill."

The motion was adopted,

Clause 1, the Enacting Formula and
the Title were added to the "Bill.

Shri B. R. Bhagat: [ move:

“That the Bill, as reported by
the Select Committee, be passed.”

Mr. Speaker: The question is:

“That the Bill, as reported by
the Select Committee, be passed.”

The motion was adopted,

16 hrs.

DEFENCE OF INDIA BILL

The Minister of Law (Shri A. K
Sen): On behalf of the Home Minis-
ter, Shri Lal Bahadur Shastri, 1 beg
to move*: ~

“That the Bill to provide for
special measures 1o ensure the
public safety and interest, the
defence of India and civil def-
ence and for the trial of certain
offences and for matters connect-
ed therewith, be taken into
consideration.”.

The principles of the Bil] have al-
ready been endorsed unanimously, if
I may say so with respect, Dby the
adoption of the resolution which was
moved by the Prime Minister on the
8th of November, 1962, and by the
ratification by this House of the Pro-
clamation of Emergency by the Presi-
dent.

The House will receli that before
the House could assemble, the country
was faced with a grave crisis when
the Chinese launched a large-scale

*Moved with the recommendation of the President.

2171(Ai) LS.D—T.
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invasion of our country and poured
thousands of their soldiers acrossg the
frontier at NEFA and at Ladakh. The
House was, therefore, called even
earlier than wag scheduled, and be-
fore the House was called, several ur-
gent, emergency measures had to be
undertaken, including the proclama-
tion of an emergency as also the pass-
ing of the Defence of India Ordi-
nance.

It is unnecessary o recount how the
emergency has arisen and why it is
that the unanimous resolve of the
country is there to stand united and
to arm Government with all the neces-
sary powers with which alone can we
expect a successful termination of the
hostilitiey which have been imposed
upon us without our choice and with-
out pur wanting it.

This House has already resolved and
pledged the entire nation not to relax
any effort until victory is won, and if
1 may say so, Sir, victory can be won,
not merely by resolve but by action to
make the resolution g reality. One
of the most important things that we
have to do in carrying into effect that
resolve of the nation is to assume all
those powers necessary for the Gov-
ernment in every sphere of our natio-
nal life, not only to increase the arm-
ed might of the country but also to
increase the industria] and other re-
sources of the pation, to mobilise them
and to harness them for this one sup-
reme necessity, namely the defeat of
the Chinese soldiers and the Army.
The purpose, therefore, is beyond dis-
pute,

What may be of consequence would
be the provisions which would cer-
tainly be considered by the House now,
more particularly, the rules which
have been framed already and which
have to be framed from time to time
All the rules framed up till now have
been laid on the Table of the House
and will be laig in due course as and
when they are framed.

The most important clause of the
Bill is clause 3 which gives the fol-
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lowing power to the Central Govern-
ment, and it reads thus:

“The Centra] Government may,
by notification in the Official Gaz-
ette, make such rules as appear
to it necessary or expedient for
securing the defence of India and
civil defence, the public safety,
the maintenance of public order
or the efficient conduct of military
operations or for maintaining
supplies and services essential to
the life of the community.”

Then follow particular items in
amplification of this general power
detailing the subjects in regarg to
which the Government may be called
upon—and has already been called
upon—to make rules necessary to meet
the emergency, necessary to arm the
Government, civil and military autho-
rity, to do things without being ham-
pered by the ordinary fetters imposed
by a democratic Constitution. As de-
mocracy resty on the consent of the
people and derives its strength or its
day-to-day work from the people
themselves and from the voice of the
people as reflected in this House of
freely elected representatives and as
democracy must, therefore, neces-
sarily in normal times undergo
voluntarily the limitations of  writ-
ten Constitution, subjects to certain
fundamental rights and certain limi-
tations which cannot be crossed or
overcome by any authority, sp does
democracy function as effectively in
times of war, because the necessary
powers are given by the people
themselves through this House to the
Government to see that cvery effort
to win the war does not suffer be-
cause of authority lacking any neces-
sary power.

It is often said that a totalitarian
government iz always quick and =ffi-
cient and a democracy is a weak and
inefficient government in tmies of
peace and certainly in times of war.
It is not necessary to go into these
academic  questions. Possibly this
enunciation is true because every ac-
tion of the government in a democracy
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has lo satisfy the test which all gov-
ernment must satisfy, and therefore,
its policies and actions have neces-
sarily to be formulated ang then tran-
slated into action through forms of
procedure which naturally take some
time and involve possibly some waste
of energy also,

In times of war too, we know that
we have to observe all the forms
necessary to see that even the emer-
gency powers which the Government
claim to exercise are derived properlv
and have been sanctioned properly,
and that even in the exercise of emer-
gency powers, the limits given and
prescribed by Parliament are not
overstepped. The safeguards, there-
fore, even in the case of emergency
measures like the present one are the
safeguards which Parliament would
choose to impose while grantnig thes=
powers. The safeguards would nc
longer be safeguards of the Constitw-
won, because many of the provisions
of Part VIII of the Constitution would
be abrogated or suspended. The speci-
fied lists of governmental powers and
jcegislative auothority under Schedule
Seven, Lists I, IT and IIT would be of
no consequence because Parliament
after the declaration of cmergency
would be competent to legislate on
any sphere of our national life. And
thiz action would not be challenged
o the ground that what Parliament
has done is within the State sphere,
or that something has been done bv
way of rulet and giving them to State
functionaries which the State function-
aries cannot discharge under the Cons-
titution by reason of the limitations of
List 1, 2 or 3. Today, therefore the
supreme Constitution under which w2
shal] funection, so long as the emer-
gency continues, would be the Consti-
tution which Parliament will formu-

.. late in the form of the Defence of
India Act and the rules which will be
made thereunder. They will now be
the sole constitutional limits and safe-
guardg ag also formulations under
which our governmenta] authorities in
every sphere would work and func-
tian,
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Shri Ranga: Is the constitution
conditioneq by this?

Shri A. K. Sen: Not conditioned.
The Constitution itsel! sanctiong thia
The Constitution provides for emer-
gency powers being given to the
Covernment. The whole of the chap-
ter dealing with emergency provisions,
starting from article 352 onwards
pruvide for emergency powers, both
legislative and administrative to be
excreised irrespective of the norma!
pattern of the Constitution, or, in
other words, the Constitution itself
containg the seedsg from which grow
the emergency powers,

Shri Ranga: This tree!

Shri A, K. Sen: It is not really
what you said, the abrogation of the
Constitution. Even the emergency
powers rest on the Constitution, but,
ag I said, the limits of governmental
authority and functions would now
have to be stated with reference to
the rules which would be framed under
the Defence of India Act and the Def-
ence of India Act read together, and
the authorities which would be dis-
charging these emergency powers
wuuld be limited by the limits which
we prescribed here today, and which
the rules will prescribe as and when
they are made, and as and when they
are endorsed and laid on the Table of
the House.

This, therefore, gives really the
strength on which our Constitution
rests, and for the first time in our
It'story, this will be the greatest test
te which our Constitution will be put.
It will be tested whether a democracy
like ours a limited government like
ours, which normally giveg limited
authurity to its organs, can function
~Mectively and efficiently, and, if I may
say so, more effectively and more effi-
ciently than the totalitarian govern-
ment which we are facing today on
our borders.

It is true that the totalitarian gov-
ornment which we are facing has cer-"
tainly achieved initial successes in ithe
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border, and possibly those who believe
in totalitarian regimes might feel a
little elated at the prospect of these
initial successes, but history is full of
examples where such initia] successes
have ended in disaster, angd history
nas repeatedly seen the doom of tota-
litarian regimes and has proclaimecd
that the only form of government
which is permanent is the one which
is based on consent, and that a gov-
ernment based on consent is imperi-
shable in peace as in war because the
national will on which it rests is imn-
perishable,

It is, therefore, of the utmost im-
portance that this House, as it will be
arming the Government with muit:-
farious activities in which we have to
engage now, from the purely military
to the purely domestic faceis of ou?
nativnal life, should do so as a sove-
reign body. Parliament will not only
formulate policies during the emer-
gency but it wi] also prescribe the
procedures and the forms which the\
governmental autohritv must necss-
saiiiy observe in winning the wictory
for us. But it must nevertheless b
emphasised that one supreme objec-
tive will underline all our efforts while
we pass thiz law here and that is the
supreme will of the nation, to win the
war and to defeat the Chinege inva-
der. Let ug pot forget that supreme
objective even for a moment. That is
why the hon, Members wil] see that
we have made the objective very
simnple and we have said: “whereas
only a proclamation has been made
for the emergency and it is expcdi-
ent. .." That hardly expresses the
the supreme objective which must
underlie not only this measure but
also every rule that will be framed
under it and that is the supreme ob-
jective of victory. Whatever powers
will be granted, whatever powers will
be appropriated and whatever mea-
sures will be taken by and under the
provisions of this Act would be done
cnly for the purpose of achieving that
supreme objective. 1 have no doubt
that this House will endorse this mea-

NOVEMBER 21, 1962

of India Bill 2808

surg as unanimously as it had done
the ecarlier resolutions moved. by the
Prime Minister on the 8th of Novem-
ber

As I said there may be only diff-
erent points of view with regard to
the particular provisions and that oo
will be only for the purpose of seeing
which provision would be most sui-
table for the speedy termination of
the war with which we are engaged
tnday as also for the defeat of the
Chinese. This is our only objective
today. There any difference in our
points of view would be only from
that stand. As I said the most im-
portant provision is clause 3 detailing
the steps in regard to which the Gov-
ernment may make rules by notifica-
tion in the official Gazet'c. The type
of rules which would have to be made
would already be clear from the rules
which have been made and placed on
the Table of the House. We have pro-
viaed for penaltieg for contravention
by anyone of these rules which would
be framed. We made certain neces-
sarv changes in certain laws such as
ihe Indian Official Secrets Act, etc. to
bring it in line with the Defence of
India Act as also the Payment of
Wages Act, the Motor Vehicles Act,
and so on. We have also provided
for the setting up of civil defence
services which would be of utmost
importance for the purpose of build-
ing up our civil defence to ward off
any attacks that may be made on the
c:vilian population because when the
"var comes across the Himalayas it
will not be confined only to the mili-
tary units fighting but it will cover
the entire nation. Then we have pro-
vided for the setting up of special
tribunal consisting of judicia] officers
in chapter IV and we have given
;urisdiction to these tribunals to try
such cases as may occur for contra-
vention of rules made under clause 3,
or for tria] of offences which are puni-
shable with death or imprisonment for
life or for a term exceeding seven
years. We have also provideq for
appeal in certain caseg as a matter of
ccurse where the sentence passed is
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onc of death or one of imprisonment
extending to ten years. We shall have
ocragion to move an amendment to
that effect for the purpose of bringing
the term of imprisonment from 10 to
five years and provide a right of ap-
pen) automatically with regard to that
alko,

Then we have provided compulsory
employment of persong for national
service not only for military but also
for civilian purposes so that the tech-
nical persons and other persons neces-
sary for civilian work for production
in 1adustries and so on might be mobi-
liscd for the purpose of increasing our
war production,

Then we have provided for speedy
requisition and acquisition if property,
because the normal law is more dila-
tory and would not satisfy the neces-
sity of quick action in times of war

This is the pattern of the Bill which
I have the honour and the privilege
io place before the House at a time
when the nation faces the greatest
peril in our history after Indepen-
‘dence. Let the House pass it in the
same spirit of solidarity and unity
which has marked not only its deli-
berations here but also the action of
the entire nation ever since it has
been threatened.

With these words, I move,
Mr. Speaker: Motion moved:

“That the Bil] to provide for
wpecial measures to ensure the
public safety and interest, the
aefence of India and civi] defence
and for the trial of certain offen-
ces ang for matters connected
tkerewith, be taken into consi-
«deration.”

We have seven hours for this. We
might divide the time—what time
should be given to the general dis-
cussion and what time for clauses.
The clauses would be of greater im-
portance here. Almost all Members
or most of them—165 of them—took
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part in the earlier discussion and
most of those points would be repeat-
ed perhaps. I will give time for any
group or others who want to speak.
I am not asking them to shorten their
speeches,

Shrli A, C. Guha: Five hours for
general discussion,

Mr. Speaker: Then there would be
very little left for the clauses which
would perhaps require greater seru-
tiny.

Shri Ranga: We would like to have
an extension thereafter.

Mr. Speaker: Four hours for general
discussion.

Shri Ranga: It may embarrass
everybody.

Mr. Speaker: If it is desired that
five hours should be allotted, I have
no objection. Five hours for general
discussion, and then we will see,

Shri Ranga (Chittoor): Mr. Spea-
ker, Sir, ag the hon, Law Minister has
said, it is a very comprehensive Bill
under which Government is to be en-
trusted with the powers which are
calculated to make it more powerful,
more effective and more competent
than a  totalitarian Government.
These are sweeping powers which
are sought to be given to the Govern-
ment. Since we are all unanimous in
our anxiety to strengthen our national
resistance and the national will to
throw away the aggressorg and re-
gain every inch of our sacred soil that
has been desecrated by the Chinese
communist government, it is natural
for us to be willing to clothe the
Government with ag much power as
can be considered to be necessary by
the competent authorities. But at the
same time, we cannot also be blind to
the fact that when we are giving such
sweeping  powers which  ordinarily
are being enjoyed by a totalitarian
government, which when conferred
upon this Government make this Gov-
ernment jtself come to enjoy totali-*
tarian powers and in that we install
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it in a totalitarian position, one has
to be extremely careful and circums-
pect indeed in agreeing to this Bill.

We have to agree to this Bill just
because we are anxious to enable the
nation to achieve success and victory
in this war that has been thrust upon
us. But this is also the occasion, Sir,
when we have to examine whether
we have a Government in our coun-
try and governments in the States
which can really be expected to play
fair with individuals, groups of indi-
viduals and wvarious institutions of
people in their efforts to live as law
abiding citizens and also in their

efforts to help the nation to achieve !

success in this war. These are the
two objectives. We have to live as
free citizens, we have also to dis-
charge our duties towards the nation
in its effort to achieve victory in this
war,

I have been studying this Bill and,
carlier, the Ordinance itself with very
great care. I have gone over it seve-
ral times, and I find that I have to
give my general consent to the frame-

work of this legisaltion. And, T do so ;
with a heavy heart. It is a great sacri-

fice that we are called upon to make—
all our civil liberties and all the
fundamenta] rights that are enshrined
in our Constitution and also all that
goes to help our people to enjoy and
to live as human beings,

1 am not able, Sir, to say to myself
that I have a Government which can
be expected, not only momentarily
but throughout this emergency, lo
show as much respect, as much consi-
deration for the rights of citizens as
well gg ordinary persons in our coun-
iry as the people are now expected
to bestow all this authority on the
Government, In other countries,
where there are these parliamentary
or representative institutions, the Op-
position in their legislatures is much
stronger than ours, more powerful,
and, for that reason more effective,
ang the Government of the day also
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has been found to have been much
more considerate towards not only the
people at large and each individual
therein, but also towards the repre-
sentations that are made from time to
time, when their legislatures are in
session and also on other occasions, by
their opposition parties, I am not
able to say to myself that we have
in gur country that kind of an Op-
position or that kind of a respon-
sibie government which is equally
responsive to public opinion and to
the attitudes of the Opposition.
We know only too well that in a
crisis like this as my hon. friend, the
Law Minister has stated, and pre-
viously the Prime Minister, we have
to bend all our resources to ach.ieve\
one and only one national objective,
and that is victory. But in the pro-
cess of our efforts to achieve that
objective of victory, we should also
be extremcly careful to see that the
freedoms and fundamental rights of
the people, their institutions, sm‘:ial,
economic and political, do not come
to be smothered, ang thev are able
to stand gn their own fret, to exercise
their spirit of self-reliance angd self-
respect, and to continue not only to
exist and live but also to come to be|.
effective citizens, full-fladped citizens
so that once victory is won they
would be able tp funciion as full-
fledged citizens with all the experi-
ence of this war in a manner which
would assure this country not only
the continuation of parliamentary|
institutions but also the epjoyment of
a fully representative government. I
am not able to say myself that situat-
ed as we are, the present government
here and the governments in the
States can be trusteq to help our
citizen to achieve that desired ob-
jective, and that is why I speak with
a heavy heart, because we have no
other go but tp depend upon this
government, so long as this govern-
ment is backed by the heavy majo-
rity, and the ruling party is willing [
to give us only this government and
no better.

It can easily be asked: why not we
have a better government and 10 om,
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but, then, the minorities cannot pos-
sibly have g better government by
themselves. It is the privilege of the
majority party to assure the country
and providd the country with that
kind of government which it is neces-
sary to have. If we are to learn any-
thing from the experience of other
democratic countries, it is for the
majority party to assure the country,
fromy time to time a government
which would be responsible as well as
responsive tp public opinion, the per-
sonne] of which, the chieftainship of
which may come to be changed by
them from time to time, but, never-
theless, it is their primary responsi-
bility to assure the country of such
a government,

Now, what dp we find in our coun-
try? There have been suggestions
made, not only by several of us of
the opposition side but also by some
of the members of the ruling party
in this House, as well as in the other
House, that we sieed a more broad-
based government, we neeg a gov-
ernment which would be more re-
presentative, a government  which
would be more effective, efficient and
powerful, government which would
be more representative of the nation
than what we have today. If these
are the opinions that have been ex-

pressed in regard to the Government.

here at the Centre, one can easily
imagine how much more necessary
indeed it is for a similar change to
be made at the State levels (Inter-
ruptions) Even then, my hon. friends
neeg not feel very much because it
is their privilege whether they would
give that kind of a better govern-
ment or not; it is not for us. There-
fore, they will have enough time for
themselves tg give consideration to
the suggestions made not unly by
myself but also by various others
from their own ranks, and then to
satisfy themselves that they are giv-
ing to the country what the country
expects of them,

Now one thing I know. When we
give away all these powers we are
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doing it not only on our own behalf
but also on behalf of crores and
crores of people who are behind them
as well as behind us, who have voted
for them as well as for us. Once all
these powers are taken, we will have
to see whether the Governments
which have to exercise them would
be competent, powerful, efficient,
responsible and decent =nough in
their own turn to respect the wishes,
the needs and the aspirations of the
ordinary masses. Government is too
powerful when compared to an in-
dividual, even when compared to a
party, the various institutions and
the people of which it consists, When-
ever there is a conflict between the
Government and these institutions,
on the one side, and the institutions
and the individuals op. the other, it
has always happened in history that
the Government scores ang the in-

dividual suffers, however big and
noble he may be.
Shri Harish Chandra Mathur

(Jalore): It has already happened.

Shri Ranga: It has happened in
our country already Therefore it is
very necessary for us tp see that we
not only pass this legislation but that
we also have a Government good
enought to use these powers and not
get itself intoxicated and corrupted.
Power corrupts, as everyone knows,
not only an individual out also a
government. That is why Parlia-
mentarians have been trying to safe-
guard the interests of the individual
ag against the Governmeni.. In all
the countries every effort has been
made by all the great philosophers
as wel] as by political thinkers to
restrict and limit the powers of the
Government,

The fathers of our Constitution had
foreseen the possibility of such an
emergency.

Shri A. K, Sen: The hon. Member

attracts the ladies more.

Mr. Speaker: If the hon. Member
continues tp address me, there would
be less trouble,
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Shri Ranga: Whom have I been under its extending branches and
addressthg  then, Sir? | have not bows. That is where we have to pay
been looking at anybody. I thought, special attention to the manner in

I heard a delightful voice angd 1 want-
ed to have the pleasure of having
a look at the cuckoo,

An Hon. Member: He should
something serious.

talk

Shri Harl Visiino Kamath, It is not
for him to teach.

Shri Ranga: My hon. friend has
achieved, 1 suppose, in some measure
his objective of interrupting me and
helping me lose a bit of the chain of
my own thought, but then I can only
congratulate him on it

1 can say that all over the world
wherever there were political philo-
sophers, thinkers and administrators
who have really cared more for de-
mocracy and the rights of ithe masses
than for the powers of the Govern-
ment, they have always insisteq that
the Government should be given as
little power as possible and the citi-
zens should be enabled to enjoy as

much freedom as possible. Therefore .

the area of freedom that has to be
vouthsafeg to individualg has got to
be extended from time to time in a
sedulous manner and it should be the
sacred duty of Parliaments as well
as Governments to promote that ob-
jective.  But, yet, the founders of
our Constitution had visualised the
possibility of such an emergency as
this anq therefore they have given
the power tp Parllament in the Con-
stitution itself to make such laws
as this. But, when they were think-
ing of such a contingency, when they
were giving that particular power to
this Parliament, as my hon. friend
had said the seeds for this power, (for
thig tree of tremendous power) to
this Government were alreddy sown
or built in in the Constitution. It is
true. But, when the tree rises, what

sort of purpose does this jree serve? !

Does it grow only for its own bene- |

fit or does it grow in order to give
shelter and protection and chare for
all the people who try to take shelter

which Governments come to be con-
stituted anywhere and more particu-
larly in our country, I cannot say to
myself that we have that kind of
a Government which could be ex-
pected to exercise these powers with
that much of care and caution and
circumspection as one would like.
But, yet, one is obliged to give this
power. What has one tn do? That
is my predicament. That is why we
Have thought it fit to make certain
suggestions by way of amendments
and I hope my hon. friend the Law
Minister (and his colleague the Home
Minister if and when he comes back.--
I hope he will comqe back in time)—
would be willing to give proper con-
slderation to the amendments that
we have sugpested and see that they
would meet some of our fears and
objections more than half-way.

Apart from that, *there is also the
danger of this power being utlised
through the Government, but in a
partisan manner, T do nnt mean to
say that they are doing it today. I
do not wish to say that now although
in regard to the administration or
enforcement of so many other laws
ang in the ordinary run of adminls-
tration also I have enhough and more
evidence to prove that partisan use
of governmental powers is being
made in an un-ashamed manner Iin
many a place in this country by many
a governmental authority. So far as
this particular Bill 1s concerned, I
I want you to sympathise with me
when I say that we are giving so
much power here that one shudders
as to how this power is likely to be
used Against oneself and one's own
people In areas, In various institu-
tlons, partles and 30 an.

Only the day before yesterday I
think, my attention was drawn to R
circular issued by the topmost office
of the ruling party. It came to be
reproduced in the daily papers als..
According to that circular every one
in this country—that iz {re essence
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of it—every one in this country should
hail Pandit Jawaharlal Nehru as the
onoe and only leader and any one
whg tries to say gnything against
him, who does anything at al] which
can be looked wupon by the ruling
party as not being respectful enough,
helpful enough and prayerful enough
towards that leader—presently I will
come to say what I have to say about
the leader himself; that ix a different
matter—about that leader, that per-
son has got to be treated as a traiter.

Some Hon, Member: Shame, shame.

Shri Ranga: They have even gnne
beyond. . .. (Interruption).

Shri Bhagwat Jha Azad: That is
being quoted out of context.

Shri Ranga: 1 wil] tell you, . . .

Shri Bhagwat Jha Azad: If any
person challenges our stand on the
border and savs things which are
againsi the interests of the nation
and draw the Prime Minister in a
bad wav, he is a traitor. He is guot-
ing out of context. That is shameful.

Shri Ranga: .. .it gives the name:
of the Swatantra Party ang the Jan
Sangh ag being interested in  dis-
crediting Pandit Nehru and there-
fore they should be treatcd as trail-
ors. Here is the extract, Sir. This
extract, I hope, is not torn out of
context, Campaign against Govern-
ment: they have themselves sald:

“A campaign against the Gor-
ernment,

Circular  23/0D-7/57/17481 —It
is longer than even what you find
in Government—

A campaign against the Govern-
ment is carried on by some in-
terested partles particularly the
Jan Sangh and the Swatantra
Party and somelimes even the
Prime Minister is attacked. It is
wrong to permit gpposition parties
to take advantage of \he emer-
gency for throwing mud against
the Congress. Extensive tours
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must be undertaken by promi-
nent leaders, especially by the
office-bearers of the Congres:
Committee.”.

Some Hon. Members:
shame. (Interruptions).

Shame,

Mr. Speaker: Shall we have gome:
thing substantial or only shame on
both sides?

Shri Ranga: Then il further reads:

“Meetings big and small
throughout all the districts should
be held,  Positive stand against
the criticism about the Prime
Ministey should be taken. It
must be emphasised ‘hat those
who criticise him are traitors.”.

Sir thig is the attitude of the ruling *
party, and it is from the ruling party
that we have this Government. And
we are asked to entrust al] there
powers to this ruling party and to
this Government. How can any-
body be expected to nelieve that
these powers are likely to be used
by this Government here as well as
by the State Governments in a res-
ponsible and responsive manner, in
a respectful and decent manner, in a
manner which will redound to the
credit of our Constitution? How can
we expect them to use these powers
properly? And thess are sweeping
powers, They can get into a house:
they can search; they can take any-
thing they like; they can place any-
thing they like also there; they can
take charge of buildings and destroy
properties; they can take charge of
plants and other properties also
They can also take hold of a person
and impinge upon his freedom, his
ordinary personal freedom, and put
him in jail, and for any number of
years too. Then, even when we come
to the ordinary procedure, we find
that it is so difficult indecd for any
ordinary  individual to appeal
against  their judgments, their
declisions, their punishments and their
activities. All these powers are now .
asked for to be given to this Govern-
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[Shri Ranga]

ment, and this is the Government
which belongs to this ruiing party
which has got this attitude. And
what is the Swatantra Party, Sir? Who
has founded it? Many of my hon.
friends on the other side, I suppose,
were not born when Rajaji joined the
Congress. That was about sixty-ithree
years ago. He has founded it.

Shri Bhagwat Jha Azad: The nation
has come of age now. Wisdow is not
the monopoly of age. Age does not
necessarily give knowledge and wis-
dom.

Shri Ranga: I have not said that
patriotism is the monopoly of the
Swatantira Party,

Mr. Speaker: There is one thing that
1 might be allowed to say. 1 have
allowed the hon, Member to read that
circular which he referred to as
having been issued by the Congress
Party, because he wanted to connect
it with the statement Lhat the Gov-
ernment has been chosen out of that
party, and the attitude of the Congress
Party is such that he feels apprehen-
sive of giving these powers to Gov-
ernment. But now if he begins to
praise or to say that such is the Swa-
tantra Party, then, fherc would be,
of course, criticism against that high
personality also. And then I would
be placing myself in difficuity. There-
fore, I would request the non. Mem-
ber not to mention the great qualities
that he has, though I believe he has
many; but he would be exposing his
leader to criticism also thereby. So,
why should he go to that extent? Shri
Ranga has the advantage that he can
criticise here the Government or the
Prime Minister or any Minister. But
why should he bring in Shri Rajago-
palachari here to be criticised also,
because when he says something in
his favour, then others might say
something against him also?

An Hon. Member: Then you will
not allow us because he it not present
here to defend himself.
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Shri Ranga: I hope that there would
not be anyone here who would like to
make any disparaging remarks about
my leader who till the other day was
your leader as well as everybody
else’s leader, and who was hailed as
everybody's leader,

Anyhow, after having said some-
thing about my leader, I would now
like to say something about the Prime
Minister. I am not criticising him. . .

Shri Sheo Narain (Bansi): On a
point of order, Sir. ...

Shri Ranga: I am not criticising him.
If my hon. friends are so touchy and
fhey think that perhaps their idol of
the Prime Minister is so brittle, 1 can-
not help them.

Shri Sheo Narain: I am rising to a
point of order, Sir.

Mr. Speaker: Shri Ranga may re-
sume his seat. 1 must hear the point
of order.

st framomm (F) oo o©
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Mr. Speaker: He cannot make a
speech now.

Shri Ranga: We know that my hon.
friend, the Prime Minister, has great
respect and great love for civil liber-
ties. He has been a great champion
of civi] liberties all over the world
and also in our own country., There-
fore, I do not have any fears that he
is likely to misuse these powers by
himself.

Shri Shankaraiya: On a point ef
order. My hon. friend has referred
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to certain names. When we will have
to speak later, we will have to make
certain observations and since those
persons are not here, what we say
will be ruled out as out of order.

Mr, Speaker: I have stopped him
from referring to that name already.
He can refer to the Prime Minister.
I cannot stop him there.

Shri Ranga: If my hon. friends are
s0 sensitive that they are not pre-
pared to accept a compliment to their
Prime Minister from one who  had
keen one of their own top people till
the other day until I parted ways
with them, 1 am only sorry for them.

The point is that we cannot expect '

that in every State there will be a
leader like Shri Jawaharlal Nehru
to restrain the impatience of the local

Monisters to use these powers in  a!

power-drunk manner. Since we can-
not have such an advantage in every
State, necessarily we have gol to ask
the ruling party what steps they
would like to take to ensure that at
the State level as well as here when-
ever these powers come to be used,
ithey would provide this country such
a leadership as would demonstrate in
their activities and also through their
faith, their love of civil liberties con-
sistently with our responsibilities to-
wards the nation in its effort to  ae-
hieve victory at this stage. That Is
what my hon, friends of the ruling
party have to consider. I would like
them to give this consideration in a
dispassionate manner, in a non-par-
tisan manner. Surely, it must be
possible for them to do so because I
have had some experience of the
working of their party in the past,
and they would be capable of doing
it, as they have displaced it on several
other occasions. I trust they would
do it even on this occasion.

But unfortunately, we do not know

for how long this emergency is like-
ly to continue.

Shri Raghunath Singh: As long as
the Chinese aggression on our Jland
lasts, it will continue.

KARTIKA 30, 1884 (SAKA)

—

of India Bill 2822

Shri Ranga: My hon. friend is battl-
ing with the air, with imagined enem-
ies of his.

We only know that the
Prime Minister has already
warned us that it is likely to -take a
long time. During this long period
of time, we are not expected to have
elections. Already bye-elections have
been more or less suspended and we
do not know whether we would have
another general election in this emer-
gency. It is all problematical. There-
fore, for sometime to come, we do not
know for how long, our present leader-
ship in governmental circles will have
to continue to be there, in order to
provide a major portion, a major ele-
ment, in our national leadership, and
50, the responsibility of the ruling
party comes to be all the more
onerous, and I sincerely hope the rul-
ing party will give some thought to
all these suggestions that are being
made in the press and the platform
and from wvarious political parties in-
cluding some of their own iinportant
people in the different States and also
in different circles, that there is need,
as I have earlier said, fcr a more
broadbased leadership in govern-
mental circles, in various institutions
that are associated with the Govern-
ment at the State level as well as at
the national level.

Then I come to some very important
articles regarding agriculture and in-
dustry, sub-articles (23) and (25) of
article (2) of clause 2. 1 find that
Government seeks

“the control of trade or indus-
try for the purpose of regulating
or increasing the supply of, and
the obtaining of information with
regard to articles or things of any
description whatsoever which may
be used in connection with the
conduct of military operations or
civil defence or for maintaining
supplies and services essential to
the life of the community:”

and also

“the control of agriculture (in-
cluding the cultivation of agricul-
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tural land and crops to be raised
therein) for the purpose of in-
creasing the production and supply
of foodgrains and other essentlal
agricultural products;”

Earlier sub-article (10g) refers to
-ensuring the safety of

“mines, oil-fields, factories or
industrial or commercial under-
takings generally, or any mine, oil-
field, factory or industrial or com-
mercial undertaking in parti-
cular.”

They will have power not to control
all these things, but also over their
demolition, destruction, rendering
them useless etc.

We ‘have given relevant amend-
ments in regard to these things, and
we will go into them in detail when
we consider the amendments.

1 wish to sound a warning that on
the pretext under the guise, and in-
deed because of this particu.ar emer-
gency, I do not want the Government
to do anything to endanger the eco-
nomic freedom and economic indepen-
dence that our peasants today enjoy
through their self-employment and
their small holdings. I do not want
the small holders in this country, and
there are tens of crorea of them, in
any way to be harassed and be sup-
pressed or even subverted. In State
after State in the recent past legisla-

tion has been passed in order to in- -

crease the land revenue. It is an
offenice against the peasant. In some
places it has been raised by 100 per
rent, too. .

1 wish to make a suggestion, and T
appeal to the Government, that just
as they do not expect the workers or
peasants or amy other people to go on
strike or satyagraha and thus take anv
offensive against the Government in
this national emergency, so also the
Government should not take this kind
of offensive against peasants and im-
pose upon them these additional bur-
dens.

Similarly, T do not want the in-
dustrialists, small and big, medium
and others engaged in cottage indus-
tries, to be branded in a reckless man-
ner as profiteers, blackmarketeers and
so on without any proper reason at
all, but on the other hand, I want the
Government to try and appreciate this
emergency, win their co-operation, in-
duce them to give maximum possible
co-operation, and in that way maxi-
mise the totality of co-operation with
the Government that would be forth-
coming voluntarily without any coer”
cion, from different sections of the
people.

It is by the manner in which the
Government deals with our masses in
a friendly, in a co-operative and in a
commonwealth manner, not as inerely
the wielder of authority, that Govern-
ment would be able to maximise this
co-operation from the people, which
is absolutely necessary to ensure the
success of our national struggle against
communist China.

Shri D, C. Sharma: Mr Speaker,
Sir, I have always held Prof. Rangs
in great esteemn but this afternoon my
esteem has gone much beyond what
I had given before. I think he deser-
ves my highest esteem today.

Mr. Speaker: He may express It to-
MOrrow.

17 hours.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayam Sinha):
Sir, with your permission I rise to
announce a clight change in the order
of Government Business for the 22nd
and 23rd of November. The House
will take up the Pondicherry (Admi-
nistration) Bill, 1962 and the Indian
Tariff (Amendment) Bill, 1862 as the
first items on the 22nd of November,
to be followed by further considera-
tion of the Defence of India Bill and
other Government business as already
set down in the Order Paper.
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This change in the order of busiress
has become necessary to secure pass-
ing of the Pondicherry (Administra-
tion) Bill which is to replace an Ordi-
nance, and the return of the Indian
Tariff (Amendment) Bill which is a
Money Bill from the Rajya Sabha on
the 23rd, which has been specially con-
verted into an official day.

Shri Indrajit Gupta: What is the
position regarding the Scssion?

Mr., Speaker: I have received today
a request by some of the hon. Mem-
bers from the Opposition that this
should be adjourned on the 23rd and
we may call a session again. We shall
see it tomorrow. Has the Government
o say anything?

Shri Satya Narayan Sinha: Sir, you
were very kind to send us the letter
which you had received {from some
hon. friends. There are differing
views. A large scction of people want
that the House should be adjourned
on the 23rd and we may meet early
in December. Some people say: let
us sit through the whole of this
month or till the 2nd or 3rd or 4th
December. For resolving that diffi-
culty 1 have inviteq the Leaders of
the Groups in both the Houses to-
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morrow at 12.30 P.M. for a discussion.
So far as the Government are con-
cerned, we are absolulely in  their
hands. If they want to sit through
we have got enough business o carry
on. In that case after the disposal of
the business that we have in hand,
it will be difficult for us to call a
session in December because there
is no other work for us. Otherwise,
it they leave behind certain things,
certainly we will be justified in Rall-
ing a session, say, by the 10th Decem-
ber. 5o, I would place both thes: pro-
posals before them.

An Hon. Member: 1st December.

Shri Satya Narayan Sinha: The Gov-
ernment will rather sit till the 1st of
December rather than adjourning on
the 23rd and then again meeting on
the 1st. Ag I said, I would certainly
like to place these two proposals be-
fore the hon. Members who are invited
for tomorrow and Government will
accept the concensus of opinion in
favour of one or the other proposal.

17.05 hours.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday the
22nd November, 1962|Agrahayana 1,
1884 (Saka).
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ORAL ANSWERS TO CoLumns WRITTEN ANSWERS TO
QUESTIONS— 2606—50 Q ON ontd,
S.Q. Subject CoLumMNS
SQ. Subject N? ublee
No. ’
316 Wagons for ceal 2655-56
290 Pakistani Infiltration . 2609—I11 317 British Empire and Com-
291 Pakistani infiltration . 2611—16 monwealth Games., 2656
292 Gujarat refinery 2616 18 UNESCO_aldfOrD:\-’e!Op-
293 Cracker explosions in mentof Scietice Hducation 2657
Delhi + 261721 US.Q.
294 Co-ordination Committee No.
on physical education and
y?ut‘h welfare . 2621—23 642 Explosion ncar Jama
295 Limited I.LA.S. Examina- Masjid . . 2657
tion - - 2623—23 643 Merit Scholarships
296 Gauhati refinery 2625-26 poor students for  Uni-
297 Whitley councils . 2627—29 verm)‘Educ:.mon 2657-58
298 Motelsin Delhi 2629-30 :44 Gazdhlan Phr]os;phly ! 2658-59
45 Auditoria in schools an
299 SportslnquerCOmm:ttce colleges in Andhm
Report . . 2630—32 Pradesh 2659
Strike b A .
300 [;:ih:eSch!;ol::nfid;nmtfmgé 646 Practical training ‘2659-60
and Architecture . 2532—34 647 Botanical gardens 2660-61
302 Coal in Singrauli colliery 2635-36 648 Employment exchange for
373 V.T. Krishnamachari's handicapped  persons 2661
Reporton Administrative 649 Class I'V school eml:loyees
services . . 2636—44 union in Delhi 2661-62
304 Education ofthe Handica- 650 Oil and Natursl Gu
pped . 2644—47 Commission . L 2662-63
305 Oilin Punjab . . 2547-48 651 Probation of offenders 2663
306 Students Homes for Day 652 Institutes for training
Scholars 2648-49 Hindi teachers . 2663-64
308 Lubricating flant 2649-50 653 Special Police Hstablish-
WRITTEN AN b 2664
R ANSWERS TO
QUESTIONS - 265089 654 %ﬁ?s‘:&n ef Immoral 2665
655 Spitz  Planetarium  in
5.0Q. 5 Madras Museum 2665
No. 656 Industrial Design lmmmg
i L Centres . 2665-65
301 bN:(:;csnalmtlon cf text 2650-51 657 ArtPurchzscCOmmmee 2666
107 Archwal[.eglslatlon Com- 658 ffc:nom]cmd smt“f’cal “r'z 666-67
mittee Report . 2651 659 C ttee on Univ “_;
. Omﬂ'll 1¥erdl
3c9 Cca.l Production ’ - 2651-52 Examinations 2667-68
310 Incidence of crimes in 660 FPolice patrol sysiem in
Delhi . . . 2652-53 Delhi 2668
311 Shifticg o Nationsl 661 Stipends to Tribal studen
d f " gends to Tribgl students
‘i\];.n emy o ﬁd rl'll.l'.l.lstl.'l 2653 of :ubro‘:m Erl'll'-‘l-l-l';) 2668-69
312 [.O.C. Petrol services 662 E‘re ﬁf:;:‘,go baundaries 266
stations in Delhi - 2653-54 661 Transfer of ‘lsrd " 9
313 Memorial for Pant 2654 3 Tribals to Nuu':rrnf:’l': 2670
314 Oilrefinerics . . 2654 664 Hostel for Tribgl Girl
. 315 High priceof coal 2635 students st Khowal 2670



673 M.B.B. College, Tnpu fa 2675
674 Boarding House stipends

for 5.C. and $.T. students

in Tripura 2675-76
/75 Soviet collaboration for

oil gnd cogl development . 2676
676 Children’sbooks 267677
677 Poreign lgngusge scho-

larships scherme . . 2677
678 Leakage in oil pipeline in

Rudrasagar well . 2678

679 Billiards team for world
championship . . 2678-79
&8p Tra mmsorlndlan Cnd:ct-'
ers 2679
681 U.P.5.C . . . 2679-80
682 Tell:hmg in Bengnh in

Andamans 26B0-81
683 Employees in T;;b.[
blocks and aress . . 2681

684 Bazars gutted inTriputa 2681-82
685 Schoolfeesin Delhi 2682-83

686 Rumanign Oilmen in
India . . . 2683

687 (Correspondence in Hindi 2683-84
688 Scholarshipsto Scheduled

Caste students 2686
689 Espionage activities 01’
Chinese . 2684

690 ludun.ollccmpany . 2684-85
691 MNationg] Geophysgical
. Institute at Hyderabgd . 2685-86
692 Ggndbianphilosophy . 2686
693 Post Matric scholarships
tobackward class students 2686-87
694 Legal aid to Scehduled
Castes gnd  Scheduled

Tribesin Mysore 3687-88
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd,
U.sQ. Subject CoLumNs U.8.Q. Subject CoLuMNS
No. . No.
6 al ; :
665 Nationgl Council for 95 Eﬂm.gu‘;;i;’"" r",‘ 2688
rursl higher education 2670-71 696 Languagesin Delhi 2688
666 gﬁﬂ?lpwm?umn Com.- 2671-72 697 EneéaccldcmmNu;afgarh
‘667 IOC petrol depot . 2672 o8 - 268889
668 Admission to  Delhi STATEMENT BY PRIME
University . . 2672-73 MINISTER . ' 2689—2702
669 Pragati Vidayala ,A - The Prime WMinister (Shri
],ga !’0 v 8“. 2673 Jawaharlal Nclil;u) dmadc
. a statement regarding develop-
670 E;_’:‘;?:l:r B“"'mm m 2673-74 ments in  respect ol  the
. . Chinese apgression,
671 Stoneg in Ken River sl
(Banda) 2674-75 PAPERS LAID ON THE
672 StereyOfIndmn employ- p TABLE . 2703—05
s 20675

The following papers were laid
on the Table :—

(1) A copy of the Oil ana
Natural Gas Commission
(Third Amendment) Rules,
1962, published in Notifica-
tion No. G.S.R. 1444 dated
the ard November, 1962,
under  sub-section  (3) of
section 31 of the Oil and
Natural Gas Commission
Act, 1959.

(2) A copy of the University
Grants Commission (Budget
and Accounts) Rules, 1962
published in  Notification
No. G.5.R. 1218 dated the
29th  September, 1962,
under sub-section (3) of
section 25 of the University
Grants Commission  Aect,
1956.

(3) A copy each of the follow-
ing Orders  under section
43 of the Copyright Act,
1957 ‘—

(i) The International Copy-
right (Sixth Amendment)
Order, 1962 published in
Notification Mo, 5.0.
2600 dated  the 18th
August, 1962,

(1) The International Cony-
right (Seventh Amend-
ment) Order, 1962 pub-
lished in Notification No.
S.0. 2878 dated the 18th -
September. 1962,

(i} The Interratjional
Copyright (Eighth Amend-
ment) Order 1962 publi-
shed in Notification No.
5.0. 2944 dated the 25th
September, 1962
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(iv) "The International Copy-
right (Ninth Am=ndment)
Order, 1962 published
in  Norification No. 5.0.
3195 dated the 18th
QOctober, 1962,

(4) The tollowing statements
showing the action taken
by the Govarnment on
various assurances, promises
and undertaking given by
Miristers during the various
sessions show against each :—

(i) Suppl*mentary Statement
No. T[—Secoad Ses-
sivr, 1962 (Third Lok
Sabha).

(u) Supplementary Statement
No. IV—First Session,
1962 (Third Lok Sabha)

(m) ‘iupplcm‘.mary Statemecni
IV—Sixteenth

Semon. 1962 (Second
Lok Sabha)

(iv) Supplementary Statement
No. VII—Fifteenth Ses-
sion, 1962 (Second Lok
Sabha) .

(v) Supnlrntiry Statemont
No. VIII—Fourteeath Ses-
Session, 1961 (Second
Lok Sabha) .

(s) A copy each of the fol-
lowing Natifications under
sub-section (2) of section
3 of the All India Services
Act, 1951, making cirtain
further  am=ndments to
Schedule III to th: Indian
Aiministrative  Scrvice
(Pay) Rules, 1954 :—

(a) G.S.R. No. 67% dated
th: 19th May, 1962

(b) G.5.R. No. 702 dated
thz 26th May, 1962 .

{¢) G.S.R. No 755 dated the
gth Jue, 1962 .

(d) G.S.R. No. dated
the 28th July, :9969: .
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TABLE—contd.
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6) A copy of Notification
No. 140/1/62-M. published
in Ma~ipur Gazette dated
the 29th i’:um‘ 1962 con-
taining the Manipur Land
Revenue and Land Reforms
(Allotment of Land) Rules,
1962, under section 169
of the Manipur Land Re-
venue and Land Reforms
Act, 1960.

(") A cooveach of the D7
ing Dezclarations of ex-
emption, under the Proviso
to sectinn 6 of the Registra-
tion of  Forcigners Act,
1939 \—

(a) No. 1/16/62-F. 1 dated
the 23rd June, 1962
(2 Declarations).

(b} No. 6/31'62-F. r dated
th~ 28th August, 1962
(1o Dezclarations).

MESSAGES FROM RAJYA
SABHA . . . 2705-06

Secretary reported the following
messages from? Rajya Sabha :

(1) That Rajya Sabha  had
agreed without any amend-
ment to the M=tal Tokens
(Amendment) Bill, 1962.

(i) That Rajya Sabha had
agreed without any amend-
ment to the  Petroleum
Pipelines (Acquisition  of
Right to User in Land)
Bill, 1962.

(iii) That Rajya Sabha ani
agreed without any amend-
ment to the Foreigners Law
(Aoplication and Amendment}
Bill, 1962.

REPORT OF PUBLIC AC-
COUNTS COMMITTEE
PRESENTED

Second Report was presented,

270607

BILL PASSED 2707—2802

Discussion on ths motion
to consider the Customs
Bill, 1962, as reported hy
the Select Committee con-
tinued.
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. CoLumMNs
BILL PASSBED—conid. AGENDA FOR NOVEMBER
Thi motit;m vivas adoptcg. After 22, 1962/AGRAHAYANA 1,
clause-by-clause consideration,
the Bill was, as reported by 1884 (SAKA—
the Select mittee passed.
BIA‘%IOUNDER CONSIDEB'“O,_“ Consideration and passing of
The Minister of Low (Shri (i) the Pondicherry (Adminis-
AK. Sen) mbvch that the tration) Bill, (ii) the Indian
Defence of India Bill, 1962 i
be taken into considerltigg. T'“ﬂ., (Amendment) Bl
The discussion was not and (jii) the Defence of India
concluded

Bill.
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